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I]EF0RnTHE,H()N'l}LENATIoNAI,GRI]ENTRII]UNAI,,PIiINCIPAI,BI]NCH'
NEWDELHI

o.A.NO.694/2023

SUoMoToCASETITLED"UNPREDICTSGROUNDWATERLE,VELININDIA

WILL IU,DUCE'TO LOW BY 2025

A .I'IoN AKEN RI.],PORT ON B HALF F CEN II.AL ROUNI)

AUTHORITY (RESPONDEN TNo.1)

M T RESP TFULI, HO

l. I. Vinod Kumar Dl.raundiyal. agcd abour 49 years, rvorking as Aclminislrator. in ccnlral

Ground water Authoriry. Ministry olJal Shakti, water Rcsourccs, I{ivcr l)evclopmcnt and

Canga Rejuvcnalion. having office at l8/11. Jarn Nagar Ilouse' Man Singh Road' N e'"i'

I)elhi - ll00ll, do hereby solemnly alfirm and State on oath as undcr on behall.oI

I{cspondcnt No.l i.c. Central Ground Watcr Authority'

). 1ro, lam in rny albremcntioncd official capacity. wcll conversatrt u'ith thc i'lrcts and

circumstances o1'the prescnt case on the basis of the documcnts and records available in

thc dcpartmcnt. As such, I am competent and authorized to swear this countcr af'fjdavit on

behalf ol Rcspontlcnt No. I i.c. Central Ground Water Authority'

3. 'l hat Ihavc read and unclcrstood thc contenl.s of thc prcscnt Allldavit and statc thatlhc

contcnts mcntioncd in thc Alfidavi1 are tt'ue and correct 1() the bcst of my kno$'lccl8c.

4. 'l'hat the Ilon'ble I'ribunal registered OA No. 69412023 on thc basis ol'thc news itcnt

publishecl in industan 'l'imcs dated 26.10.2023 titled "uN predicts Groundwatcr lcvel

in India will rcducc to lorv by 2025". T'he Ccntral Ground Watcr Authority hcrcinafter

rcl'crred as to CGWA filcd rcport on datcd 22.11.2023. Furtller matter uas lislcd on

24.11.2023 i.vhcrcin Ilon'ble Tribunal impleadcd cIGWA (R-l) and Ministrl'o1'.lal Shakti

(R-2). MoEITCC (R-3) and 22 States/UTs as rcspondents.

5. 'l hat in compliancc to the orders/ directions passed by the Hon'ble 'l'ribunal CGWA has

filed rcply(s)/reports on 22.1 1.2023, 06.07.7024, 21 .03.7074 & 10.09.2024 respcctivcll'

to addrcss the qucslions raiscd by the I Ion'ble 'l ribunal.

6. lrurthcr mattcr rvas lisred on 12.09.2024 whercin I lon'ble 'l ribunal made Iblloiving

wAt'Elt

tD
/1

I

t\

obscrv

(, x
at ions. which are conlained in Para 1l oll the order datcd 12'09 '2024

I kr,
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z. Vide Para

following.

'Various elfective and subslantiol slep.s taken by lhe lulhority in et' o.f

declining o;f the Ciround lloter v,hich i,s being experienced in several ports

o.f lhe counlryt.

lclions being laken relating lo illegol boreu'ells by Housing Complexes'

lnduslriol Units, Oommercial establishments and several olher enlities.

- Directions issued by lhe CGII/A lo vorious Slale Governments ond

Union 'l'erritories direcling then to enforce and monitor the Groundwaler

drav,ol,s ctnd an action taken reporl on the illegal borewell.s.

l9 ol- thc aforcmentioncd order. I[ou'blc ttibunal directed C](;WA thc

Accordingly. the prcsent reporl is submitted herewith.

8. In pursuancc to thc directions of Hon'blc 'l'ribunal, it is most rcspectfully submittcd that

the Ccltral Ground Water Authority has takcn following cflective and substantial stcps il1

vierv of declining of the Ground Water, in country:-

gen CIES.

itors groundwater quality on a regional scale through approximately 19,000 wells. It

o

202,

1es 16 chcmical labs, including 12 NABl--accredited ones. Based on analysis,

o

"In view of the above, aparl from the issue of depletion of groundwater,

CGILA will file an Action Taken Report covering above issues also and

detailing the steps token by CGIIA in each of the affected Stotes. The

Action Taken Report shall indicate the groundJevel preservation action

plans, infrastructure facilities to be created, timelines for implementation

and completion of these plans, enforcement and moniloring mechanisms

along with actions taken as sought in para ll above. Let the reporl be

furnished within three months by way of an afJidcnit. "

Central Ground Water Board (CGWB) is monitoring groundwater level four times a year

during the months of January, April/ May, August and November through a network of

neaiy 27,000 monitoring wclls spread over thc entirc country' CGWB is also yearly

assessing Dynamic Ground Water Resources of lndia jointly with the State / UT levcl

"{.

\ rl
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I.

vt.

lllr.

fortnightly groundwater quality alerts are issued at State and National Levels and sharcd

with relevant state departments and dislrict administrations'

Preparation of MASTER PLAN FOR ARTIFICIAL RECHARGE TO

GROUNDWATER IN INDIA - 2020 : Initiatives by the Government of lndia in this

regard includes compilation of a conceptual document titled "Master Plan for Artificial

Recharge to Ground water in lndia" by GGWB, which envisages implementation of

nearly I I million Rain water Harvesting and Artificial Recharge structures to augment

the ground water resources of the country. The area for artificial recharge has bcen

identified based on post monsoon water levsl and long+erm post monsoon water trcnd in

most ofthe States & UTs. Ilowever, due to paucity of data and local groundwater issucs,

additional/different criteria were used in different States/U'l's. In the casc of NE States.

UT of Jammu & Kashmir & UT of Ladakh, the criteria of water scarcity have been uscd

and structures have been suggested to harness the run off generated from the rain. In casc

of uT of Lakshadweep & U'l- of Daman & Diu, duc to shaltow groundwater levcl, only

RTRWH has been suggested. An area of 11.23 Lakh sq. km has been identificd for

artificial recharge. List of State-wise number of Artificial Rccharge Structures as per

Master Plan is attached herewith and marked as Annexure-I.

CGWB is implementing the National Aquifer Mapping & Management Programmc

(NAQUIM) to map major aquifers, characterize thcm, and devclop management plans lor

sustainable use, focusing on over-exploited, critical, and scmi-critical units. By March

3l,2}z3,about 2.5 million square kilometers of India's mappable area had been mapped.

Several State Governments are implementing watershed development programs, in

which, ground water conservation lorms an intcgral part. Water conservation measurcs

are also taken up as a part of the MGNREGA. Ministry of Jal Shakti has launched 'Jal

Kranli Abhiyan', aimed at consolidating water conservation and management initiatives

in the country through a holistic and integrated approach involving all staksholders. //a/

Bhujal Yojano, being implemented from April 2020, envisages improving ground water

management in idcntified watcr-stressed areas in parts of scvcn States in the country with

emphasis on demand management and community participation.

In addition, schemes ofthe Government of India such as Pradhan Mantri Krishi Sinchai

Yojana (PMKSY)- Har Khet Ko Pani (HKKP)-Ground water lrrigation(GWl) envisages

ereation of irrigation potential from groundwater in assessment units where therc is

e,rtrl,ierrt scope for further future ground water development. With a vicw to further

@

t
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promote water conservation in the country, Ministry of Jal Shakti, Government of lndia

has embarked on thc Jal Shakti Abhiyan (JSA) in 2019. This initiative is characterized

by the expeditious execution offive discerning interventions: water conservation and the

hamessing of rainwater, revitalization of traditional and contemporary aquatic

ccosystems, the recycling and replenishment of water, watershed development, and the

delibcrate augmentation of afforestation efforts. This ambitious undertaking was initially

launched across 1,592 blocks, in 256 water-stressed districts across the nation.

Subsequently, this pivotal campaign has been extended and reinforced during the years

2022. 2023 and 2024, accentuating the government's unwavering commitment to

addressing the critical issues surrounding water conservation and resource management.

9. Regulatory steps taken by the CGWA in view of declining of Groundwater which is

being experienced in several parts of the country:

Central Cround Water Authority notified areas of the country where development ol

groundwatcr (% ol extraction) reached beyond 100% of its rcplenishment limits rcsulting

substantial decline in watcr levels. As per the guidelines 2012,82 areas wcrc notified and

as per guidelines 2015, notified areas increased to 162 areas (list of 162 notified areas as

per 2015 guidelines is attached herewith and marked as Annexure-Il. Permission to

abstract groundwater in the notified areas through any energized means was prohibitcd

for any purpose other than drinking,

As per MoJS guidelines dated 24.09.2020 and followed by amendment dared 29.03.2023,

in over-exploited assessment units, No objection certificate (Noc) is not granted for

ground water abstraction to any new industry except those falling in the category of

Micro, Small and Medium Enterprises (MSME). However, No Objection certificate

(NOC) for drinking/ domestic use for work force, green belt usc by these new industries

shall be permitted. Expansion of existing industries involving increase in quantum of

ground water abstraction in over-exploited assessment units is not permitted. No

Objection Certificate is not granted to new packaged water industries in Over-exploited

areas, even if they belong to MSME category'

lt

llt. Apartfromtheabovc,asperMoJSnotifiedguidelinesdated24.0g.2020andfollowedby

amendmentdated2g.03.2023,itismandatoryfortheapplicanttosubmitcopyofRain

, Water Harvesting plan submitted to Govemment agency or a proposal for Rain Water

.hanlestingi recharge in the project premises as per the prevailing Model Building tlye!a-l--\

f* 6.r,t *
Y

sS
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LawsissuedbyMinistryofllousing&UrbanAffairs,Govcrnmentol.IndiawithNoC

application.

As per thc provision o1'guirlelines. all projccts extracting/proposing to extract ground

watcr in excess of 100 rn3 /day in ovcr-cxploitcd, critical and Serni-critical arcas atrd in

exccss of 500 m3/day in areas undcrlain by non-alluviurn and 2000 m3/day in arcas

undcrlain by alluvium in Safc assessment units shall havc to mandatorily submit impact

assessment report and ground water modeling study of existing/ proposed ground water

withdrarval on the ground water rcgime covering 5 KM radius area around the projcct sitc

prepared by accrcdited consultants.

10. Positive Impacts of thc programs/initiativcs carried by CGWA & Mo'IS

Risc in Groundrvatcr Levcl: As pcr the Statc-wisc Dccadal Watcr [-evel I;luctuation

with Mcan (l)ost-Monsoon 2023 to 2022) and l)ost-Monsooll 2023 (copl attachcd

hercwithandmarkedasAnncxurc-Ill,atotaloll3.T34u,cllshavcbccnanalyzcdinthc

country.ThcgroundwatcrlcvelhasriseninT.l00rvells,rvhichisncarll,52%ol.thctotal

wells, and fallcn in 6,625 wells, which is 48% olthe total rvells. Irall ofground watcr

lcvcl in 5025 rvclls (75% o1'u,ells rvhere groundwater I'alls) rvas rvithin range ol'0 to 2m

only. As por thc rcporls. itnprovcmcnt in rvalcr tablc lcvel liom 2013 to 2023 in states

likcChhattisgarh,odishaandUttarPradcslrhasrisctrinmorctlrarr50%orvcllsarrd

particularly in thc state ol'(iujarat. Kcrala. Tamil Nadu and West Bcngal rvalcr level has

riscn in 61%, 74%,72% & 59% wclls respcctivcly'

Status of recharge of groundwatcr from othcr sourccs and stage of cxtraction in the

country during 2013 and 2023: 'l hc initiativcs by MoJS and (IGWA have hatl a

signilicant impact on incroasing groundwatcr rcchargc through a rnultilaccted approach

that includcs promoting artificial rcchargc' rainwatcr harl'csting' sustainablc

agriculturalpractices.andcommunityparticipation.(jroundwaterrechargeliomothcr

sourccsinthcycar20lJu'asl.16.42BCMrvlrichlrasincrcasedttllTS'4()l}CMinthc

ycar2023.Sirnilarly.ovcrallslagcol.extractiotlolgroundtr.aterinthccountry'rvas62.Z,

in thc year 2013 rvhich rcduccd to 59% in thc ycar 2023 On revicwirrg thc conrparison ol'

slalc-wise rcsource asscssmcnt reports from 2013 to 2023 it is cvident that in mosl thc

Statcs/LJ'Is. thc percentage of groundwatcr extraction has significantly rcduccd

Iispccially thc stage ofcxtraction in NCTol'I)clhi has rcduccd l'ron 127%o to 99%o fiorn

ycar 2013 to 1'oar 2023 which has shown posilivc inlprovcmcnt iu devcloptncnl ol'

./A
D

al, iIA 7.
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groundwater. Copy of State-wise groundwater resources availability, utilization and stage

of dcvelopment for the year 2Ol3 & 2023 is attachcd herewith and marked as Anncxure-

IV & Annexure-V respectivelY.

I l. Further, Hon,ble Tribunal asked cGWA with regards to the actions being taken relating

to illcgal bore-wells by I Iousing Complexes, Industrial Units, Commercial establishments

and sevcral othcr cntitics.

CCWA has takcn strict actions against the illegal cxtraction of groundwater in the

country. Details of Penalty and Environmental Compensation recovered for illegal

extraction by CGWA is tabulated below:

Ycar lic Amount receiYcd (Rs.) Pcnalty Amount rcccived (Rs.)

0l -04-2020 to 3 l -03-2021 1,30.90,466.00 91,05,000.00

o 1 -04 -202 I to 3 l -03 -2022 2,97 ,12,563.00 9,5 l,15,000.00

0l-04-2022 to 3l -03-2023 3 ,t 6 ,01 ,447 .r7 l7 ,69,64,033 .00

0 I -0 4 -2023 to 3 l -03 -2024 23,27, I I,856.08 9,01,37,01 5.00

0l-04-2024 to 28-l l-2024 I I ,03 .17 ,549 .4 8.37,66.525.8
'l'otal ,t 1.7{,33,881.65 45,50,87,573.80

'Ihe State/tJ'f wise status of Environmental Compensations (EC) rcceived from CGWA

tc ulated Statc
Number ofDC

Cases

EC Amount reccivcd ( Rs.)S\ State Namc

9.3 t,166.00
I ANDAMAN AND NICOBAR ISLANDS

I 24.000.002 ARTJNACIIAI, PRADESTI

1,63,26.830.8659ASSAM

1,39,90.543.,19I]IIIAR+
70.84.530.53i55 CITHATTISGARH

73,79,42'7.7tI)ADRA ANI) NAGAR I IAVELI6
99 .7 4.1 63 .7',7227 I)AMAN AND DIU

10,86,69.030.60218
l,i

(;I J.\R.,\ I

:i.l 5,07.91 .0 t 3.509 .II IARKHANT)

I,t 1,29. t40.8036MADHYA PRADESII10.
4 ,58 ,92.944 .13t3511. MAHARASTII'RA

5.62,248.71MANIPUR12.
l 6,6 3,5 76 .0 013. \4I'GIIAI,AYA

3,04,32.861.31'72
l+ ODISI IA

8,07,50.562.6327815. R.\.1.\st-ll,\\
t0,72,610.50716.

,I'RIPURA

u8 3.07.59,231.05U'fTARAKI IAND17.
I150 .r t,74,3.1,881.65'l otalI ,N

e

3

33

1

-nra-\

/+ /t r,,, o,.,^\

\
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The Status of State/UT wise penaltics in received in CGWA regulatcd State

Furthermore, GGWA issued directions to the states/uTs where groundwatcr is being

regulated by the State Ground Water Authority vide letter dated 11.12.2024 (marked and

attached herewith as Annexurc-Vl to take action against the illegal borewells and also

submit an action laken report including the details of sealcd borewells, Environmental

compensations & Penalty imposed and recovered. status of sealing of bore wells and

imposition of EC and Penalty by Statc cround water Authority is Tabulated Below:-

ll.

S\ State Namc cascs I'enalty Amourrt receivcd (Rs.)

i NDAMAN AND NICOBAR ISLAT'.DS l8 15.10,000.0

2 UNACHAL PRADESTI 9 8.60.000.0

-) SSANl 147 u,86.77,955.00

4 IHAR t56 1, r 5,03,552.00

5 A1-I'ISGARII t67 1,21,83,830.80

6 DADRA AND NAGAR I.IAVIiLI l6t r,26.05,000.00

7 DAMAN AND DIU I l,l 9 ].80.000.00

8 GUJARAT l.l8 l I 1.5 1,77,i57.0

9 Itr\ll.KIIAr-l) 159

l0 ADITYA PRADESI] -r 49 2.57,60.481.0

u. AHARASH'fRA 652 5,96,03,100.0

12. ANIPI.JR l 3.00.000.00

13. MEGIIAT,AYA ll 1..].(r0.000.00

Rcsponsc to (IGWA l)ircctions

Environmental CompeDsation
(in Rs.)

Penalty (in Rs.)
ncloscd as

Rcsponsc
rrceivod is

Annexurc-
vll

RecovcrcdRecovered I mposedImposed

No. ofcase
for illegal
Extraction

No. of
bore
wcll

sealed

Sr.
No.

Name of
State/ UT's

lr (i),: to Tamil Nadu informed that penahy prov,sron

of groundwater and EC arc ancluded in the draii
andum of Tamil Nadu watcr llesor.rce (Regulation,

Inr rllegal

brllantl

amil Nadu

\ ( ii)tate of wcst Bcngal inlbrmed thal

roposal ,br adaption of EC as Pcr
MoJS guidehnes has bcen sent lo thc
higher Authority, is presently under

tnsideration of

I .85,4 I ,000/-505 5Wcst llengal

rr (iii)uducherry Cround water Authority
lhal EC provision is included

in thc new guidelines dated

12 04-2023 lt has bccn assurcd
h,rr imposing EC lbr illeSal

ndrlater rvithdrawal and aclion
ken reporr will be submitted in due

ILIJdduchcry

vlI (iv),r2.20.491r/-.t2,92.131,15.05.07d-IL ,99,80,484/-l1

@

1,10,35,000.00

l

1. Puniab

/.
Y:
A,I\t.5

YI}

t,
N

\ S-
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t1 t 9,5),400/- 19,5t,4001 Presently, provision for EC is nol there

in Kerala Ground water (Conuol &
Regulation) Act 2002. Immcdiate

vll (v)
crala

on to rncorporate provrsrons as per

i\'lo.lS urdelines has been assured

In spite of directions issued u/s 5 of EP, Act, 1986, ATR has not bcen submitted by thc

following StatesfuTs namely Haryana, Lakshdwccp, uttar Pradesh, Andhra Pradesh,

Chandigarh, Ncw Delhi, Telangana, Karnataka, Jammu & Kashmir'

12. Ilon'ble 'l'ribunal has also askcd CGWA with regards to the dircctions issued by the C(IWA

to various State Government and UTs directing them to enforce and monitor the groundwater

drawls and an action taken report on illegal borewells. In this regard it is most respectfully

submittcd that CGWA has issued various directions to State & U]"s under section 5 of

l.lnvironmcnr (Protection) Act, 1986. Copies of the direction letters issued by cGWA during

2023-24 have been attachcd and annexed herewith as an Annexure-VIII'

Direction/orders letters issued by CGWA to regulate the Croundwater and actions taken on

illegal cxtraction ofgroundwater in States/ U'l's during 2023 -2024 are summarized below:-

vll (!i)State ol Goa a-ssu.cd to tbllow thc EC

provrsion as per MolS guidelines lill
the time EC provision is incorporaled
in SGWA guidelines.

87.760/--87.?60/-.lt02(ioil

vlI (vii)lhat cxtraction ol groundwater throughof l,adakh vide letter dated 21 122024 inlormcd
Re lll xndlh J&KI Regu(regLrl

u1R It0htr \'lR!'s Rc0 0l $,rthrexd K gcmcnl.t&I 1_ eu)gemcn
Idre icallbr ol undi lsdnd gro!t:

t0 ,1Idh hDisrh shaI bc

'7 Ladakh

\11 \rll(r'iii).VI INII- t_1L

f'
i"llll tlimachal

Pradcsh

Sub cctGWA l)irtction l,ctter No. & DatcS. No.
pting/ following MinistrY o

uidelincs for Ground Water regulation by S

round Water Authority/ Dcpartlncnt il'l oA.
94t2023.

f Jal Shaktio.CGW A-21 I 612023-CGWA-385 dated

9.09.2024

doptingi lollowing MinistrY o

uidclincs for Ground Water regulation by State

round Waler Aulhority/ Depar-tment in OA.

f Jal Shakti

9412023

t.ccw tt-zt rclzo23-cGWA-475 dated

Adopting/ lollowing Ministry ol Jal

uidelines for Ground Watcr rcgulation by S

round Water Authority/ Department in

Shakti

OA.

9412023

o.CGW A-21 1612023-CGWA-568 dat

5.12.2024

irection issucd u/s 5 of EP Act to provi

formation regarding illcgal borewclls, EC/ Penalty

tm sed and recovcred b

No.CG WA-22/0212024-CGWA-57 6 date

11.12.2024

Dircctions issucd to Sta

Arsenic/Fluoride ftce walcr su
tesAJ'Is to

in States/tJ l's
cnsUdat,rCC Wn-ZZIO;12024-CGWA-88

8.03.2024
5

29.10.2024

the Slates/UTs.

4.

*/ A.N. SINCH\ t
\c

,,r'iul oflndia
Io..l6959

F

01.2025
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o.CGW A-2210312024-CCWA-l l5 dat rectiol'ls issucd to StatesfuTs to ensu

15.03.2024 enic/Fluoride liee water su in Stalcs/ti'l's

13. Fu(her, in pursuance to the directions of Hon'ble Tribunal with regards to groundJevel

preservation action plan, infrastructure facility to be created timelines for implementation and

completion of these plans, enforcement and monitoring mechanism, it is most rcspectfully

submitted that Govt. ol' lndia, Ministry ol' Jal Shakti and Slatc/(jovt. ol' U Is havc iniliatcd

various schemes / programmcs to cater thc issue. [)ctails of important initiativcs arc appcndcd

bclow:

JalsanchayJanBhagidari:TheGovt.oflndia,MinistryofJalShaktihaslaunchcd

the Jal Sanchay Jan Bhagidari (JSJB) on Septembcr 6,2024. in Surat' fostering

community-driven partnerships to construct I million recharge slructures in thc country.

.fhis initiative seeks to boost groundwater levels, promote water conscrvation,

enhance climate resilience, and improve water quality, securing a sustainable water

luture for both rural and urban communilies.

eminder letter- [)ircctions issucd to Status/Lj'l's

urc Arsenic/Fluoride frcc water supply lll

States/U-l's

No.CG WA-22/03/2024-CCW A-Zl7 datcd

30.05.2024
7

Direction issued u/s 5 of EP Act ior
rewells of Shahid Veer Narayan International

sealing of illegal

tadium. ILai Chhaltis h

o.NCrlOO:lpSlOelhilLA.41 12023 -50

atcd I l.l1.2024
It

irection issued u/s 5 of ItP n ct lor sealing ol illegal

rewells of Savai Man Singh Stadium, Jaipur,

asthan.

trNC'tlOO;n'lUlelhi/EA.4l12023 -50

atcd I l.l 1.2024
9

rection issued u/s 5 of EP Act for scal

illcgal borewells older dated 28.08 2024 in 0A63

{2022

ing oo.NCr(pS)/OZOIO A-639 12024-s24 dat

.t I .2024
t0.

Directions/recommendations 1o D
er datcd 28.08.2024 in 0A639 0f 2022

PCC in with tlr

05.12.2024
oNCr(pSyoZOlO A-639 I 2024- 567 d^tll.

Artificial Recharge Tcchniques for groundwater arc catcgorized into direct, indirect,

and combination methods. Direct methods include surface spreading (llooding.

recharge basins, check dams, and percolation ponds) and sub-surface techniqucs like

recharge wclls and pi1s. Indirect methods involve induccd recharge from surface water

and aquifer modifications through bore blasting and hydro-fracturing' Combination

methods use subsurface dykcs and fracturc sealing to conserye groundwater. 'lhcsc

techniques collectively cnhance groundwater levels and ensure sustainable waler

.G
l'l/t*,

Y\

'T

_-_/_,1
\:ir_7

/
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resources. Further details are available in the Central Ground Water Board's manual

on artificial recharge.

'fhc initiativc's outcomcs ensure sustainable groundwatcr managcmcnt by enhancing

local water availability and fostering commu nity-drivcn conservation cfforts. By

raising public awareness and promoting the widespread development of rechargc

structures, the initiative paves the way for long-term water security and resilience,

creating a foundation for sustainable groMh and climate adaptation at the grassroots

levcl.

In this initiative I mitlion recharge structures are proposed to be constructed in the

country. Status of the recharge structure as on 27 .12.2024 is tabulated below:

No- ofworks
con.rpleted

No. of works
ongoing

Total cxpendirurc
incurred till date in Ii.s.

3,19,289 2,49,232 70,057 1,01 ,02,05,29,ft30

For comprehcnsive stakeholdcr participation and to expedite activities under the Jal

Shakti Abhiyan, DO letters have bcen issued by the Ministry of Water Resources to all

District Magistratcs/Deputy Commissioners to accelerate the activitics under JSA:CTR

campaign with special emphasis on Jal Sanchay Jat Bhagidari initiative. The said letters

are attached and annexed herewith as Annexure-IX.

For cffeclive implementation, regular follow-up with district/municipal authorities to

ensurc timely compliance, maintaining proper liaison attending the quires raised by the

district / municipal authorities, proper co-ordination, Nodal officers have been appointed

at District/Municipal Commissioner Level. Copy of order dated 25.10.2024 is attached

and marked here as Annexure-X.

Artificial Rcchargc Structurcs and Rainwatcr llarvcsting structures: In thc futurc'

cGWA plans to cxpand thc constnlclion of artilicial recharge structures and promote

rainwater harvesting to address groundwater depletion. This includes building morc

. recharge wells, check dams, and ponds in over-exploited areas to replenish aquifers.

Additionally, CGWA will cncouragc the installation of rainwater harvesting systems in

urban. rural, and institutional buildings to capture and store rainwatcr lor groundwater

No. ol works
idcntificd

ll.
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rairwater harvesting to address groundwater depletion. This includes building more

recharge wells, check dams, and ponds in over-exploited areas to replenish aquifers'

Additionatty, GGWA will encourage the installation of rainwater harvesting systems in

urban, rural, and institutional buildings to capture and store rainwater for groundwater

recharge. These initiatives aim to improve water sustainability and help mitigate water

scarcity issues across the country.

NAQUIM 2.0: CGWB launched NAQUIM 2.0 in 2023 and 2024 for detailed mapping in

priority areas like water-stressed regions, contaminated areas, coastal z-ones, urban

agglomerates, spring-sheds, and industrial clusters. The studies are issue-specific and will

be conducted in consultation with state agencies. Reports will be shared with States/ljTs

and Disrict Authorities for implementation of recommended groundwater measures.

Construction of Arsenic-safe and Fluoride free wells: The Central Ground Water

Authority (CGWA) is actively involved in the construction of arsenic-safe and fluoride-

free wells as part of its efforts to ensure the availability of safe drinking water, especially

in regions in states tike West Bengal, Bihar, Uttar Pradesh, Rajasthan, and others

affected by groundwater contamination.

High Resolution Aquifcr Mapping: CGWB, in collaboration with CSIR-NGRI, has

conducted heli-bome geophysical surveys using'fransient Eleclromagnetic Methods lbr

high-resolution aquifer mapping in arid regions of Rajasthan, Gujarat, and Haryana'

Detailed information for nearly I lakh sq km has been generated so far, and surveys are

currently being carried out using this method for the remaining areas.

Capacity Building, Outreach and Awards: CGWA focuses on capacity building'

outreach, and recognition to promote groundwater sustainability. lt organizes tier I, ll and

tll training programs, Panchayat Information Programme (PIP) and workshops for

officials and stakeholders to enhance groundwater management skills. The authority also

runs public awareness Campaigns to educate Communities on water conservalion.

Additionally, CGWA rewards outstanding efforts in groundwater management through

awards, recognizing innovations and successlul practices at local, state, and national

levels. These initiatives aim to foster a knowledgeable workforce and a community

dedicated to sustainable groundwater use.

Har Ghar Jal Mission: The Har Ghar Jal Mission, launched under the Jal Jeevan

Mission (JJM) by the Ministry of Jal Shakti in 2019, aims to provide safe and adcquale

drinking water through individual household tap connections to evcry rural houschold in

vll

---<il?\
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lndia by 2024. This ambitious mission reflects the government's commitment to ensuring

" water for All" and addressing water scarcity and quality issues in rural areas. The Har

Ghar Jal Mission helps reduce groundwater depletion by encouraging the use of surface

water, promoting rainwater harvesting, and reviving traditional water bodies. By focusing

on sustainable practices and involving communities, the mission ensures that

groundwater is used responsibly and recharged naturally, helping secure water for future

generations.

14. Alrhough it is admittcd that the rate of extraction is higher than safe norms in some of the

statcs, it is sincerely hoped that the steps taken by CGWA, as well as the actions proposed for

future in coordination with States witl help to arrest the decline further and reslore the situation.

15, The CGWA reaffirms its commitment to ensuring sustainable groundwater management in

alignment with the Hon'ble Tribunal's directions. While significant progress has been achieved,

the Authority acknowledges the need for further efforts to address emerging challenges

effectively. CGWA remain dedicated to working with all stakeholders, including state

governments and local communities, to achieve the objectives of sustainable and equitable

groundwater use.

16. In light of the above, it is respectfully prayed that:

NENT

A,N, SINGH
t oflndia

Uh"

VINOD KUMAR DHAUNDI
M

YAL
fi

\\

*
Administrator

Central Ground WatorAuthority
Govemment of lndia

Mlnlstry ot Jal Shakti
Department ot Wator Rosourcas, RO & GR

Now Delhl

'2,Oat

a. 'l'he Hon,ble Tribunat may kindty take note of the measures undertaken by the Ministry

of Jal shakti, which have resulted in measurable improvements in gtoundwater levels

across the country.

b. The Hon'ble Tribunal may kindly direct the respondent States/Union Territories to

strictly incorporate the provision of Environmental compensation in the respective

States/Union as already directed by GGWA u/s 5 of Environment (Protection) Act, 1986.

c. The Hon'ble Tribunal may pass any other orders it deems fit in the interest ofjustice and

sustainable groundwater management.

oTA

. i6959
r.01.2025

S
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VERIFICATIOI\I:

I, the deponent above named, do hereby verify that the contcnts of thc

foregoing affidavit are true and correct, no part of it is false and nothing has

been concealed there fron'' 
*2JAN,'?5

Verified at New Delhi on this l"t Day of January,2025'

,**"-tI;ffi ,A{
01 tl )4Lr

VINOD KUMAR D

..IJ

Adminlstrator
Contral Ground Wat6r Authodty

Gov€mmont oI lndb
Minlstry of Jal Shaktl

Departm€nt ot Water Resourcos. RO & GR
N€w Dolhi

?fLTfrj;;*glh,L"
me at Delhi *?\/
which have

are lrue and
lJotary

i' Dy

c

it
ed to mc

ry

.of , New Delhi

0 2 JAN 2025

e i,Lrn oflndia
egd. No.,l6959
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Table 7.3 Number of Artificial Recharge Struclures

DS
lnjection

wellsCD RSS, NO

t_
2

3

43i
227lBihar
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Delhi
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5682 50000
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Annexure ll

@
C(nrnrl Crcund Wulrr A lhofily. Gov$rlrlltrll ol lnJi!

List of 162 areas rotified bv CGWA

S. No. STATE / UT LOCATION Datc of Notification

1 Andhra Pradesh Tirupathi (Rural) Mandal of Chittor
District

5.12.2005

2 Andhra Pradesh Vem li Mandal of District 5.12.2005

J Andlra Pradesh Chilmathur Mandal of Anan District 27.1t.2012

4 Andhra Pradesh Narpala (NC) Mandal of AnantaPur

Disfict
2'7.11.2017

5 Andhra Pradesh Giddaluru Mandal UfPrakasarn Drstnct 27 .tr.2012

6 Union Terri of Diu t 4.10.1998

1 Gujarat Gandhinagar taluka (aquifer below 200

mbgl declared as notified for meeting
drinking and domestic requirements),

District Gandhinagar

2.09.2000

8 Guj arat Kalol taluk of Gandhina di strict 2't .tl.2012
9 Guj arat Mansa taluk of G district 27.11.2012

t0 Gujarat Mahesana taluk of Mahesana district 27.n.2012

ll Haryana Municipal Corporation of Faridabad &
Ballabhgarh

14.10.1998

t2 Haryana Shahbad Block of Kurukshetra District 2.72.2006

13 Haryana Nangal Chowdhary Block of
Mahendragarh Distri0t

2.t2.2006

l4 Haryana Naraaul Block of MahenClgg4rh !E!.i!t 2.12.2006

l5 Haryana Samalkha Block of Panipat District 2.12.2006

l6 Haryana Kamal Block of Kamal District 2.t2.20M
t7 Haryana Khol Block of Rewari District 2.12.2006

Haryana Entire Gurgaon District 13.08.201 I

t9 Haryana Badra block of Bhiwani District 13.08.201 I

20 Haryana 13.08.201 1

2t Haryana Pehowa block of Kurukshetra District 13.08.201 I

Haryana Rania block of Sirsa District 13.08.2011

Z3 Ilaryana Tohana block of Fatehabad District 13.08.201 r

Haryana Culha block of Kaithal District t 3.08.201 I

)< Haryana li block of Pani th District
26 Haryzrra Ra aund block of Kaithal District
27 Haryana 2? .11.2012

28 Kamataka Badami taluka of Bagalkote District 27.11.2012

29 Kamataka Bagalkote(P) taluka of Bagalkote District 27.11.2012

30 Kamataka Anekal taluka ofB ore

3l Kamataka Bangalore (N) taluka ofBangalore (U)
District

2'7.11.2012

t1 Kamataka Bangalore (S) taluka of Bangalore (U)
District

27.tt.2012

l3

11:

*-*c {fr qa grfuorur, qFltr s.irrr, q-a rfu rfTrdq. r{ frrd
Clntrd Gro.rnd Water Authorlty, Gryt. sf lndh, Mlnlttry of Jal Shaktl, New Delhl

Diu

18

Ladwa block of Kurukshetra District

22

13.08.201 I

27.1r.2012
Ellenabad block of Sirsa District

0J) District 27.lt.2012
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27 .11.2012
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2'.1.11.2012Devanhalli taluka of Bangalore (R)

District
Kamataka.,J

27 .11.2012Dod Ballapur taluka ofBangalore (R)

District
Kantataka34

z7 .1t .2012DistrictHoskote taluka of Ban oreKamataka35
2?.11.2012Nelamangala(P) taluka of Bangalore (R)

District
36

27.11.2012Districttaluka of BelRamduKamataka37
27.11.2012Districttaluka of BelKamataka38
27.'t1.2012Districttaluka of GadKamataka39
27 .11.2012taluka of Kolar DistrictBKamataka

Chitlallapur taluka of Chikballapur
District

Kamataka4l

2'.7 .t t.2012Chintamani taluka of Chikballapur
District

Karnataka42

27.lt.2012Gauribidanur taluka of Chikballapur
District

{J

2"t.11.2012Gudibanda taluka of ChikballaPur
District

Kamataka44

27 .11.2012Malur tailka of Kolar DistrictKamataka45
27.11:012taluka of Kolar DistrictMKamataka46
27 .11.2012Sidlaglrhatta taluka of Chikballapur

District
Kamataka

2'1.11.2012taluka of Turnkur DistrictKamataka
27 .11.2012taluka of Tumkur DistrictMadhKamataka49
2.12.2006Dhar Block of Dhar District50
2.12.2006Manawar Block of Dhar District5l
2.12.2006Mandsaur BIock of Mandsaur DistrictMadh a Pradesh52
2.12.2006i stri ctur Dack MandsfI au IB o oS taln53
2.12.2006triDi ctSchufo eemNlB ockcemuchNM Pradesh54
2.t2.2006Jaora Block of Ratlam District55 Pradesh
2.12.2006Indore M on56

South District57
15.08.2000South West DistrictNCT. Delhi58
2.09.2000Yamuna Flood Plain AreaNCT. Delhi
21.11.2012Pud UTPud UT60
r 1.12.1998Ludhiana DistrictLudhiana CiPun ab6l
2.12.2006Di strictI Block of Moab62
2.12.2006DistrictII Block of MoPun ab63
2.12.2006r DistrictBlock of64
2.12.2006striDi ctamalaoock BfanKal IBahalMPun ab65
2.12.2006DistrictBlock of SanAhmed66
13.08.201 IDi ctstnandharock Jf allobakodarN67
13.08.2011Shahkot b Iock of Jalandhar DistrictPun ab

t4

17t

tfc {fr ird clfuiFrq, rlrkr sF r(, rs rk {amq, T{ fi:d
c€ntral G,olr; watct Authorlty, Gwt. ol lndL, Mlnlstry of Jal Shaktl, l{er Delhl

o

Kamataka

Gadae(NC)

40

Kamataka

48

Madhya Pradesh

Madhya Pradesh

Madhya Pradesh

Madhya
Madhya Pradesh

15.08.2000NCT, Delhi

59

Puniab

Punjab
Puniab

68
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Csltlal Gm{od W!l.'i Aulhotity, Covtnnn.nt of hldi.

27 .lt.2012

l5

11!

t{q {F4 ii.ii srfudrur, qr<<r ffruF{. qd {fu,izrdq, r{ fard
Clntr.l Grourd ufr:r. Au$orlty, Goyt, of lndll, Mlnlnry o{ ,al Shakd, New Dclhi

69 Punjab b Iock f J I dhar D striLohian o a an I 13.08.201I

70 Punj ab Pattran block ofPatiala District 13.08.201I

71 Punjab P ara block of hala District 13.08.20r I

72 Punjab N ala block of District 13.08.201 I

73 Puniab Dhuri block of San District 13.08.201 I

74 Punj ab Sunam block ofS District 13.08.201t

75 Puniab Bamala block of Barnala District 13.08.201 I

76 Puniab S block of San District 13.08.201 I

77 Punt'ab Malerkotla block of District 13.08.201I

i8 Puniab Khanna block of Ludhiana District 13.08.201I
27 .11.201279 Puniab nala block of Amritsar DistrictA

80 Puniab Patti Block of Taran Taran District 27.122012

81 P unj ab Taran Taran Block ofTaran Taran

District
27.12.2012

82 Punj ab 27 .11.2012

s3 Puniab Khamano block of Fatehgarh District 27.11.2012

84 Punjab Khera block of F District

85 Punjab Tanda block of Hoshi ur District 27 .11.2012

86 Punjab Bhogpur block of Jalandhar District 27.11.2012

87 Punjab Goraya/Rurka kalan block of Jalandhar

District
27 .11.2012

88 Punj ab Jalandhar east block ofJalandhar District 2'1.1.2012

89 Punj ab Jalandhar west block ofJalandhar
District

27 .11.2012

90 Punjab Nurmahal block of Jalandhar District

9l Punjab Phillaur block of Jalandhar District 27.11.2012

92 Punjab Nadala block of Kapurthala District 27.11.2012

93 Punj ab Dhilwan block of Kapurthala District 27.11 .2012

94 Punjab Kapurthala block of la District 27 .tr.2012
95 Puniab block of ala District 27.1.2012
96 Punjab Pakhowal block of Ludhiana District 27.lt.2012
97 Pun_iab Bhikhi block of Mansa District 27 .lt.2012
98 Puniab Budhlada block of Mansa District 2',1.1.20t2

99 Punjab Sardulgarh block of Mansa District 27.tt.2012
100 Punjab Aur block of Nawanshahr District 27 .11.2012

Puniab block of Nawanshahr District 2'7 .t\.20t2
27.11.2012102 Punjab I Patiala block ofPatiala District

i03 Punlab Sanaur block of Patiala District 21.11.2012

104 Punjab Morinda block of District
r0s Punjab Bhawaniagarh block of Sangrur District 2't.11.2012

106 Raiasthan District 27.|.2012
107 Raiasthan Pushkar Vall mer District 5.1 2.200s

108 Raiasthan Jalore blo Jalore District 5.12.2005

t09 Raiasthan Raniwara block, JalorE District 5.t2.2005

@

27 .11.20t2

Amloh block of Fatehgarh District

Sultanpur

l0l Ilanqa

27 .t r.20tz

Jhotwara block, Jaipur
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5.12.2005Budhana blasthanll0
s.12.2005Chirawa blo Jhun unu DistrictRa asthanlll
5.12.2005ur DistrictMundwa block NRa asthan112
2.12.2006Ra asthanlt3
2.12.2006

Sura unu DistrictBI Jhun

Dhod Block Sikar DistrictRa asthantl4
2.12.2006Sikar DistrictBRa asthanll5
2.t2.2006Behror Block Alwar Districtll6
2.12.2006Jalore DistrictBhinmal Bl|7
13,08.2011block of Churu DistrictRa asthanll8
13.08.201lDistrictOsian block of JRa asthan119
13.08.201 IDistrictblock ofJRa asthan120
i3.08.2011DistrictBilara block of Jod121
13.08.20'l IDi strictMerta block of N122

Baetu block of Barmer DisfictRa asthant23
13.08.201IDistrictSambher block ofJaiRa asthan124
13.08.201 1Districth block ofJaiRa asthan125
13.08.201 IDistricter block ofJaiS126
13.08.201 IDistrictBassi block ofJaiRa asthant21
13.08.2011DistrictAmer block of JaiRa asthan128
13.08.201IDistrictblock ofJaiSh
13.08.201IDistrictMandore block ofJodhRa asthan130
r3.08.201ISa a block ofJalore DistrictRa asthanl3l
13.08.2011Sanchore block ofJalore DistrictRa asthan
13.08.201 I133
13.08.201 Ihunu District

block ofJhu hunu Distnct
ati block ofUdai

Naw

134
13.08.2011hunu Districtblock of JhuqRa asthan135
13.08.201ITodabhim block of Karauli DistrictI Jt)
13.08.201IP block ofA mer DistrictRa asthant37
2"t.11.2012Districth block of ChiChittorRa asthan138
27.11.2012DistrictNimbahcra Block of Chitr39
2'7.11.2012ur DistrictKuchaman block ofNRa asthan
27 .1r.2012Districtmbaf toreIIb o CoockIo achI SIPTamil Nadu141
27 .tt.20tzblock Dh DistrictTamil Nadu142
27.tl.2012Pappireddipatti block of Dharmapuri

District
Tamil Nadu143

27.1r.2012Usil atti block of Madauri DistrictTamil Nadut44
27 .r1.2012ttinam DistrictKuttalam block ofNTamil Nadu145
27.11.2012Tamil Nadu146
z'.t.11.20]12

block of Namakkal District
Distriemck fo alSttur S b oATamil Nadul4^7

27 .11.2012valli block of Salern DistrictTamiI Nadu
z'7.11.2012tti block of Salern DistrictPatramaruthuTami'l Nadut49
27.r1.2012alai Sf emalIa lockb oT vasTamil Nadu150
2'7 .11.2012di block of Salem DistictTarnil Nadur5l

Chen block of Tiruvannamala ITamil Naduls2

t6

11t

ffiq {f4 qa slfu6-rq, qRiT slirrt qa lftt dzrilq, Td ed
clntnl Gr€und Uff.r Authod,ty, GoYt' o, lndh, Mlnl3try of t.l shrld, Gw Dllhl

@

Jhuniunu District

Shri Madhopur
Raiasthan
Raiasthan

Raiasthan
Raiasthan

13.08.20r I

Raiasthan

t29 Raiasthan

li2
Raiasthan
Raiasthan

Raiasthan

Raiasthan

140

't48

District

27.r1.2012
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District
153 Tamil Nadu block of Tiruvarur District 27.fi.20t2
154 Tamil Nadu Udangudi block ofThoothukudi District 27.n.20tz
155 Tamil Nadu Gudiyatham block of Vellore District 27 .rr.20t2
156 Tamil Nadu Jo block of Vellore District 27 .11.2012

't57 Tamil Nadu Pemampet block of Vellore District

158 Tamil Nadu Tiruppathur block of Vellore District 27 .t t.2012

r59 Telangana Midi il Mandal of Mahabubnagar District 5.12.2005

r60 Telangana Vailpoor (NC) Mandal of Nizamabad
District

27.11.20'.t2

l6l Uttar Pradesh Municipal Corporation of Ghaziabad,

Ghaziabad District
04.04.1 998

t62 West Bengal I{aldia Iadustrial complex (aquifer below
120 mbgl), Haldia, district East

M

15.08.2000

CdllmlGrDur{j water Aulhoily. Covenltntllt ol hdis

17

1,1)

++q Cfc qa crft-flrr, qrtfr ${iDF(. qd {fu {zrfiq, r{ f{d
Centr.l Grourd tthrr Authority, Govt, of lfldia, Mlnlstry of Jal Shaktl, ew Delhl

@6.42

27.11.2012

fturft{d, Eftq{-{tqT enft or vn rfq-6 2ozl
compendlum of Guldellnes, t{otlficatlon etc' ,02t1
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.(

State-wisc Dccadal Water Levcl I)ccndal Fluctuation n,ith Mcan (Post-Monsoon 2013 to 2022) and post-Monsoon 2023

Sr. No of1,yells

anal)'scd

l\(,. (,1 rlrll\ ill diflrrflrt dcpth rangr 'I otal No. of
wells

'lotal % oflvells
Itisr I all

{llo2 2to1 >{ 0to2 I lo.l "l' lii\t l'nll Rise Fall
I Andhra Pradesh 693 92 t 3.3 21 39 l.l I8l 5 5.0 ll9 t12 .10 JR t53 22 A8 77.92

l Arunachal Pradcsh 2t l t4 3 I 48 0 0.0 l6 167 I 48 (_) 00 l t7 19.05 80.95

l ?a)g 16.4 7 3.3 0 0.0 92 1.1 0 It l0,l 105 49.16 50 24
.l tlihar 606 ll{) 37.3 21 ,15 0 00 321 5.1 0 :l _'t 5 -t 0.7 251 352 .1i 75 s8.09

Chhallisgarh 692 110 19 I .11 .1 0.6 260 31 6 l2 .16 ll l9 186 l0s 5 i.78 44 08

Coa 80 19 6t.3 l l8 2.5 21 100 00 26 6? 50 32.50

1 Gujarat 503 lrl l 61 ll3 11 9.3 148 291 28 56 l9 L8 30'7 r95 6t.03 38.77

N Haryana 5',77 t7a 29.5 54 94 ll 57 18,1 319 69 t2.t) 257 120 44.54 55.46

Ilimachal Pradcsh 52 .ll3 53. ti 0 {)0 5ti 70 185 0 00 I l9 ]I 2l 59.62 40.38

t0 .lharkhand 230 90 -19.1 t2 5.2 1.3 l0l 439 14 l0 43 t05 125 45.6i 54.35

ll Karnatalia I 160 40-l 347 69 59 l2 28 501 432 ll6 10.0 37 3.2 504 ,13 45 56l8
t2 Kerala I 169 809 692 5l 44 05 2n4 24.1 l3 Ll 5 0.4 ll66 102 74 08

ll Madhya Pradesh 1060 _197 375 l0l 95 .11 .]85 ,16 3 li7 ll2 .ll 4l 515 5ti 51.42 48.i8
l-1 Maharashlra I387 549 196 96 69 .17 21 512 i69 {J.6 1t 5.1 't02 19.11 50.61

l5 Meghalaya 29 t2 41.1 1) 0.0 00 t1 586 0 0.0 0 00 t2 t1 ,11.38 58 62

l6 Nagaland 9 33.3 I I l.l 0 0.0 I 1.1 .1 I ll I 0 00 -1 5 44.44 55.56

t1 Odisha 576 508 -t5 ll l{ 59 5.2 ll ll i 1.1 54.61 45.3 7

lli PurIab t'76 17 26.7 {t .15 34 6.1 ]6.4 )1 ll.6 77 i 5.1 6I 14.66 65 .14

l9 lhiasthan 753 146 19.4 69 9.2 lt3 5.0 223 29.6 l2l t6.l 156 20.7 253 500 33.60 66.40

20 l amil Nadu '/11 2u5 r 7.0 154 200 l:t l5.7 2l. t .r4 ,{.,r 1,1 l8 )00 2.t I 1263 27.31

2t 'felangana 616 156 25.1 76 sl ll l 723 362 10 7.5 ll 54 3t4 102 50.97 19 0l
22 'lripura 6l 20 : 7 I l6 00 11 587 t I l6 1t 1) 13.33 66 6'1

2) 606 275 .li.l ll 5.1 l5 ?.29 t7 8 78 25 ll5 291 5l 98 48 02

]J tlttaralihand l,l7 5li l05 20 l l.6 sl l3 29.3 l() 6.8 I 11 90 57 6t 22 l8 78

25 West Bengal 5 7-t ui 567 Ig l 213 ]12 Irl 3,I lt7 lt6 58 8l 4l 19

l() fuidaman and Nicobar I08 12 661 0 00 0 ltl) l6 l3.3 0 00 0 00 11 l6 66.67 ll -11

17 Chandigarh l2 50.0 tl 0l) 0 00 I 8l I l t.l l 50.00 50 00

Itt Daman & Diu afld Dadra &
Nagar Haveli 23 ll 56.5 (r 0.0 00 8 .:r18 I 4l 43 t0 56 52 431n

:e I)clhr 58 tl 17 9 l.l 224 li I3.8 10 l lt6 l 1l li 74 t4 25 86

t{) .lanrmu rnd Kashnrir 2l I t2t 573 1.4 0 0.0 17 .:l -t.3 I 0.5 [.1 lri 58.77 41.23

Puducherry 1 I I l4.l (l 0.0 l 286 0 00 0 00 5 2 71.43 28 57

li,irl tJ73.l s5lt7 J0.7 9li0 '7.t 5JJ J.r.) 5024 J6.6 t00l 7.J 597 {.1 7t00 6(rl5 51.70 18.2{

e9

540

3.8 2.4

0 2.5 54

.t 8.4

Il6

651

25.81

Il9 682

r l13 o.1 390
lr5

163

12.3

41 l5
l2

0.2 0.9

lt _']

0 I I]

1

-tI 57.I
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STATE.WISE GROUNO WATER RESOURCES AVAILABILITY. UTILIZATION AND STAGE OF DEVELOPMENT
INOIA (As on 31st March 2013)

(in bcm)
Annual Replenishabl€ Ground Water Resource Natural

Discharge
Annual Ground Wate. Oraft

upto 2025

Ground

irrigation

Stage of
Ground

nt (%)

Non-monsoon Season lrigation Oomestic

industrial
Recharge Recharge

from raanfall

.J t0 11 12 13
States

7.29 0.81 8.10 14.21
ArunachalPradesh 3,340 0 0003 0.443 3 990 3 967 423

1.A2 32.11 28 90 16
28.49 10.36 2.37 12.73 0.60

5 Chhattisoarh
O€lhi 002 0.014 022 034 0.14 039 0.25 0.02 127

T Goa 0.01 004 4.24 0.02 003 0.05 0.04 009 37
B Gujarat 20.85 19.79 12.30 1.14 1344 1.46 6.77 68

11.36 13.32 060 13.92 0.56 -3.58
10 040 002 0.56 001 016 011 a.2l 0.30 51

5.25 0.43 24
5.61 0.16 656 057 599 0.63 4.72 1.35 23

14.E3

17 95 141 19.36 57
31.48 15.93 '17 _07 221 1X.72 54

a.474 0 047 a 426 1.01
3.31

0.03548 0 0.00104 0.00'104 0.00238 0.0331 2.9
0 194 1.75 0.00 0.03 0.03 2.4

21 11.29 253 1.33 5.42 1.35 30
22 5.75 25.91 34 81 a.97

9.06 12.51 126 11.26 13.79 1.92 15.71 090

20 65 207
58

1.'141 0 000 0.738 o 202 2 269 0.093 oa72 0.165 0 200 1 976 7.X

71 58 52.76 6.44 19.01
043

18.71 526 385
TotalStates 74.24 446.14

And.man & Nicobar 0 420
2 Chandigarh o_022 o ao22 0 0194 0 0 0 0 0 0

Oada.a & Naqar Havel 0.002 0.010 0 004 0 063 0 014 0.042 32
Daman & Oiu 0 001 0.000 0 001 0 008 0.002

0 0 0 0 0.01055 0.00704 0 00350
0.095 0 060 0 009 0 028 0.193

TotalUTs 0.035 0.73 0.65 0.139 0.050 0.189 0.08 0.46
259.89 72.10 40.55 74.32 ,146.87 35.56 224.30 24.76 31.52 't62.22

45
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rtnrwraru' V

(

National Compilation on Dynamic cround Water Resources ot lndia, 2023

Ground W.l.r R.chrrg. C! .ntAnn!ar cround wator €xrracrion

2025 t%)

11 13

3S/12.55 93520.37 4616 52 1310.56 3667917
14099 2r 6i39 20 26.14

t1298 3372t1
23564.31 75125 22 7t 363 93 r0900.62
53261.29

112114.10 1155'2
32 3r

2393 92 1942.72

1712350

246121
13 11379 53 23 51

2011616 12l r 3r

3665.57 39756.13 /f37.33

23626 02

24214 A2 9632.53

151494.77

t477.33
122263.2A 2612016

539 53 2331C 1r

035

)39
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1 t'0836/202410/0 ADMINISTRATOR(CGWA)

rtnn-extut'vt

Government of lndia
Ministrv of Jal Shakti

;;;;fi;.i of water Resources RD

&GR
6entiat Orouna Water AuthoritY
CSUnS Cr.Prt Olaf Patme' Road'

Sec.-3, Hauz Khas, R K Puram'

954

qrt(rTT(6,'R

ra erft {ardq
a-q {qrtra.a-ff A-6r€ dr< ri?n iTfrsr

trj{rr
nffqrwsnk+<or
csrrrrnt +o*, rffis crFn qFf.t'-r'

+**, *. +. g{q, Ttft:"d'16 New Delhi - 110014

E-mait: cgwa@nic.in
t-tc: n lc.ln

CGWA ozt-ccwt- 576
(Urgcnt)

PII & RD & Administrator, APWALTA
D. No. 12-47, PVS Empirc, Pathuru Road,

llcsides Reliancc Digitals, Tadcpalli,
Guntur District, Andhra Pratlcsh - 522501

Sub: Dircction undor scction 5 ofEnvironmcnt (Protcction)' Act 1986 to providc

information to Central Groundwate r Authority' Ncw l)e lhi'

READ: OA No. 694/2023 titled as otlN predicts Groundwater level

in lndia will reduce to low bY 2O251

ha Commissioncr,

Since the ground water managenrent & development in the stalc of Andhra Pradesh

Sir,
l.lon,ble National Green 

,fribunal, Principal Bench, New Dc|hi registercd 
- 
abovc rcl.errcd

original Afplication No' 594/2023 on the basis of the news item o-qlltl-"i .:L li:*:f: f,f ::
aaia ZiSO'.ZOZI titled,,(JN nredicts Groundwoler level in India tvill reduca ttt rttw 4t zrtzL

*i"."in it*"."f"tea to a-pteilon of groundwater in lndia was raised'

Thematterwaslastlistedon .2.092024'whereinl-Ion'blc.lribunalaskcdCenrral
Ground watcr Authority tccwel regarding action being taken related to illegal bore wclls

*iu..r.J uy uouring compl"xes, tlnaurtrLt Units, Commercial cstablishmcnts and scveral

other entities. The infor-mation'was aiso sought with regard to the directions issued by C(iWA to

various State Govemments and Union 'l'eiritories direc:ing thcm to enfbrce and monitor thc

groundwater drawls and an action taken report on the illegal borewells'

l5

being regulated & conlrolled by Ground Water DePartment, Covt. ol' Andhra Pradesh, hcncc'

lollowi nlormation bc furnished b 2 0'r' Dec. 2024:
Action taken thereto

Penalty (in I{s.)

rccovcrcdimposcdovcredimposed

No. of bore
wells sealed

cases for illcgal
by }lousing

omplexes, Industria[ Units,
onrmcrcial cstablishmcnts
d several other entities

tractlon

rcportcd

o. of

u'l

ane
f
tJ;lel

Contd on Page 2

No.
To,

D:rtcd

Lln v irontrcrltal
Compensation (in lls.)
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1 60836/202410/0 ADMINISTRATOR(CGWA)

Copy to

It is also noticed that, Statc of Andhra Pradesh has not incorporated provision of

l'-nvironmcntal Compensation in if'"it g'ia"li'"s llowevu' as ner MoJS notified guidelines'

wherevcr Statqs/s UTs ha"e come out with their own groundwater abstraction guidelines'

which arc inconsisrcnt *ith th; i;-;i gria"ii""r, the-provisions of cGWA guidcrines wirl

prcvail.

Norr,, thcrclbrc. in exercise ofthe powcr conlerred undcr Section 5 of thc Environment

(l'rotcction) Act, 1986 ,*a *itfl"if,r" pt"J"ph Z ot tf" nolification of Governmcnt of lndia in

rhc N{inistry of ttnvironmcnt ,ri 
-ltJ*ii" 

",],rUcr 
S.o 38 (ll) datcd l4th January' 1997' the

Authority issucs thc lollowing dircction:

DIRIICTIONS

].EnlorceandmonitorthecroundwaterdrawalinthestateolAndhraPradcshandan
action takcn report on the illcgal borewells in the above mentioned format be provided to

tlris Authority iatest by 20'h ti.c' 2024 '

2. Iinvironmcntal Compcnsation (EC) as per MoJS guidelincs be,.imposcd on the
- 

iii.grl groundwatcr withdrawal by 
'l 

lousing complcxcs, lndustrial Units, commercial

establishmcnts and scvcral other entities, tilllhe rimc EC provision ls being incorporated

i,r tlrc sclvn guidelines. 
-ompliancc 

reporr be forrvarded to c(iwA by 20'' Dcc. 2024,

Non.submissiono[thereportwillbctreatcdascontc,nptofllon,blcTribunal,sorderas
rvell as non-contpliance to the diiections issued by cGWA and shall construeci as contravcntion

of Scction 5 o l' l']nviron mcnt (Protection) Act, 1986'

Yours faithfullY

@
2

(Dr. S.K. Arnbast)

Chairman, CGWA

dpL'A

l. 'l'hc Chicf Sccrcatry, Govcrrlment of Andhra Pradesh' lst Block' lst Floor' lnterim

Govcrnment Complcx. A.p'sll'"t"iat office' velagapud i-522503 ' for information and

immediatc action.
2. 'f hc llcgional f)irector, CGwB,SI(, 3'6-29l ' GSI Post; Bandlaguda I"lyderabad

'l'elangana-500068, to expedite the matter on prlorlty'

--sr -(Dr. S.K. Ambast)

Chairman, CGWA
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rcO836t2124 t O/o ADMINISTRATOR(CGWA)

qr€((dR
s-{$ftdard{
qa riqrrrt,a-ff G-6r€ dr{ drn dtcTur

fuTrtT
if,.frcrq.frflfrtr<qr
Csrvrnt *qg, ffis cltq T't,t.-',
at".'", *. +. T<r, a-tftd-le

Government of lndia
[Iinistrv of Jal Shakti
;;;;;.i of water Resources' RD

&GR
6.ntrat Cround Water AuthoritY
ciVtns curPr. Olaf Palme, Road'

Sec.-3, Hauz Khas, R.K Puram'

New Delhi - 1 1001 6

E-mail: cgwa@nic in

t- t-q: nlc.ln

No.
To,

CGWA 2t2024-CGwA- 5?+

Sir,
llon'ble National

Original APPIication No.

dated 26.10.2023 titled "
wherein issue related to d

Green 'l'ribunal, Principal Bench, New Delhi registered abovc rcltrrcd

69412023 on the basis of the news item publ ishcd in I Iindustan 'l'imcs

dicts at wl ol h

(Urgent)
l)atcd I ULt- t

eplet ion ofgroundwater in India was raiscd

].hemattcrwaslastlistedon .2.og.2024,whereinHon'bleTribunalaskedCentral
croundWaterAuthority(CGw^)regardingactionbeingtakenrclatcdtoillcgalborcwclls

"""u..,.J 
Uy Housing Compt"x"s, tiarstrll Units, Co;mercial csrablishments and several

other cntities. Thc infor-mation-was aiso sought with regard to (he directior'ls issued by C(lWA ttt

various State Govemments and Union Teiritories diricting them to cnforce and monitor thc

groundwater drawls and an action taken report on the illegal borewells'

Since the ground water management & development in the U'I of Chandigarh is being

rcgu latcd & control led by the MuniciPa I Corporation, Chandigarh, hence' followin g in formation

bc lurnished b 20'h Dec 2024:

AIIC

f
tate
T

o. of cascs for illegal
by Housingxtrastlon

plexes, lndustrial Units,
ercial cstablishments

d several orher entities
IC rtcd

Action taken thercto

No. of bore

wells sealed

Penalty (in Rs.) Environmcntal
Compensation (in RsJ

imposed recovered imposed vcrcd

Contd on page 2

@

The Gommissioner,
Government of Chandigarh
Municipal Cooperation, Sector-1 7,

Chandigarh

Sub: Direction under scction 5 of Environment (Protcction)' Act 1986 to

p-nia" infot."tion to Central Groundwater Authority' Ncw Dclhi'

READ, OA No. 694/2023 Citled as allN Predicts Groundwater level

in lndia will reduce to low bY 2O25n
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1 6o836t2o24to/o ADMINISTRATOR(CGWA)

2

Itisalsonoticedthat,lJTofchandigarhhasnotincorporatedprovisionof
Lnvironmental Compcnsation in it'eir guiaetin"s' However' as per MoJS notified guidelines'

whcrevcr Statcs/s UTs have come ouiwith their own groundweter ebstraction guidelines'

which arc inconsistent with the 
-GWn guiaelines, the provisions of CGWA guidelines will

prcvail.

Now, therefore, in exercise of the power conferred Jnder Section 5 of the Environment

(prc,tec;io;i 
'A;r, 

1986 read *iit tt. p"rug.uph_2 of the notification of Govemmenr of India in

the Ministry ol Environment ,nJ fot.tt-n,.Uer SO' 38 (E) dated l4th January' 1997' the

Authority issucs the following direction:

I-ln lorcc and monitor thc Groundwater drawal in the LJT of Chandigarh and an action

takcn repo on the illcgal borewells in the above menlioned lormat be provided to this

Authority latest by 2011212024.

[]nvironmcntal iompensation (EC) as per MoJS guidclines be imposed on thc

illegal groundwater withdrawal by Housing complexeq Industrial Units, commercial

"rtu"uti.t"r"ne 
and several other entities, till the tirne EC provision is being incorporated

i, ti" scwn guidelines. compliance report be lorwarded to cGWAby 20/1212024.

Non-subrnission ol'the report will be treated as contempt of Hon'ble Tribunal's order as

rvcll as non-c.mpliancc to the diiections issued by CCWA and shall construed as contravention

olscction 5 ol'Environment (Protection) Act' 1986.

Yours faithfully

(Dr. K. Ambas0
Chairman, CGWA

C0py to :

l. 'l.hc Scffctary. 2nd Floor, chandigarh sccrctariat, Sector 9, Chandigarh, lor information

and immcdiatc action.

2..lhcI{cgionalDircctor,CcWB,BhujalBhawan,sector-2TA,Chandigarh-l600l9to
cxpeditc thc matter on Priority.

*9__
(Dr. S.K. Ambast)
Chailrnarr. CGWA

2

DIRECTIONS
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16083612024t0/o ADMINISTRATOR(CGWA)

qr((r((.fR
q_s nft drtrq
# *mr*,-A ftfirq 3lt( rirfi {icrqr

RqFT
*'frqffisrft-{<gr
isf'rfnS t*, rirCrq crt-{Ft,*'-:'
ar* *.. +. Trc, ;rtfrd-16

Government of lndia
Ministrv of Jal Shakti

ii"pari.""i "t 
Water Resources RD

&GR
6.Intiat Orouna Water AuthoritY
I6l,i[s crrpr. olaf Palme' Road'

Sec.-3, Hauz Khas, R K' Puram'

New Delhi - .1 
1001 6

E-mail: cgwa@nic.in
t-i-t, cgwa @nic.in

(Urgcnt)

CGWA-2 z4-ccw|- s78

e Director (Environment)'

Dat(rd
No.
To,

Sir, 
Hon,ble Nationat creen Tribunal, principal Bench, New Derhi rcgistcrcd. abovc rcfcrrcrr

o,iginui 
'app-ri."tion 

No. 6g+/20i3 on tt, u^ir'or tne news irem publishcd in llindustan firnes

dated 26.10.2023 l tled "UN p'1'c-t" 
--o 

ater level 'n Ind' w ll reduce ro low bv 202'"

*rr"r.f, it*. i.f 
",.a 

to afrtEion of g'oundwater in India was raised'

.I.hema(erwaslastlistcdon|2.0g.2o24,whercinHon,ble.l.ribunalaskcdCentral

Ground Water Authority tCCWal regarding action being uken relatcd to illegal borc wells

*"ur*,"J uy ttousing comptexes, t"narstrLr Units, comrnercial cstablishmcnrs and scvcral

orher cntities. The information *r. uiso .orght with regard to the directions issued by cGwA to

various State Governments -a Union T#itories directing them to enlorcc and monitor thc

grornd-;i;t a."*ls and an action taken rbport on the itlegal borewells'

Government of NCT of Dethi'

Environmcnt Dcparlmenl 60 Lcvel, C-Wing'

IP Estatc, Dclhi Sccrctsriat'
Dclhi-110002

Sub: Dircction under section 5 of Environment (Protection)' Act 1986 to
-p.oriO" 

info.rn"tion to Central Groundwater Authority' New Delhi'

RE/|D: oA No. 694/2023 titted as 4lN Predicts Groundwater level

in lndia will reduce to tow bY 2025"

Since the ground warcr management & <Jcvclopmcnt in thc NC'l' of l)clhi is 
. 
bc Irg

regulated & controlled by the Dethi Jal Board, NCT of Delhi, hencc. lollowing inlormation bc

funrished b 20h Dec 2024:

alt'tc

I
State

IJT

o. of cases lbr illegal

xtraction bY Housing

Complexes, lndustrial Units,

Commercial establishments

nd several other cnlitics
rted

Action taken Lhcteto

No. of bore
wells sealed

Penalty (in Rs.) l'.nvironmentaI
Compensalion (in lts.)

imposed rccovcrcd imposcd covcrcd

Contd on Page 2
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2

DIRECTIONS

Yours faithfully

(Dr. S.K. Ambast)

Chairman, CGWA

,I.he Clrief Sccrctary, Govcrnnrent ofNCT of DeIhi, 3rd Dclhi Sccrctariat, IP Estatc, Ncw

I)clhi. I)clhi- I I 0002' for informatiotr and immediate action'
:r 

he neglonat Direcror. cGwB, SUO, New Delhi to expedite rhc rnarrer on prioriry.

--------,g&(Dr. S.K. Ambast)

Chairman, CGWA

lr is also noliced that, NCT of Delhi has not incorporated provision of Environmcntal

corp"n.rii*-in their guidelineslHo**.r, as per MoJS notified guidelines, whcrever statcs/s

UTshavccomcoutwiththeirorvngroundwaterabstractionguidelincs,which..arc
inconsistent with the CGw,l g,lJetines, t"he provisions of CGWA guidelines will p{cvail'

Now,therefore,inexerciseofthepowerconferedtrnderSection5oftheEnvironment
(prorcJio;j i;r, 1986 read *ith th" pu."gruph 2 of the nolil"rcation of Government of lndia in

rhe Ministry of Environment 
"nJ 

l'it"rt"njrUer S.O' 38 (E) dated l4'h January, 1997, the

Aurhority issues the following direction:

Enforce and monitor the Groundwater drawal in the NCT ol Delhi and an action taken

rcport on thc illegal borewells in the above mentioned forrnat bc provided to this

Authority latest by 2011212024.

llnvironmcntal iompensation (EC) as per MoJS guidelines be imposed on the

illegal groundwater withdrawal by Housing complexes, Industrial units, commercial

est;blish-ments and several other cntities, till the time EC provision is being incorporated

in the SGWA guidelines. Compliance report be forwarded to CGW Aby 20112/2024 '

Non-submissio:r ol the report will be treated as contempt of Hon'ble Tribunal's order as

rvcll as non-compliancc to thc diicctions issued by CGWA and shall construed as contravention

olsection 5 ofEnvironmcnt (Protection) Act, 1986'

2

Copy to

2

@

aWb^L-
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qr<fIr<[K
q-fr cTft ri?rdq
# .t*t*,.a tr-+rff 3lr< rir[ i{H'rr

F-frrlT
+aTqr{flfutr'ar
cinrnt *o", dfr6 ql"t 1r.f,t -''
ar**, * *. 5{c, rtfr&fr-te

Government of lndia
Ministrv of Jal Shakti

;;;;il;"i of water Resources RD

&GR
6.-ntiat Orouna Water AuthoritY
66'rill'ils crrpr. olaf Palme' Road'

Sec.-3, Hauz Khas, R'K Puram'

New Delhi - I 1001 e

E-mail: cgwa@nic in
a- t{: cgwa @nic. in

(Urgcnt)

CGWA t2024-ccw^- s71 Datcd

Chief Engineer,
Water Resource DePartment,
Sichai Bhawan,
Near Police Station,
Porvorim, Goa-403501'

Sub: Direction under section 5 of Environment (Protection)' Act 1986 to

pr"rf a" i"i"".";ion to Centrat Groundwatcr Authority' Ncw Dclhi'

READ: OA No. 694/2023 litled as 'tlN predicts Groundwater level

ln tndia will reduce to low bY 2O251

No.
To,

Sir,
Hon'ble National

Original APPlication No.

dated 26.10.2023 titled "
wherein issue related to d

Green 'tribunal, PrinciPal Bench, New Delhi rcgistcred above refcrrcd

69412023 on the basis of the news item pubiished in Hindustan'l'imcs

c vel u cel 202

epletion of groundwater in lndia was raiscd.

Thematterwaslastlistedon .2lg.2o24,whereinHon'ble.lribunalaskcdCentral
Ground Water Authority tCCWAj iegarding action being taken related to illegal bore wells

*"rtr*r"J by Housing complexes, l'raust.Lt Units, commercial establishments and scveral

orio.nii i"r. rn" infoimation-was also sought with regard ro the directions issued by cGwA to

various State Covernments and union Ter-ritories dirccting thcln to enforcc and monitor thc

gioundwater drawls and an action taken report on the illegal borcwells'

Since the ground water manag€ment & development in the state ofGoa is being rcgulatcd

& contro the Water Resource Department, Coa, hence, following in{brmation be

lurn ished Dec 2024:

amc
f
tate

u'f

o. of cases for illega
by I lousitractron

omplexes, Industrial Unil
ommercial establishnrent

scveral other entitic
rc d

Action taken lhcreto

No. of bore
wells sealed

Penalty (in Rs.) Environmcntal
Compensation (in Rs.)

inrposed recovcrcd irnposed

Contd on Page 2

1 60836/202410/o ADMINISTRATOR(CGWA)

teCOvCr,:d
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Copy to :

It is also noticed that, State of Goa has not incorporated provision of Environmental

cornpcnsation in thcir guidelinc#i;;;';;;t ;;r MoJS norified guidelines' whercvcr State'Vs

UTs have comc out *i'h ;;i;";;;-g'ouno*"te' a-bstraciion guidelines' which arc

inconsistent with the CGWA glll"f*tt' tit ptoulsions otCCWA guidelines will prevail'

Now, therefore, in exercise of thc power conferred under Section 5 of the Environment

(t)rotecrion) Acr. t986 ,""a *iii'*J'pu,u;;;; t;i,h. nolif'rcation of Government of India in

rhc Ministry of Environment ""i'i''i[si'l'uer 
S o' 38 (E) dated l4'h January' 1997' the

Authority iisucs thc following direction:

2

DIRIiCTIONS

Enlorcc and monitor the Groundwater drawal in the State of Coa and an action taken

;;"*;; il ;ii.gal borewetls ii the above mentioned format be provided to this

Authority latestbY 2011212024 '

Environmental Compensation (EC) as per MoJS guid.elines be imposed on the

illesal qroundwater *ithdrawal by'Hor.irg Complexl, Industrial Units' Commercial

H";,rf;;;;..".i"i o,r1.i ;;tiiilr, tirrii," time EC.provision is being incorporatcd

in the SGWA guidelines. co,piiunt" t"pott be forwarded to CGWA by 2011212024 '

\on-srtbmission ol thc rcporL rvill be trealed as contempt of Hon'ble Tribunal's order as

uell as non-compliance to tf,r" aii*'i"" l'*tJ uy cCWn anci shall construed as contravcntion

"ii""ii.r, 
5 olEnvironnent (Protection) Act' 1986'

2

Yours faithfullY

(Dr. S.K. Ambast)

Chairman, CGWA

(Dr. S.K. Ambast)

Chairman, CGWA

)

'l-hc Chief Sccrctary, Government of Goa Secretariat' Porvorim' Bardez- 403521 for

i,l:'il:Xil:l'r';lT#:[6iffi:swR, 7th g':l'1l Yin' HSR ravout; sector-r'

n.r*rfr?r'utu.r, Karnataka -s66102 to cxpcditc thc matter on ptiority'

.-=-s4 --

@

W\-b^A

2460



962

1 6o836t2o24t0/o ADMINISTRATOR(CGWA)

qrrdscdR
ra srfft Eiaffiq

-r a** -* G-6rq' 3{tr rirn tittirt

for-q iffet"":ul"t'*;L'J:"1:'".
Sec -g nauz Khas' R K Puram'

New Delhi - 1 1001 6

Government of lndia

Ministry of Jal Shakti

Department of Water Resources, RD

+ilqtsr{nffir<ur
Jln*i +*, frmq qrtt-cFt'*'-:'

#;, ;. +. s{q, a'sftr*-te E-mail: cgwa@nic in

t-tc,

Tn,

a ln
(Urgent)

l)ated
No. CGWA- 024-ccwA- g8o

e ChairPerson,
HarYana Water Resources AuthoritY,

Government of HarYana,

Rear Building, 3

Haryana-134108
'd Floor, HSVP, Sector-6, Panchkula'

Green'l'ribunal, PrinciPal Bench, Ncw Delhi reg istered above rclerrcd

694t2023 on the basis of the news ilem Published in I lindustan'l'itrrcs
)

u

epletion of groundwate iin India was raised.

Sir' 
Hon'ble National

Original APPlication No'
aarJd 26.t0.2021 titled "
wherein issue related to d

The marter was Iast risted on rz.og.zo24, whcrein I Ion'blc 'r'ribunar askcd centrar

Ground water Authoritv (cc;;) ;;#i;;;;; o:^J TI"" 
related to iliegal borc wcl)s

constructed by Housing co'prt*Jt' l"nJ*t'Ll Unit'' commercial establishmcnts and scvcral

other enrities. The information ** "i."'r"rgni 
*ith regard to the directions issued by cGwA to

various State covernments "J ;il;1i;;'it' ait""oi'g them to cnlbrce and monitor thc

;ffi.ffatlil;t'.nll"cti* taken report on the illesal borewells'

Since the ground watcr management & develoPm cnt in the statc of Haryana is being

rcgu lated & controlled bY the llarYana Water Resources Authoriry, I laryanrt. hencc. lbllowir:g

inlormation be furnished 2o'1' Dec 2024:

I

n uken therctoActio

Cotn tion (in Its.)
llnvironmentalPenalty (in Rs.)

ovcrcdimposedvcrctlmposcd

No. of borc
wells sealed

cases for illegal
by Housing

omplexes, lndustrial Units,

ommercial establishments

d several other entities
C

tractlon

rted

o. of

U'I

amc
f
tate

Contd on Page 2

Sub: Direction under section 5 of Environment (Protection)' Act 1986 to

;;;id; il;;*"ii- t" c*'oibioundwatcr Authoritv' New Delhi'

READ: OA No, 694/2029 titled as 4lN Predicts Groundwater level

in lndia wilt reduce to low bY 2O254
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It is also noticcd rhat. state of Haryana has not incorporated provision of Environmenlal

c.nrncnsation in thcir guid"linltl'itl*"""i' tt ot' rt,Io:s notin"a n'id"lintt' whcrevcr Statcs/s

UTs havc come out *fth ;;"tr";;; gro,inarrater abs*"iion euidelines, which are

inconsist.nt with thc GGWA J'I'J"'IJ'' t'h,o"j,;;til ofcGWA guiiclincs will prcvail'

Now, thcrcfore, in exercise ofthe power conferrcd under Section 5 ofthe Environmcnt

(t)rotccrion) Act, 1986 *.a *iit'irll'prr"J*ri z-"i,r," notihcation of Government of India in

trrc Ministry of lrnvironmcnt ""i'i5*ri",imu;r 
S.o. 38 (E) datcd r4'h January, 1997, the

Authority iisues the lollowing direction:

-2-

DIRECTIONS

2

Flnlorce and monitor the Groundwater drawal in the State olHarvana and an action takcn

rcoofl. on thc illegal fo,"*"tf t"in*-inl lbou" rn"n'ion"d format be provided to this

euthori ty latcst bY 20 I 1212024'

Ilnvironmcntal Compcnsatlon (llC) as per MoJS guidelines be imposed on thc

illcqal groundware. *ithdruwal'br 
'U""f iS ComplexJs' Industrial Units' Commercial

lllrfi'lrn",#i, ""Js"r"rat 
,n", 

",i 
iii".. iiirihe ti.. EC provision is being incorporatcd

in thc SGWA guidctines. co'npii"n"t't"pon be forwarded to CcW Aby 2A/0/2024'

Non-subntission of thc rcport witl bc treated as contempt of Hon'ble Tribunal's :'.!::::
rvcll as non-cont 1;liancc to the a-iiections issucd by CCWA and shatl construed as contraventlon

...ris..ir", 5 of F,nvironmcnt (Protection) Act' 1986'

Yours faithfullY

(Dr. S.K. Ambast)
Chairrnan, CGWA

Copy to :

l. 'lhc Chicl- Sccrctary, 4th I'loor' Haryana Civil Sccrctariat' Sector-t' Chandigarh' for

infortnation and immcdiate act iorr'

2. 'fhc ltegional Dircctor, ccri[l uwn' Bhuial Bhawan' Sector-27A' Chandigarh-l60019

to exp"Jite th" matter on priority'

-_s4 
_4

(Dr. S.K- Ambast)

Chairman, CCWA

(

@w^1
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TT(trITFIr(
{qslffidartrq
q{ dqrrd,{ff ff6'r€ qt( rirfi Ii(HUr

BrrFr
*.ftqrur{Ylft-{<or
csunt ,i*, *{ts qIFq qnt,*'-r'

err*", *. + ' T€, a-{ft-d-te

Government of lndia
MinistrY of Jal Shakti
b"prrti"".t of Water Resources' RD

&GR
dentral Ground Water AuthoritY
ciutnS Cr.Prt olaf Palme, Road'

Sec,-3, Hauz Khas, R K Puram'

New Delhi - 1 1001 6

- E-mail: cgwa@nic.in
t- t(: wa ntc.ln

(Urgcnt)

CCWA-2 t2024-ccw|- Eg I Dltcd
),1o.

To,
e Engineer -in-Chief, Jal Shakti Vibhag,

Government of Himachal Pradesh,
Jal Shakti Bhawan
Shlmla-l71005

Sub: Direction under section 5 ofEnvironmcnt (Protcction)' Act 1986 to

f-ria" irfotrnution to Central Groundwater Authority' New Delhi'

READ: OA No. 694/202g titted as 'l! predicts Groundwater level

in lndia wlll reduce to low bY 2O25n

Since the ground water nranagement & develoPm ent in the state of I limachal Pradcsh is

being regulated & controlled by The ial Shakti Vibhag, Himachal Pradesh, hence, loll<-rwing

in lbnration bc furnishcd b 20b Dec2024;

Name
i
tate
t'

o. of cases for illegal
cxtraction bY Housing

mplexes, lndustrial Units,

mercial cstablishments
d several other eotitics

Action taken thcreto

No. of bore
wells sealed

Penalty (in Rs.) Iinvironntcntal
Conrpcnsation (in I{s.)

imposed rccovcred imposcd rccovcrcd

Contd on page 2

Sir,
Hon,ble National creen l.ribunal, Principal Bcnch, Ncw Delhi registcrcd. above rc.lcrrcd

originai epptication No. 69412023 on rh; basis'ofthe news irem published in I Iindustan 'firncs

dated 26.10.2023 tnea "UN prii'tt C'o"nn' "

*t.i.in ittu" t"tuted to depletion ofgroundwater in India was raised'

Thematterwaslastlistedonlz,og'2o24,whereinHon,ble.IribunalaskedCetltr'al
Ground water Authority (cGtA) regarding action being takcn related to illegal bore wells

.onrtrr"r.d by Housing complexes, riarrrrirt units, commercial cstablishmonts and scveral

other entities. 'l'he information *u, uiro sought with regard to the directions issucd by CGWA t<t

various State Governments and Union 'Ieiritories diricting thcm to enforce and monitor thc

groundwater drawls and an action taken report on the illegal borewells'

2463
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-2-

(Dr. S.K. Ambast)

Chairman, CGWA

Copy to :

l. The Chicf Sccrctary, Government of Himachal Pradesh' Department of Personnel' H'P'
' i;";.;r;;, shimla- l7l 002, for information and immediatc action'

2. ;';; R"gir*l [)irector, CCWB, NU1, Dove Cottage' Ram Nagar' near Post Officc;
- 

Dh",;;fi"|;. Kangra- I i62 l5 to expedite the matter on priority'

----<a -(Dr. S.K. Ambast)

Chairman, CGWA

Now, therefore, in cxercise of the power conferred under Section 5 of the Environmcnt

(Protection) Act, 1986 ,""a *i''i"'"r']'p"tu;;;;;;;h; notification of Government of lndia in

ih" Minirtrv of Environment '"i'"rJ*ti^i'u* 
S'o 38 (E) dated l4'h January' 1997' thc

Authority iisues thc following direction:

DIRECTIONS

l.[]nlorccandmonitorthcGroundwaterdrarvalintheslateofHimachalPradeslrandan
;;ti"" takcn report on thc ilicgal borewclls in the above mentioned format be provided to

tliis Authority latest by 20112/2024'

Non-subnrission ol thc rcport will bc treated as contempt of Hon'ble Tribunal's order as

*"ll ,, ;;;-;;;;iion.. to th. dii""tions issued by CGWA and shall constrtted as contravention

o{'scction 5 of F,nvironment (Protection) Act, 1986'

Yours faithlullY

SBWA

2464
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Government of lndia
Ministry of Jal Shakti
Department of Water Resources. RD
&GR
Central Ground Water Authoraty
CSMRS Campus Olaf Palme, Road,
Sec.-3, Hauz Khas, R.K. Puram,
New Delhi - 1 1001 e
E+nail: cgwa@nic.in

(Urgcnt) r llF
No. CGWA-2 024-cGwA - tez Datcd
To,

he Chairperson, Jammu & Kashmir Water Resources Regulatory Authority,
Government of Jammu & Kashmir,
Ashok Nagar, Satwari,
Jammu-180004

Sub: Direction under scction 5 ofEnvironment (Protcction), Act 1986 to provide
information to Central Groundwator Authority, Ncw Dclhi.

READ: OA No. 694/2023 titled as trUN predicts Groundwater level
in lndia will reduce to low by 2O25r.

Sir,
['lon'blc National Green 'l'ribunal, Principal Bench, New Delhi registercd abovc rclcrrcd

Original Application No.69412023 on the basis ofthe ncws item published in llindustan'finrcs
dated 26.10.2023 ritled " dict-t reduce lo I 202
whercin issue related to depletion ofgroundwater in India was raisetl.

The matter was last listed on 12.09.2024, wherein lJon'ble l'ribunal askcd Central
Ground water Authority (cGwA) regarding action bcing taken relarcd to illegal bore rvclls
constructed by Housing Cotnplcxes, Industrial Units, Comnrclcial establislrmenrs and scvclal
other cntitics. The infbnnation was also soughr wirh regard to the dircctions issued by ccwn to
various statc Governmenrs and Union Territories directing them to enlbrce and monitor thc
groundwatcr drawls and an action taken report on the illegal horcwells.

Since the ground water managetnent & development in the state of Jammu & Kashmir is
being regulated
hence, [ollowin

& controllcd by the Jammu & Kashmir Water Resources Regulatory Authority.
inlormation bc fu rnished b 20k Dec 2024:

Action takcn thcrcto
Penalry (in I{s.) linvironmental

Conrpcnsation (in Rs.)

lNr-"
Lr
Stare /
u1'

fNo. of cases for illegal
extraction by Housing
Complcxes, lndustrial Units,
Commercial establishmens
and several other entities
reported

No. of bore
wells sealed

imposcd recovered imposed recovered

Contd on page 2

966

1 60836/202410/o ADMINISTRATOR(CGWA)

m
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-2-

It is also noticed that' State of Jammu &-Kashmir has not incorporated provision of

l.]nvironmentar compensation i" ir-,.i. griaai""s. However, as oer MoJS notified guidelines'

whcrevcr Statcs/s UTs f'n'" como out-with thcir ow-n groundwatcr abstraction guidelincs'

which are inconsistent with tn" i:CWe C'tdelines' the provisions of CGWA guidelincs will

prcvail.

Now, therefore, in exeroise of the power conferred under Section 5 of the Environment

(protection) Act, 1986 ,""a *i'ri"ir'l'pu'"ui"iri'' "ii1" l*ifrcation 
of Government of India in

the Ministry ot Environment ,"i'"n5,i.i",1t U., S.O. SS (E) dated l4n January, 1997' the

n uthority issues thc following direction:

DIII[,CTIONS

Enforce and monitor the Groundwater drawal in the State of Jamrnu & Kashmir and an

action taken report on the iUega'bo;ells in the above mentioned format be provided to

this Authority latcst by 2011212024'

Environmental Compensation 
'igC) 

"t per MoJS guid-elines be imposed on the

illcsal sroundwarer withorawal'f/'Horrilg cotnprtxis, Industrial Units' Commercial

"L';'.f;;;;;;a *ri.ri",r-l", "itiiit''iiiiin" 
time EC.provision is being incorporated

in the SGWA guidelines. cornpii""tt 
'"port 

be forwarded to CGW Aby 2011212024'

Non-submission olthc rcport witl be treated as contempt of Hon'ble Tribunal's ord-er as

*"ll * ;;;-;;;;riun"" t the d-ilcctions issucd bv CGWA and shall construed as contraventron

"is*ir"" 
I ol thvironment (Protection) Act' 1986'

7

CoDv to :"*'i ':t 
tl. Chief Secrctary. R' No' 2/7' 2nd' Floor^ 

iiooo i , for information and immediate action'

Z. i-f,"" n"gion"l Director, CGWB' NWHR' 2

expedite the matter on PrioritY'

Yours laith fullY

(Dr. S.K. Ambast
Chairman, CGWA

Main Building, Civil Secretariat, Jammu

98/299, Shastri Nagar, J&K-180004 to

(Dr. S.K. Ambast)
Chairman, CGWA

1 60836t2024 tolo ADMINISTRATOR(CGWA)

@
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qr(ir(FnR
3-a srft TiaFrq

# **rr,o-A Grrfl 3lK rirn fielq
Arrrlr
ndqrwnF+<sr
csrrrrn} to*, ffi$ cri qrf,t'-r'
dr*., *. *. Srt, a-tfrd-le

I\ilinistry of Jal Shakti

;;;;h;"i or water Resources RD

&GR
6"ntrat Ground Water AuthoritY
CSUtnS CurPr" Olaf Palme' Road'

Sec.-3, Hauz Khas, R K Puram'

Government of lndia

New Delhi - 110016
E-mail: cgwa@nic.in

t- iq: nrc.ln

No.
To,

CGWA-

hc Dircctor

24-caw^- {83
, Cround Wrter Directorrte'

(Urgcnt)
Drted

Govcrnmctrt of Karnstaka'
2'd Floor, KSFC Bhawan'
#l/1, Thimmiah Road'
Bcngaluru-560052

Sub: Direction under scction 5 of Environment (Protcction)' A€t 1986 to

il;id; information to Central Grouudwate r Authority' Ncw Dclhi'

READ: OA No. 694/2023 titled as alt[ Predicls Groundwater level

in lndia will reduca to low bY 2O254

Since the ground water management & development in thc statc ol'Karnataka is bcing

regulated & controlled by the Ground Water Directo rate, hence, following inlormation bc

furnished b 20k Dec 2024:
Action taken thcreto

Compensation in lts.)
IinvironnrcntalPenalty (in lls.)

imposcdrecovercdimposcd

No. of bore
wells sealed

No. of cases for illegal

omplexes, lndustrial Units,
mmcrcial establishmcll1s

d scveral othcr cntities

traction

roported

by l-lousing

U'I

ame
f
tate

I Contd on paBe 2

@

Sir,
Hon'bleNationalGreenTribunal,PrincipalBench'NewDelhiregisteredaboverelcrred

originai npptication No. 69412023 on th; basis of the news item p'!lltl:9- i1ll",o^::ti:1T*
dated 26.10.2023 titled t.uN p;aic' Ground,t^later level in lndia will reduce to lov bv 2025"

*h.*i" it*" rclated to depletion of groundwater in [ndia was raised'

Thematterwaslastlistedonl2.og.2024,whereinHon'ble,l'ribunalaskedCcntral
GroundWaterAuthority(CGWA)regardingactionbeingtakenrelatedtoillegalborewclls
constrr"t"d by Housing complexes, inarstrlt Units, commercial establishmenrs and scvcral

other entiries.hhe information was also sought with regard to the dircctions issued by CGWA 1o

various state Governments and Union Ter-ritories directing them to enforce and monitor the

groundwater drawls and an action taken report on the illegal borewells'

rccovcrctl
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DIRECTIONS

(Dr. . Ambast

Chairman, CCWA

'l-hc Chief Sccretary, Iloom No' 320' 3rd floor' vidhanasoudha' Bcngaluru -560001' for

infbrmation and immcdiate action'
'l'hc llcg,ional l)ircctor, CCWS' SWn' 7th Cros's' 27th \'4ain' I ISR layout: Sector- I '

ffir'",rilu;t;;,'ilt""'rt -soirtoz to'cxpeaite thc matter on prioritv'

-' !-t 
-(Dr. S.K- Ambast)

Chainnan, CGWA

-2-

It is also noticccl that' Stare ol. KtT'tt1.L"^"'"":. 
ffi:::r":T',1.:'il,::ilJl

:ilTillx:ii"ft *:w: ;:;:";:f IL'J [:,.':il"1"'l;x1""' ;;";;;;; *io"l'r:,:'

rr lich arc inconsistent "i'r' trtl'ci;ivl *'itrtiiit'' tht p'n'itiont of CGWA guidclincs will

prcr ail'

Now, thcrclore, in exercise of thc porvcr confcrred under Section 5 ol the Environment

(l)rotccrion) n cr. lq86 ""d 
*i;l';;'p;;;{*fi z 

"r 
trtt no-tificrtion of Govcrnmctrt oi India in

rtrc Ministry o[ l]nvironrnenl 
ji-,,J iJt"ti"ti'"ott 's o :s (E) dated l4'h Januarv' lcqT' thc

,\uthorit! iisucs thc [ollowing dircction:

2

Enforce and monitor the Groundwater drawal in the State of Karnataka and an action

taken repon on rhe illegal b"*;;i;l; iii uiou" mentioned format be provided to this

Authority larest bY 20112/2024 '

I.-nvironmcntalcompcnsalton(EC)asperMoJSguid,elinesbeimposedonthe
illcsal sroundwat", *ithd'u*ul'ii'noutilg ComplexL' lndustrial units' Commercial

".tu'blirhr.nt, 
and several ,r't.t ",i 

rii"tlirii"trltli" EC.provision is being incorporated

in the SGWA gui<lelines' C"'pil""t"'t-tptrt be forwarded-to COW Aby 2011212024 '

Non_sLrbmission of thc rcpon wiI bc treated as contempt of Hon,ble Tribunars ord_er as

rvcll as rron-compliancc to the ailJ'iirl"t lss"O by CcWA and shall construcd as contravcntron

,,r:i*i", i ni *uirnnn.'"nt (ProtccLion) Act' 1986'

)

Copy ttr

2

1 60836/2024l0/o ADMINISTRATOR(CGWA)

@

Yours faithftr llY
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1'6o83612o24t}/o ADMINISTRATOR(CGWA)

qr((I{rafl.(
s-q qrft riar+q
# go*,-A fr6lq 3It Tirn li<tflr

Eqrq
*-ftqwqxrBt<ur
Cirtrnb +q", iirms qr"-ir crt'fr -3'

- -H-16?tq sru, qR. fi . 5rs, 'li lq"

Government of lndia
Ministrv of Jal Shakti

il;il'r;"i; water Resources' RD

&GR
6entiat Crouna Water AuthoritY
66r,,iht bu.Pr" olaf Palme' Road

Sec.-3, Hauz Khas, R K Puram'

New Delhi - 1 1001 6

E-mail: cgwa@nic in

t- l-e: cgwa@ n tc.ln
(Urgent)

No. CGW A-22I2/XA24-CAW A - < 3 +

The Secretary, Water Resource DePartment,

Dated

To,

sir' 
Hon,ble Nationar creen Tribunar, principal Bench, New Derhi registercd.above 

'eterred
original Applicarion No. 6gal20i3 o"-*L uurir or,r,e news item nublished in Hindustan Times

;;;";i;;;;i.t"d to a"pi"iion org'oundwater in India was raised

,fhematterwaslastlistcdon|7.og,2024,whereinl-lon,blc'l.ribunalaskedCcntral

Ground Water Authority (CG\'A) ttgutding action being taken related to illcgal bore wclls

;;;,;il; Horri"i Co*pt"*i., l"naurrri-ul Unitr, Coirmercial establishments and several

other entities, The information *u, uLo sought with regard to the directions issued by ccwA to

various state covernments u"d u;i;; Ter-ritories direaing them to enforce and monilor the

g."r-"a-*"i"t a**ls and an action taken report on the illegal borewclls'

Government of Kerala,
n"., ii". iss, 'ls Floor, Main Block, secretariat'

ThiruvanthaPuram-695001

Sub: Direction under section 5 ofEnvironment (Protection)' Act 1986 to

;;;;id;;;i;;r";ion to ccntral Groundwatcr Authoritv' New Dclhi'

READ: OA No. 694/2023 titled as atlN Predicts Groundwater level

in lndia will reduce to low bY 2O25n

Since the Sround water management & devclop mcnt in thc stattc ol Kcrala is bcittll

regulated & controlled by the Water Resource Department, Kerala, henoe, following infonnation

be lurnished b 20b Dec 2024:
Action taken thereto

Compcnsation (in Rs.)
F-nvironmcntalPenalty (in Rs.)

irr posctlvcredllrposcd

No. of bore
wells sealed

of cases for illegal

mplexes, Industrial Units,

onrnrercial cstablishments
and several othcr cntilics

o
tlon

d

by Housing

u1'

ame

f
tate

Contd on Page 2

970

@

rccovcrcd
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2

(Dr. S.K. Ambast)
Chairman, CGWA

'fhe Chiel Secretary, Government Secretariat' Government of l(erala'

'i'iriruu^non,f',upurarn, Kerala, Pin'695001 , for information and immediate action'

li,r" 
- 

fr"gi"rri Director, CGWI], Kcrala Region' Kedaram' Kesavadasapuram'

'l'h ir,,rnnlhuprru,n-695004 to expcditc the matter on priority'

_---+a -(Dr. S.K. Ambast)

Chairman, CGWA

It is also noliccd that, statc of Kerala has not incorporated provision of EnvironmcrrLal

comnensarion in their grridcrines.'il;;;;,;, p", MoJS noiificd guiderincs, whcrcvcr Srirrcs/s

il:, t;;';r;;""ri *irr,,r,"ir 
-r*r- 

groundwater atstraction guidelines.,. which 
. 
arc

incolsistcnt with rc ccwa guia"tir"., tfio provisions of cGWA guiderines wi prevair.

Now, therefore, in exercise of the powcr,conferred under Section 5 of the Environment

(l)rotection) Acr, lgg6 *ra *i*,"it.'pu*graph 2 of thc notification of Government of lndia in

rhe Minisrry of Environment ,"i 
-r,i*ri 

r,i, Uer S.O. 38 (E) dated l4'h January' 1997 ' the

Authority issues thc foltowing direction:

I)IRE,CTIONS

l'EnlorcoanrjmonilorthecroundwaterdrawalinthestatcofKcralaandanactionlakcn
rcport on the illegal borewells in thc above mentioned format be provided to this

Authority latcst bY 2011212024.

2. Environlnentai Compensation (EC) as per MoJS guidclines be imposed on the
- 

iiL.g"r groundwatcr withdr.arval by l-lousing Comp)exes, Industrial Units, commercial

cstablishmenrs and several other e;tities, till the time EC provision is being incorporatcd

in thc SCWA guide lincs. Compliance report be forwarded to CGWA by 2011212024'

Non-submission ol thc report will be treated as contempt of tJon'ble Tribunal's order as

,.rcLl as non-comptiancc to the diiections issued by CGWA a,d shall construed as contravention

r:l'scction 5 oI I-.nvironrnent (Protcction) Act, ] 986'

Yours laithlLt llY

Copy to :

a

1 60836/202410/o ADMINISTRAToR(CGWA)

aAtv'b^L-

@
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1 60836/2024lo/o ADMINISTRATOR(CGWA)

qT(ttgcFR
qm{rftdarmq
#.t"t*,.ft ft-dT( qt( rirfl dreTur

fu{T{
tftq{wYrfudrr
cirtln} +*, 3rtfrs qrct qrf,*'-:'
at""t*, *. *. 5<r, T€Fd-16

Government of lndia
Ministrv of Jal Shakti

ilil;;.i of w"t"' Resources RD

&GR
6entral Grouna Water AuthoritY

c6nins c".Pr. olaf Palme Road

Sec.-3. Hauz Khas, R K Puram'

New Delhi - 1 1001 e

E-mail: cgwa@nic.in
t-tc: ntc.ln

(Urgent)

No. CCWA- t2t2024-ccwA- {95

c Comntissioncr Secrcta ry (PHE/I& FC),

Civil Sccrctariat,
Leh- Ladakha-194101

l)u t r:d

Tu,

Sir,
Hon'ble National

Original APPlication No.
dated 26.10.2023 titled *

wherein issue related to d
/.t

cpletion of $oundwater in lndia was raiscd'

Sub: Direction uoder section 5 ofEnvironment (Protection)' Act 1986 to
";;td; t;i;;.;iion to central Groundwatcr Autboritv' Ncw Delhi'

READ: OA No. 694/2023 titled as atlN Predicts Groundwater level

in tndia will reduce to tow bY 2O25n

Green'l'ribunal, PrinciPal Bench, New Dclhi registered above rclcrrcd

694t2023 on the basis of thc news itcrn Publishcd in I lindustan 'l'imcs

ler lndia will re La lo 202li j'

The matter was last listed on l2'Og '2024' wherein Hon'ble Tribunal asked Ccntral

Ground water Authority (ccwAi ,rguaing action being taken relaled ro illegal bore wells

;;;;.J;y HousiniCorpf.*.r, fiarst;al Units, Coirmercial establishments and sevcral

orher entiries. Thc information *;;i.; sought with regard to the directions issued by CGWA to

various State Covernments ,na Union 'i".-ritoriet directing thcm to cnforcc and m<rnitor thc

g*una*tt.t Otu*ls and an action taken report on the illcgal borcwclls'

Since the ground water management & devcloPment in thc U'I of Ladakh is being

regu lated & controllod by The Water Resource DePartm ent, hence, following information bc

l'umished b 20'n Dec 2024:
Action taken thcrcto

Ctlrn pcnsat ttttt in Its. )

llnvironmcntalPenalty (in Its.)

rccovcrcdimposcdrccovcrcdmposed

No. of bore
wells scalcd

alre

T

f
t^te I

o. of cases for illegal

Complexes, Industrial Units,
ommercial cstablishmcnts

several olher entilics
rtcd

extractron by Housing

Contd on pa8e 2

@
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1 6083612024 I O/o ADMINISTRATOR(CGWA)

Copy to :

DIRECTIONS

l. l.nlbrce and monitor thc Croundwatcr drawal in the U'f of Ladakhand an action taken
' ;;;;;;;; the illegal uot"*"rrs in thc abovc mcntioncd format be providcd to this

AuthoritY latcst bY 20/1212024'

2. Environmentat Co*p"n,ution (EC) as per MoJS guidelines be imposed on the

illegal groundrvat", *itt i."-*a'[f 'Housing Complexis, Industrial Units, Commcrcial

cstablishments ,na ,.r"rui *i", entities, till-rhc time EC provision is bc-ing. incorporatcd

irr thc SCWA guiactines' 

'o'pliancc 

rcport be forwarded to CGWA by 2011212024 '

Non-submission of the report will be treated as contempt of.Hon'ble Tribunal's ord-er as

*.il * ;;;-;;;;iiun"" ,o the diiections issued by CGWA and shall construed as contraventron

uis..tio, 5 of Ilnvironment (Protection) Act' 1985

Yours faith fullY

2

2

The Chief Secretary, Commissioner Secretary' Jal Shakti Department' Civil Secratraite'

i"i r-"a"i.h-r s+ r 0i for information and immediate action'

The Regional Director, The Regional Director'

:ar- ts:OoO+ to cxpedite the matter on priority'
CGWB, NWHR, 298/299, Shastri Nagar,

^t-.-,9, 
-

(Dr. S.K. Ambast)
Chairman, CGWA

(Dr. S.K. Ambast)
Chairman, CGWA

It is also noticcd that' UT of Ladakh has not incorpo-ratcd provision of Environmcntal

comDcnsation in their guideline!'H;;""]l;:';' ;;; uots noiified g'id"lin"t' wherever Statcvs

;;lH'il;;' "rf*itr#';; ;;;;ndwatcr abstraction suidelines' which arc

inconsistent with the GGWA grji.rir.., t"n'. pronirioo. of GGWA guidclines will prevail'

Now. thcrefore, in exercise of the power confened under Section 5 of the Environment

(Protcctiorr) Act, 1986 ,""a *nf 
''tf't]'p"'J*pt' 

Z "itttt 
notiftcation of Govcrnment of lndia in

rhc Ministry of Dnvironmcnt "ri 
iJr"rir,jrU.r S.O. 38 (E) datcd l4'h January, 1997' the

Authority issues the following direction:

/>\
@
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1 608s6/2024lo/o ADMINISTRATOR(CGWA)

qRiT(CEr(
rq nfr; riarciE
q.r{ .iqruq,nA ftfiq 3i? rtrrr wafll

I?'+rq
+ftqrq-{rrF+,-<ur
Ci,vrnt +*, .lr,.I$ cra-1ni'o -"'
dr;, "". h- 5cq, atRdt-te

Government of lndia
Ministry of Jal Shakti -iil;:ih;.i;iwater Resources' RD

t.G,,Tr"t cro,na water Authority

dsrttl'iis crrPrt olaf Palme' Road'

Sec.-3, Hauz Khas, R K Puram'
. New Delhi - 110016

E-mail: cgwa@nic in

t- i-q: cgvta@ nlc.ln
(Urgcnt)

No. CGwA-22/2/2024-CGWA - t86
'l o,

rctary, Govcrnntcnt o f LakashadwccP'

l" ['loor, Collector's lllock'
Sccrctarirt, Kavaratti,
LakshadwceP-682555

regu
20-'h Dec 2024

Sir' 
Hon'ble National Creen Tribunal, Principal Bench' N.ew Dtlll'T!':t:j:tl':T:,:::f:::'

original Applicarion No. 6gal20)i on'itl u^ir'or tne news item oublished in Ilindustan l inrcs

dared 26.10.2023 rirted suN p;;i; i;o-u;;;;;er'tev'(l in Indi; wilt reduce to lo\' fu 202i'

;i;;"t, ;;; t;i"t"a to oept"Irffiro'ndwater in India was raised'

Thematterwaslastlistedon,12'09'2024,whereinHon,ble'fribunalaskedCentral
Ground Water Authority (CGw;) 

"g"ai"g "tii"t 
being taken related to illegal bore wells

constructed by Housing Cotpt"*J" t"nau"'Lt Units' Commercial establishments and scvcral

orhcr entiries.'l'he information *ut 
"iro 

torgit, *irh regard to the directions issucd by CCWn to

various State Governments ""i u"ii, ;i..?t"ries dir-ecring them to cnforce and monitor thc

;;ffiwaii;ira;ii and an action taken report on the illegal borewetls'

Sub: Dircction under section 5 of Environmcnt (I'rotection)' Act 1986 lo

;;;;;; i;;";.-tion to Ccntral Groundwatcr Authoritv' Ncw Dclhi'

RE4D:oANo,694/2023tltledas,ltllPredictsGroundwaterlevel
in lndia will reduce to low bY 2O25n

Since the ground water management & development.in the UT of Lakshadweep is being

lated & controlled by the uT "ri"[rr,ri*."p, 
hence, following informarion be fumished by

l)ated

Action takcn thcreto

Compcnsarion (in Ils.)
EnvironmcntalPenalty (in i{s.)

vcrsdimposcdimposed

No. of bore

wells sealed

o. of cascs for i

omplexes, Industrial Uni
ommercial cstablishment

several olher entitie
rtcd

llegal

tractlon by Housi
Natne

u't'

f
tate

Contd on PaBC 2
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1 60836/202410/0 ADMINISTRATOR(CGWA)

Copy to

ltisalsonoticedthat,UTofLakshadweephasnotincorporatedprovisiono|
Iinvironmenral Compensation ii itttit g'iattints However' as ner MoJS notified guirlclincs'

rvhcrcver statcs/s urs hrvc come out with their own groundwetcr abstraction guidelines'

which are inconsistent with d,. icwe guiderines, the provisions of CGWA guidcrincs will

prevail.

Now, therefore, in exercise of the power conferred under Section 5 of the Environment

( protecrio;i'A;i- i9g6'.""d *lii-tt 
""p"r"gr"pr,.2 

of the notification of Government of India in

rhc Ministry of l.lnvironmenr unJ pir"rinu*Uer S.O. 38 (E) datcd l4th January, 1997, thc

Authority issucs thc following direction:

975

2

DIRECTIONS

Non-submission ol tlie repon will bc treated as contempt of Flon'ble Tribunal's order as

rvcll as non-cornpliance to the diiections issued by CGWA and shall corrstrued as contravelltion

olsccrion 5 olEnvironmcnt (Protection) Act, 1986'

Yours laithfu llY

2

'the Chief Secretary, District collector and Development Commissioner' Covernment of

;;J;;;: aoitector,s Block, secretariat, Kavaratti, Lakshadweep-682555, lor

information and immediate action'

il;""R;;i";;i Dir""tor, cGWB' Kerala Region' .Kedaram' Kesavadasapuram'

'i'f,irurr"nit uputurn-695004 to expedite the matter on priority'

(Dr. S.K. Ambast)
Chairman, CGWA

(Dr. S.K. Ambast)

Chairman, CGWA

@

l. Flnforcc and monilor the Groundwater drawal in the uT ol t,akshadweep and an action

,rk.n rcpon on thc illegal borewells in the above mentioned lormat be provided to this

Authority latest bY 201 12/2024.

2. Environmental Compensation (EC) as per MoJS guidclines be imposed on the
- 

1i;g;i groundwater withdrawal 
'by 'Housing 

Complexes, lndustrial Units, Commercial

"l 
uitirf,"-"*r and scveral other entities, tilllhe time EC provision is being incorporated

i,l ,i" iCWa guidelines. Compliance report be forwarded to CGW Aby 20112D024'
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1 6O836t2O24tO/o ADMINISTRATOR(CGWA)

qT(CUC.FR

fr{ crft {armq
# t*n,"fi G-+.rs 3t( ri"n iteTur

Gqr{r
t'frqrq-{nfrtr<ur
CSnrnt tcq, Sfrq cr€i-qFt'f,'-:'
drqre, ," +. sq, q-tftd-te

Government of lndia
Ministrv of Jal Shakti

ii"prrti.-":.i "r 
water Resources RD

8"GnTr"r ororno water AuthoritY
d6'nint c"rPrt olaf Palme, Road

Sec.-3, Hauz Khas, R K Puram'

New Delhi - 1 1001 6

E-mail: cgwa@nic.in
t-tc, n rc.ln

No.
To,

ccwA-2 24-cGwA - sg7
(Urgcnt)

Puducherry Ground Water Authorify,
Govcrnment of Puduchcrry'
No.l5, III Cross (Extn), mariamman Nagar'

Karamanikuppam, Puducherry-605004

Sub: Directiou under section 5 of Environment (Protection)' Act 1986 to

;;;;td; i;i;;rn"tiou to central Groundwrtcr Authoritv' New Delhi'

READ: OA No. 694/202g tttled as ,llN Predicls Groundwater level

in lndia witl reduce to tow bY 20254

Sir,
I lon'bls National Green 'l'ribunal, Principal Bench' New Dclhi rcgistcrcd abovc rcftrrod

Original ApP lication No. 6g4l2\2t on the basis ofthe ncws item publishcd in tlirdustan'l lmus

c Mcnrber SecrctarY,

dat;d 26.10.2023 titled " vel i dia ill re lll 20

wherein issue related to depletion of grou ndwater in India was raised

Since thc ground water management & develoPment in the UT of Pondicherry is being

regulated & controlled bY The PondicherrY Groundwater Authority, hence, following

in fo rmation bc lurnished b 2Oth Dec 2024:

Thematterwaslastlistedonl2'Og'2}24,whereinHon'bleTribunalaskedCentral
Ground Water Authority (CGW;) regataing action being taken related to illegal bore wells

.-"rur*,J UV ftourlng Corpt"*.r, t"naurt lut Units, Commercial establishmcnls and sevcral

other entities.'l'he information *u, ui'o tought *hh regard 1o the directions issucd by CGWA to

various State Governments *a union Tc;ritories directing them to enforce and monitor thc

g*rJ*ui"t a.*h and an action taken report on the illegal borewells'

ame

of
tate

u1'

o. ol cases for
by

illcgal
lraction llousin
rnplexes, lnduslrial Units

mmercial establishmen

d several other entiti

re ned

Aclion laken thercto

No. r-rf bore
wells sealed

Pcnalty (in Rs.) llnvironmcntal
Cornpcnsat ion (in l{s.)

inTposed recovered imposed ovcrcd

Contd on page 2

@

lhtcd
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Copy to :

l. 'l he Chief

It is also noticed that, UT of Pondicheny has. not incorporated provision of

t.-nvironnlcntal Compcnsation iri'inJr' gulaetines' However' as oer MoJS notified guidelincs'

whcrevcr States/s UTs ha"c com" out with their own groundwatcr abstraction guidelincs'

which arc inconsistcnt *i ' 
u'" iC"wi g'ia"iii"'' the-provisions of CGWA guidelines will

prevail.

Now, therefore, in exercise of the power confered under Section 5 of the Environment

(protection) Acr, l9g6 ,"uO *it'i'irrl'pur"i*pr, z or ,rr" notifrcarion of Govemment of India in

rhe Ministry of Environment ""i'iJ*""iti'uer 
S'o' 38 (E) dated l4rh January' 1997' thc

Authority issues the following direction:

DIIIECT]ONS

(Dr. S.K. Ambast)

Chairman, CGWA

Secretary, Main Building, Chief Secretariat' Puduchery-605001' for

[..nforcc and monitor the Groundwater drawal in the UT of Puducherry and an action

;rk*;;p;; on thc illegal borewells in thc abovc mentioned format be provided to this

Authority latest by 2011212024.'errironi""uf 
iompensation (EC) as per MoJS guid-elines be imposed on the

Ii"g"i g."rra*"er withdrawal'by'Housing Complcxes' Indrrstrial Units' Commercial

"soif 
i.fir"no and sevcral othei #ities, till-the time EC-provision is being incorporated

i,l ,1" .icwA gridelines. Compiiance report be forwarded to CGWA by 2011212024 '

2

2

infbrt.nation and immcdiate action
'r'hc Rcoional Director, CGWB, !ECR, E-Wing, C-Block' Rajaji Bhavan' CGo Complcx

;:il;il;;;;.;t..".i, i".ii Nadu-600090 to expedite the tnattcr on prioritv'

_*a*
(Dr. S.K. Ambast)

Chairman, CGWA

1 60836/2024l0/o ADMINISTRATOR(CGWA)

-2-

@

Non-submissionofthereportwillbetreatedascontemptofHon'bleTribunal'sorderas
rvcll as non-compliancc to *,t a-iit"tiont issued by CGWA and shall construed as contravcntion

ol Scction 5 of Environmcnt (Protection) Act, 1986'

Yours faith fu llY

e$lfr"MA-

2476



978

16o83612024t0/o ADMINISTRATOR(CGWA)

ITTGT T$FR
wqrfrdzre-q
q-q €qrtra,;r* G"+lq +( {rrr d{erur

fu{rr
t6qs-q(fifutroI
CSMR'b +Tn, ffis cIE+ qpi,*'-s,

drqqrs, 3{R. +. 5rr, dftrd-16

Government of lndia
tvlinistrv of Jal Shakti
6"pirtin"nt of Water Resources RD

&GR
Central Ground Water Authority
CSMRS CamPus Olaf Palme, Road'

Sec.-3, Hauz Khas, R.K. Puram,

New Delhi - 1 1001 6

E-mail: cgwa@nic.in
t-to: cawa@nic.in

(Urgent)

No. CCWA- 24-ccw^- 9(g Drrtcd

he Secretary,
Punjab Water Regulatiou and Develop

Government ofPunjab, S.C. O No. 149

Sector-17-C, Chandigarh-l 6001 7

ment AuthorirY (t'WllDA)'
-152)3'd Floor),

Sub: l)irection undcr scction 5 of [nvironment (Protection), Act 1986 to

providc infornratioD to Ccntral Groundwater Authority, New De lhi'

RHD: OA No. 694/2023 titted as 'tlN predicts Groundwater level

in lndia will reduce to low bY 2O25n

Sir,
Creen 1'ribunal, Principal Bench, New Dclhi rcgistcrcd abovc rclLrrcd

'l-o,

Origin
dated

I'lon'blc National
al Application No.
76.10.2023 tirled '

694/2023 on the basis of the news item publ ished in Ilindustan f imcs

'uN ct.t G r lcvel in India u,ill reduce I bv 202 J"

The matter was last listed on 12.09.202.4, wherein llon'ble Tribunal asked central

Ground water Authority (cGwA) regarding action being taken related to illcgal bore wells

constructed by l-lousing C'omplexes, Industrial Units, Commercial cstablishmcnts and scvcral

other entities. 'fhe information was also sought with regard to the directions issued by CGWA ttr

various State Covernments and Union :l'eriitories directing lheln to cnlorce and monitor thc

groundwater drawls and an action taken report on the illegal borewells

wherein issue related to depletion ofgroundwater in lndia was raised.

Since the ground water management & development in the state of I'unjab is bcing

regulated & controlled by the Punjab ater Regulation and Developrnent Authority. hencc.

lollow inlbrmation be f urnishcd o'h Dec2oi4:2

Action taken thereto

Compens ation (in ll.s.)
linvironmcutalPenalty (in I{s.)

recovcLctirecovcred imposedinrposed

No. ofbore
wells sealed

Name
ol
State /
u1'

o. of cases for illegal

Complexes, lndustrial Units,
Commercial establishments

and several othcr cntitics

tractron

reported

by l-lousing

Contd on pate 2

@
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2-

(Dr. S.K. Ambast)

Chairnran, CGWA

Copy to :

l.TheChiclsecretary,Gort'ofPunjab,6thFloor'PunjabCivilSecretariat'Sector-l'
Chand igarh. lor jnfonnation a:rd immediate action' 

c-^t^.-11 A .hen.l io: rh- I 500 I 9
2. 1'he Rcgional Director, CCfVS, NWn' Bhujal Bharvan' Sector-27A' Chand igarh- 16001

to expcditc thc mattcr on priority'

*q-a 
-(Dr. S'K. Ambast)

Chairman, CGWA

It is also noticed that, state of punjab has not incorporated provision of Environmental

comoensarion in rhcir guidclinJs;;il;. il vo.ts noiifica guid"rines, whcrcver starcvs

il.'t;,:;;. ",f *i,r, ;;i;-";;;'";ndwarer abstraction guidelines,.which..are

inconsistcnt with the ccwa grii"rin"., tic prori.ions of cGWA guidelincs wi prcvail.

Now, therefore, in cxercise ofthe powcr,confened under Section 5 olthe Environment

tpr.t""tl""ri a"i'lsi6';a u,i tf'" pt"g"ph 2 oltle noiifrcation of Government of lndia in

the Minisrry of Environmenr ""i'-fJ** 
i,irUer S.O. 38 (E) dated 14th January, 1997, the

Authoriry iisues the following direction:

@

DIRECTIONS

l. Enforcc and monitor the Groundwater drawal in the state of Punjab and an aclion laken

rcport on thc illegal borervells in the above mentioned format be provided to this

Authtrrity latest lty 201 12/2024.

2. llnvironmcntai Compcnsation (liC) as per MoJS guidclines be imposed on thc
- 

iii_g"L grounchvatcr withdrawal by Ilousing complcxes, Industrial lJnits, cornmcrcial

establishments and several other entitics, till the timc EC provision is being incorporatcd

in thc SCWA guidelines. Compliance rcport bc forwarded to CCWA by 2011212024 '

Non.subnrissionofthercportwillbctreatedascontemptofHon,bleTribunal,sorderas
,vcll as non-cornpliancc to thc cliicctions issued by CGWA and shall construed as contravention

ol'scclion 5 of I-tlvirtlntnenl (l)rotcction) Act' 1986'

Yours lailh [ullY
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1 60836/202410/o ADMINISTRATOR(CGWA)

sr(iI(r<[R
rasrfuEiaEq
# *t*r<,*A G-frm ai-( {ifi drETqr

furFI
+ftqqqfrflEtwr
Csurnb +t", ffiq ci"t^{rlt,t'-:'
A"*-, ,". +. 5tr, a-€ftd-1 e

Government of lndia
Ministrv of Jal Shakti

ii"Jlii'".i it water Resources' RD

t"Gn?r"r crorna water Authority
Einr-[s crrPr" olaf Palme' Road'

Sec.-3, Hauz Khas, R K' Puram'

New Delhi - I 100.1 6

, E-mail: cgwa@nic in

t-tq: cgwa@nrc. tn
(Urgcttt)

o. cGW A-22t2t2024-Ccw A ' t I 1
'f o,

he Chicf Enginccr'

Datcd
N

Governmcnt of Tamil Nadu'
prnm Wotf." l)epartment, Watcr Resources Department'

State Ground Water & Surface

Watcr Resou rces Datn Center, Taramani'

Chennai-600113

Sub: Direction under section 5 of Environment (Protection)' Act 1986 to

p.rriO. i.irt.",i.n to Central Groundwater Authority' New Delhi'

READ:oANo.6941202StitledasrtlVPredictsGroundwaterleyel
in lndia will reduce to low bY 2O25n

Sir' 
Hon'ble National Green Tribunal, Principal Bench' New'"lli.t:''f':-t",1,:T::,::*:'

original Applicarion No. 69al20ii or'irr.'u"rir'or ,r,e news ilem nublished in I lindustan 'rimcs

*frar.* it*. ,.f","a ro a"pterion of groundwater in India was raised'

The matter was last listed on l2'Og '2024' wherein Hon'ble 'l'ribunal askcd Ccntral

cround water Authority (ccw;j 6;i;g actior being taken related to illegal bore wclls

constructed by Housing Corpr.*J', t-nautttfu Units' Commercial establishments and several

orhcr eDtities. The information *;r;ir; sought with regard to the direcrions issued by cGWA to

various Srare Governmenrs ""i ;;i;; i;r"rl,ories diiecting them to enforce and monitor thc

;;il;;1;;ls and an action taken report on the illegal borewells'

Since the ground water management & develoPment in the stale of Tamilnadu is being

r€gulated & controlled bY 'the Public Works DePartmen t, Water Resources Deparlmenl, hsnce'

followin info rmation be furnished b 20'n Dec 2024:
Action taken theleto

Com cnsati0n (in I<s. )

EnviroflmentalPenalty (in Rs.)

rccovcrcdimposedrecoveredmposed

o of cases for illega

extraction bY Housing

Cornplexes, Industrial Units,

Commercial eslablishmcnts

d several other entitics

reported

f
State /
u't'

Contd on Page 2

@

No. of bore
rvclls sealed
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16o836t2l2410/o ADMINISTRATOR(CGWA)

Copy to :

ltisalsonoticedthat,stateofTamilnaduhasnotincorporatedprovisionof
Ilnvironmcnlal Compcnsation in iheir guidelines' Howcvcr' as ocr MoJS notificd guidelines'

whereverStates/sUTshavecomeout-withtheirowngroundwaterabstractionguidelines'
which arc inco*sistcnt with th; 6GWA guidelines, thc provisions of GGWA guidelines will

prcvail.

Now,thercfore,inexerciseofthcpowerconferrcdunderSection5oftheEnvironmenl
tp,"t""iio"j i"i' lSiO' r"ua *ith-tlr" p".ugruph 2 of the notifrcation of Government of India in

the Ministry ol Environment unJ fJr"tt"nrrUer S.O' 38 (E) dated l4rh January, 1997, the

Authority issues the following direction:

98'l

2

DIRECTIONS

Non-submission of the report will bc treaaed as contempt of Hon'ble Tribunal's order as

rvcll as non-contpliance to the diiections issued by CGWA and slrall construed as contravcntion

ofScction -5 oI lrnvironrnent (Protcction) Act, 1986

Yours laith lully

(Dr. S.K. Ambast)
Chairman, CGWA

l. The Chicf Secrctary, Govt. of Tamilnadu, Shankar Rd, Fort St Georgc' Tamil Nadu-

600009, for information and immediate action'

z ti t," R"gion^t I)ircctof, cGWIl, SECR, E-Wing, c-lllock, Rajaji llhavan. cco Complcx- 
Blsrnt agar, Chcnnai, Tarnil Nadu-600090 to expedite thc matter on priority'

--4-(Dr. S. K. Ambasl)
Chairman, CGWA

@

l. Enlorce and monitor the Groundwater drawal in tho State of Tamilnadu and an action

taken report on the illegal borewells in the above mentioned format bc providcd to this

Authority latest by 2A/ 12/2024.
2. Environmental iompensation (EC) as per MoJS guidelines be imposed on the

illegal groundwater withdrawal by l-lousing comp)cxes, lndustrial Units, comrnercial

est;lish;ncnts and several other entities, till the time EC provision is being incorporated

inthesCWAguidelines.CompliancefeportbeforwardedtoCGWAby20l12/2024.

@fub*L
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'tiio836l2124lo/o ADMINISTRATOR(CGWA)

IrrcdsGFr(
q-d erft riTrfi
# *.nt<,"fi A-+rs 3lt( rir[ {iqvr
fNrrr
+ftqrrqxrfft<ur
cilrnt **, ffiq crd-qFt,fr'-:'
dr"*, ,". + ' Tcn, r€frld-to

Ministry of Jal Shakti

ii"p"rti.""i tr water Resources' RD

&GR
6en-tiat OrounA Water Authodty

6s'rr,iht crrPrt olaf Palme, Road'

Sec.-3, Hauz Khas, R K Puram

Government of lndia

New Delhi - 1 1001 6

E-mail: cgwa@nic in

t-tq: nrc.ln
(Urgcnt)

No. CGWA-2 -ccwA- sqo

e Commissioner, Covcrnment of Telangana

Drtcd

To,

PIf & RD & Administrator, TSWALTA'
i'rr"f,rv",f, Raj Buikling, Urdu Hall Lane' Himayath Nagar'

Ilyderabad-500029

Sub: Direction under section 5 of Environment (Protection)' Act 1986 to

;;";td; i;i;;*"tion to Central Grounrtwater Authorit'v' New Delhi'

READT OA No' 694/202g titted as atlN predicts Groundwater level

in lndia will reduce to low bY 2O254

Sir' 
Hon,ble National Green Tribunal, Principal Bench, New Dethi rcgistered. above rclerrcd

original Application No. 6gal20i3 - inl r*ir'or tne news irem oublishcd in llindustan l'imes

dated 26.10.2023 t'tled "[JN D"'" 
"" "'-o--- - 

e -leuel 
'n lnd" w ll re(luce to low bv 2025"

;;;;"i" i;" related to aepiiiion or groundwater in lndia was raised'

,l.hematterwaslastlistedonl2.og.2a24,whereinFlon'bleTribunalaskedCentral

Ground water Authoriry (cGwA) irg"rai"g acrion being taken related to illegal bors wells

consrructed by Housing Co*piL*Jr, l-^J*trial Units, Coirmercial eslablishments and several

othcr ontities. The information *ut uito to'gt't *ith regard to the directions issued by CCWA to

various State Governments *J urir" i."irories diiecting them .o enforce and monitor tho

gr"r-"a-*",.i0t"*ls and an action taken rcport on the illegal borewells'

Since the ground water management & develoPm ent in the state of Telangana is being

regulated & controlled bY the PunchaYati ltaj & Rural Department,'l'elangana hence, following

in formation be fumished 20h Dec 2024:

anlc
f
tate

u1'

o. of cases lbr illega
by Housinglractron

mplexes, lndustrial Units,

CommerciaI establishmcnts

and several other entities

rted

Action taken thereto
Environnrcnta INo. of bore

wells sealcd

Penalty (in I{s.)
ensation (in lls.)Cornp

mposed vered nrposcd ovcrcd

Contd on PaBe 2
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1 60836/2024lo/o ADMINISTRATOR(CGWA)

Copy to :

Norv, therefore, itr cxcrcise oI the power-conignea 
11,1.!er 

Section 5 of the Envilonmcnt

(l)rotcction) Act. 1986 
'"oa 

*if t"if'l" 
'pu'agraph 

2 of-the notilication of Covcrnmcnt of lndia in

rhc Minisrry of Environment ""i'i5*ti "'itucr 
S o 38 (E) dated [4'h January' 1997' thc

nutt'urity issucs thc lollowing direction:

DIRf,CTIONS

L lln{brcc and monitor the Groundwater drawal in the State of Telangana and-an action

i.f.t" ."p"rt on the illegal borewells in the above mentioned format be provided to this

AtrthoritY larcsr bY 20 I 1212024

Non-submission o[ the report will bc treated as contempt of Hon'ble Tribunal's order as

,"cll as non-compliancc to the dii"ctions issued by CGWA and shall constl'ucd as contravcntioll

oIsection 5 ofEnvironmcnt (Protcction) Act, 1986'

Yours faithfullY

983

-2-

l. The Chief Secrctary, 5th Floor, Burgula Rama Krishra Rao Bhavan' NH 44' Hill Fort'
' 

A;;t;;N;g*, l'tyaerauaa, retangana" 5000063' 
^for 

inlormation and immediate action'

,. i;;'R;sl,ili 6i,"cto,, idwtlin, 3-6-iel' GSr Post; Bandlasuda Llvderabad
-' 

i'"fungun'u-S00068,to expedite the matter on priority'

S@A'@L
(Dr. S.K. Ambast)

Chairman, CGWA

-q0-(Dr. S.K' Ambast)
Chairman, CGWA

@
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qrtir(<[R
rasrft{Trfi
# 

"*nro.a-* 
fr"flq *('irn d<H"r

GYr{r
iffqrwsrfrffitor
citrnt *"o, !fr,fr$ qrd-{rd,fr'-3'

atr *-, *. +. Trr, q-iffi-te

Government of lndia
Ministrv of Jal Shakti

;;;;;.i of wutu' Resources' RD

&GR
i"-ntiat OrounO Water AuthoritY
d6rtias c"rPr" olaf Palme' Road

Sec.-3. Hauz Khas, R K Puram'

New Delhi - 1 1001 6

E-mail: cgwa@nic.in
t- i-q, nlc.ln

No. CGWA- 024-Cc\t^- {11
To,

c I)ircctor (UPGWD)

datcd 26.10.2023 titl etl " UN

(Urgcnt)
Datcd

vel in dia will re

Govcrnmcnt of Uttar Pradesh'

;0l,il'il;;r;, u.r'' ci"l Secretariat, vidhan sabha Marg'

Lucknow-226001

Sub: Directiou under section 5 of Environment (Protection)' Act 1986 to

f-ria" infot.ution to Central Groundwater Authority' New Delhi'

READ: oA No, 694/202g titled as qllN Predicts Groundwater level

in tndia witt teduce to low bY 2O25n

Sir,
Hon'ble National Grecn Tribunal, Principal Bench, New Delhi rcgistered above rcf'errccl

Original Application No. 69412023 on the basis of the news item Publ ished in Flindustan'l'imes
It,b 202 5"

Thematterwaslastlistedonl2.og.2024,whereinHon'bleTribunalaskedCcntral
Cround Water Authority (CGwb ,.g*aing action bcing taken related to illegal borc wells

*n.tr*r"a by Housing clmptexJs, inaustiut Units, Commercial establishments and scveral

other entities. The information *u, uiro ,orght with regard to the directions issued by ccwA ttt

various State Govemments and Union Teriitories directing them to enforce and monitor the

grouia;ter a.awls and an action taken rqport on the illegal borewells'

whcrein issue related to depletion of grou ndwater in India was raised

Since the ground water management & develoPm ent in thc state of lJttar Pradcsh is bcing

regulated & controlled bY the Groundwater DePartnrenl, Uttar [)radcsh, hence, lollowing

information be furnished b 20b Dec 2024

amc o. of cases for illegal
f
tate

by Housinglractlon
Complcxes, Industrial Units,

Commercial establishments'I

nd sevcral other entities
poded

Action takcn thercto

No. ol'bore
we lls sealed

Penalry (in Rs.) Environmcntal
Compc nsation (in I{s. )

imposed rccovercd imposcd

I Contd on page 2

At\€1-/

rccovercri
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Copy to :

-2:

It is also noticcd that' Statc of Uttar Pradesh has not incorporaled provision of

Irnvironmcrtal c)onrpcnsation in tiei,. guia"rin"s. IIowcvcr, as ner MoJS notified guidclirrcs'

rvhcrevcr Strtes/s [JTs hov" 
"ome 

out'with their orvn gro'ntl\natcr abstraction guidclincs'

rvhich arc inconsistent *ith th; &;;;;;;ii'"t' thc provisions of CGWA guidclincs rvill

prcvail.

Nou'. thercforc. in exercise of thc powcr conferrcd under Section 5 ol the Environmcnt

(Protcction) Act. I986 ""1 
*i;'";;'p;;;J*ph z oi tr" notiFrcation of Covernment of India in

thc Minisrtv ol []nvirotrnrcnt ""j ii'"ti''i"U"' S O :g (tl) dated l4'h January' 1997' thc

Authority issucs the follor'ving direction:

985

DIRECTIONS

DnlorccandmonitorthcGroundwaterdrawalinthestatcofUttarPradeshandanaction
;-"k*;;"; on the illegal borewells in the above mentioned format bc provided to this

Authority latcst bY 20 I 1212024'

brrlr"r,ir"""f iompensation (EC) as per MoJS guidelines be imposed on thc

Ii"gri"g.rna*rter withdrawal'by'Housing Complcxes' lndustrial Units' Commercial

".ro"Uf 
irfi."r" and several other eririries, till-the time EC provision is bcing incoryorated

irirl. icwL gtridelincs. compliance reiort be forwarded to cGWAby 2011212024'

Non-suhntissionUlthCrcportrvillbetreatedascontemptolHon.bleTr'ibunal.sord-cras
rr,"ff ua ,rnn 

"orpliance 
to the dircctions issued by CGWA and shall construed as contraventlon

,ris..,i* 5 olEnvironmcnt (Protcction) Act' 1986'

?

The Chief Secrctary, Government of Uttar Pradesh' 101' Lok Bhawan' U P Civil

Secretariat.VidhanSabhar.,ru'g,r-*tno*.22600l,forinlormationandimmcdiate
action.
ii"-n"gionur f)irecror, CGWB, NR, Bhujal Bhavan, Sector-B..Sitapur Road Yojna; Ram

llam Bank Chauraha, Lucknow, iitt"r pratesn-zzOOil to expedite the matter on priorily'

Yours faithfullY

(Dr. S.K. Ambast)
Chairman, CGWA

-sl -(Dr. S.K. Ambast)

Chairman, CGWA

@
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qr(rr<[r<
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FqrtT
kffqqqqcrfrffi'or
isrrrn! t"*, ffis cr-i-Ir.t,t'-''
dr"*, -". +- 5rr, adftrff-te

Government of lndia
Ministrv of Jal Shakti

il;il;;.i of water Resources' RD

3S?r"r crorno water AuthoritY

6irtrt-[s curPrt olaf Palme' Road

Sec.-3, Hauz Khas, R.K Puram'

' New Delhi - 1 1001 6

E-mail: cgwa@nic. in

t- i-q: c nrc.ln

'l'o,

(Urgent)

No. CGW A-22:2/2024'CGW A - 5 g Q

hc Director, SWID, Govcrnment of West Ilen ga I,

Nirman llhawan, l" Floor, Salt Lakc, Scctor.III,

Kolkata-700091

Dated

Sub: Direction under section 5 ofEnvironment (Protection)' Act l9E6 to
"i-riO. 

irfo"ln"tion to Ccntral Groundwatcr Authority' Ncw Delhi'

READ: OA No. 694/2029 titled as qtlN Predicts Groundwater level

in lndia will reduce to low bY 2O254

Sir,
Hon'ble National Green Tribunal, Principal Bench, New Delhi registered above referred

Original ApPlication No. 694/2023 on the basis olthe news item publ ishcd in I lindustan 
'l'intcs

Iin ll red,'uce to low b 2025"(l

Thematterwaslastlistedon|2.o9.2o24,whereinHon,ble,[.ribunalaskedCcntral
Ground water Authoritv (cGwA) ;;;;i;g action being taken rclated to illegal borc wells

constructed by Housing Co.pi"*Jr, 
-f'Jurt 

Lt Unitr, Coirmercial establishments and several

other entities. The info.nation ** ui,o 
'ougnt 

*ith regard to the directions issued by CGWA-to

various State Governments -i U"i"" i""i,ories dir-ecting them to enforce and monitor the

grorna*i., aro*ls and an action taken report on the illegal borewclls'

dated 26.10.2023 titled "
wherein issuc relatcd to deplction of groundwater in lndia was raiscd

Since the ground water management & develoP mcnt in the state of West llengal is bcing

regulated & controlled bY The State Water lnvestigation D irectorate, West Ilengal hcncc.

followin information b0 lu rnished b 20h Dec2024:

amc
f
tate

UI'

o. of cascs for illegal

traction bY Llousing

omplexcs, Industrial Units,

ommercial establishmen

and scveral other entiti
re

Action taken thcreto
IlnvironnrentalNo. of bore

wells scalcd Courpcnsation (in li.s. )

imposed covered imposcd rccovcrctl

Contd on Page 2

Penalty (in lts.)

2485



1 6083612024 tolo ADMINISTRATOR(CGWA)

Copy to :

-2-.

It is al-co noliccd that, State of West Bengal has not incorporatcd provision of

iirrvironmcntal compcnsation '; 
i'illli g*a"il"' 1ioi""t' as per MoJS notified guidclincs'

rr hcrcvcr Statcs/s UTs havc comc ouiwith their own groundivaler abstraction guidclincs'

*'hich rrc inconsistcnt *irrt utl iciviild;i';"t' thcirovisions of CGWA guidclincs rvill

prcvail.

Now, therefore, in exercise ofthe powcr confened under Scction 5 of the Environment

trror.",i"""i aii isd6'*"d *iil;; p;;;g;ph 2 of the notifrcation of Government of India in

thc Ministry of Environnrcnt ""J 
ftJi"ri.,l.Uer S.O.38 (E) datcd l4s January' 1997, thc

Authority issues the following direction:

98?

DIRECTIONS

Enforce and monitor the Croundwater drawal in the State of West Bengal and an action

*k;;;il on thc illegal borewe[s in the above mcntioned format be providcd to this

Authority latest bY 20/1212024.'u"ri.",i"""r 
iompens"tion (EC) as per MoJS guidelines be imposed on the

ifi.g"i gi""na*r,er withdrawal'by 
-Housing.Complcxes' 

lndustrial Units' Commercial

.riu'uhrrirn""* and several ottrei #ities, till-the time EC provi_sion is being incorporatcd

i",t 
" 

.iCwn guidelines. Compliance report be t'orwarded to CCWA by 2011212024 '

Non.submissionoftl]ereportwiltbctreatedascontemptofHon,bleTribunal,sorderas
wcll as llon-conrpliancc to the a-il".rion, issued by ccwA and shall constnred as contravention

oliscction 5 ofEnvironmcnt (t'rotection) Act, 1986'

2

Yours faithfullY

edt9a^'t
(Dr. S.K. Ambast)

Chairman, CGWA

'fhc Chicf Sccretary, State of West Bengal' Nabanna.l3s floor' 325' Sarat Chattcrjcc

;;;;, a;tbp;" nu**-z t I 102 for information and immediate action'
:il;'i;;il;i ^r.ri."",o., 

cGwB' ER' Bhujatika CP 1)tock-6; sector-v' Bidhan Nasar;

r,rit ut.]zooos t lo cxpcdite thc matter on priority'
.'1 h

_.-_)_.fl 

-(Dr. S.K. Ambast)
Chairman, CGWA

2
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GOVERNMENT OF TAMIL NADU
WATER RESOURCES DEPARTMENT

Kurothi Maatgazhi
Thiruvalluvar Aandu 2055

From
Er.T.Thamizhselvi. M.E..
Chief Engineer, WRD,
State Ground & Surfae Water
Resources Data Centre,
Tharamani. Chennai - 600 113.
Phone : 91-d4-22542?23 lDrrecl)

9144-22il1e26/27(Board)
Email: faqwciennai(0omail.oom
Web sile: www.groundwalerlngwd.oro

To
Cenlral Ground Water Authority.
Govemmenl of lndia,
Minrslry ol Jal Shakt!.
Deparlmenl of lVater resources,
RD&GR
Central Ground Water Authority,
CSMRS Campus Olaf Palrne. Road.
Sec-3, Hauz khas, R.K Puram.
New Delhi-110016
Ernail.cgya@nrc rn

Sir,

Sub:

Ref

State

Lr. No: OT 1 G 5/ CGWA Guidelinesi2024 dt. 17,17.2024

Odginal application No.89412023 titlsd aE UN predicts groundwaler level in
India will reduce to lovv by 202$submission of no.of bore wells - sealed by
the Distnct level monitoring cornmittee -Reg

1, Central Groundwaler Authority, No. CCGW-22/2/2024-CGWA-589 daled
11.12.2024

2. This office letter no. DD(G/OT.l0/AG-V/Jal ShakU Guidelines/2024
daled 07 .11.2074

No. of cases for
illegal €xtraction by

housing
Comp lexes,

rndustrial units.
commercial

esl,abllshments snd
sevgral other

entities

Penalty (in Rs )

Actron taken therelo
Environmental
Compansalion

(in Rs 1

rmposed rr-cc!'etud

No of
bore
well

sealed

recovered

I

Tamil
Nadu

WP No.16299/
2018 in Hon'ble High
Courl of Madras,
Chonnai

NIL NIL NIL NIL

With reference to the above letter cited, lhe following delatls are furnrshed below

imposed

_-_l

492
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Ground water Regulation and Management for the state ot Tamil Hadu ts

Governed by the G.o. (lvls ) No. 142, Public Works (R2) Department. cated

23.07.2014 and recent categorization G.O (Ms) No,37, Water Rasources {R1)

Deparhenl. Dated, 07,03.2024 based on the groundyrater resource assossment as

on 2023

Technically,theregulstionG.O'iMs)No.142,PublicWorks(R2)Department'

dated 23 07.2014 is on par with CGWA guidelines and the details of comparison

belween rhem ha9 been communicated vide reference 2rd cited. ln addition, while

rssurng NOC for groundwater abstraction in rhe state, the spacing norms adopted

betv/een the wells & quantlty of groundwaler extiaction i$ recommended based on

pumping test conducted in the refe rrod well & 50% of safe yleld is permitted [o extract

Grouod Water rn the propossd abslraction open /hore/ tube well

There is no provision for pricing, ponalty and collecting Environrnental

Compens8tion (Ec) in th6 existing regulation G.o, (Ms,) No, 142. Public Works (R2)

Departilent. dated 23.07.2014. Moreover, No objection cerlificale has been issued

by this department for the waler based industries functioning only in the safe and senti

crilical categories and not any olher catBgories'

1he provision for pricing for extracting Ground Wa{er' the penalty provision for

tllegal extraction of Ground water and Environmental compensatron (EC) are included

in draft memorandum of Tamilnadu Water Resource (Regulatlon, Management and

Augmentation)bill.ltisinformedthat.theAdditionalChiefsecretarytoGovernment.

WRD has reviewed the proposed Wa(er Resource bill on 15' 1 1 '2024 and suggested

sonre modifrcations in the draft bill. Afler updation rn lh6 draft blll, hnal bill is planned
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to be placed in the ne,(t asoembly sessisn for approval & subseqrrentty. steps ean be

tahen {sr the enactment of Acl.

waler is a stale subject 6nd the stalE Governmenl i$ lhe cornpetenl authority

to protect and regulate its onn precious gtouadtuater resoufcag according lo tne

g@undwater condltions prevailing in the State '

Meanwhife, reguiation of existing commercial watBr usars is included in lhe

proposed Tamilnadu water Resource (R€gulation, Managemenl and Augmentationl

bill. Method Of calculalion of Environnrantal Compensation will be adopted base.J on

the CGWA guidellnes 2020. The collection of Envtronmental cornpensaijon charges

to be finalizod by lhe State GovernmeRl wh,le eoactng the Acl'

'4
Chief

! /RD, Tharameni. Chennarl '1
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GOVt:nNMIN't' {)tr wtis'l' IlriNGAl,
WATER R[SOt,R(]l.ir^ lNvISTIGA't'lofl rrrup l,livlil,OPMIiNT DEPARTMENT

oHf t(:ti or .l'l i lrlllti(i'ro,l
sI'ATli wATtiR tNvtis.n(iATroN DtRrcT0RA'rt:
NInMAN BllAvAN (3rD I'l,OOn),I DHAN NAGAII

K ot.KATA - 20009 l, t.:. nr;r I t: dlrcctorswkl@gnallcofl

\lcrrrrr \', lj lt'
l)areti. Krrlkata, lhe, l8l l2l2()24

1,1

lhc ('luirnnl
('enlrxl (in)und \\ tter AUthrrt.it\
('S\l R S CarlnrN Olal'palnrc Rorr.l
See-.i. llruz lr,hrs. R. lr,. prrr.arn

\t'rr Delhr - I l0 0lt,

Suh: Direction und€r seclion S of Environment (Protection), Act 1986 to provide inlormalion to C€ntrel
G rourdx tter .{uthorih., Nel. Delhi

Ref: \o.: CG\\'A-2212/2024-CGWA-592, received on 16.12.24 via E-mait.

Reed: O.A \o.694/2023 titled as "UN - predicts Ground water level in India will reduced to low by 2025,,

Sir \1adam

This is to inform .r'ou that the repon on the illegal bore wells in the State of West Bengal in your prescribed
tbrmai rs being atuched for 

-r our kind perusal and necessary action please.

fhe proposal regarding adaplation of Environmental Compensation (EC) as per MoJS guidelines have been senr

t<-r the hiehe:'aurhorit,r is presentJl, under consideration ofDepanment.

fnis is ior -vour kind information and record please.

Thanking you,

Enclo: Annexure-J

D

STATE WATDR INVESTIGATION DIRECTORATE

Vsmo \r,. I 5 I 6 / I ( 3.r Dated, Kolkata. the. 18/12/2021

('op; l'orvarded fbr k)nd inl,orrrrutk:n tr

l. 'Ihe Principal Secretary. Wl<l&l)l). Khadya flhawan, lllock - A, 5'r' Floor, I lA. Mirza Chalib Srreet. Kolkata -
'100 087

2. The Engineer-ln-Chiet, Wll.t&l)l), KharJya IShawa|, lllock - A, 5'r' l'loor, I lA, N4irar Ghalib Street, Kolkata -
100 oE1

3. 'lhe Regional Director,I;astern l{egicrn, COWB, IJhujalika, CP Block-6, Salt Lake Sector-V, Kolkata - 700

h-.x7
R

I)IR :1"-k,
09t

STATE WATER lNVOSTIGATION
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re(overed imoposed recoveredtnl osed

Action taken th€reto

Penalty (in Rs.)
Environmental

Com nRsNo, of bore
wells sealed

Name of
State/uT

Name of the District
State/UT

No. of cases for illegal
extraction by llousing Compexes,

lndustrial Units,
Commercial establlshments and
several other entrlties reported

I Darieeling 136 Nil 680000.00 6[J0000 NA NA
2 Jalpaiguri 30't 6 1660000,00 1640000 NA NA
3 Coochbehar 19s 2 710000.00 695000 NA NA
4 Dakhin Dinajpur 19 Nit 95000.00 95000 NA NA
5 Purulia 77 Nil s35000.00 510000 NA NA
6 Bankura 108 Nil 730000.00 665000 NA NA
7 Purbo Medini pur 210 Nil 1150000.00 700000 NA NA
8 Alipurduar 58 Nil 317000.00 3r 7000 NA NA
9 Malda 77 Nlt 430000.00 NA NAl0 girbhum

112 Nit 58s000.00 57s000 N.A N.Alt Uttar Dinajpur 77 Nil 355000.00 135000 NA NA
t2 Hooghly 316 Nit 1s80000.00 1530000 N.A. N,A.
t3 Xolkata 22 Ntl 155000.00 155000 NA NA
t4 Jhargram 45 Nil 22s000.00 60000 NA NA
l5 Paschim Medinipur 155 775000.00 375000 NA NA
I6 Howrah 193 Nit 32 5000 NA NA
t7 Purba Eardhaman 97 Nal 485000.00 485000 NA NA
t8 Paschim Bardhaman 88 3 444000.00 444000 NA NA
t9 South 24 Parganas s72 Nil 2860000.00 226s000 NA NA
20 Kalimpong 3 Nil 15000.00 15000 NA NAI
2t Murshidabad 197 8 1840000.00 1300000 NA NA
22 Nadia 306 23 1100000.00 805000 NA NA

North 24 Parganas 2D) 3 1065000.00 7 7 5000 NA NA

West Bergal

Total 356s 45 18541000.00 14996000.00 NA

!
il
5d
o.9
e6
'!r :
5l
h!

al
9
i

j\
I

Iso

( u -(!..tt^^--

Report upto November 2024 re from respective 5ub-Oivision offi ces
I

,;- rTfr

.?*'$fll{,}ffft*ty}iffi 
}i":,Hlf:f,ff 

'

tslrz)zq
re.tatalxl

<.;" > Gar Lrs It
G-. L,g.'o ^L-Alr.tnJ^If^ e@

:'a,lr"';';- ", l

G:,-c:;'.
8rr;u!'izn [,;, . '

Derl. ,r, /;i i ii-r

2,zDu

400000

Nil

7s0000.00

*{h%

2491



)"i )
REOIS?ERED POBT WITH ACIOIOf,'LEDOEIifEIT

Dare:19.12.2024To

The Chairman,
Cenual Ground Water Au&ority,
CSMRS Campus Olaf Paime Road,
Department of Water Rcsourccs, RD & GR
Ministry of Jal Shakthi, Covernment of India
Sec-3, Hauz Khas, R.K. Pura:n,New Delhi - I l0 016.

Sir,

course.

Copy Submitted to:-

1. The Regional Director, Central Ground Water Board,
SECR, E-Win& G-Block, Rajaji Bavan, CGO Complex, Besanr Nagar,
Chennai, Tamil Nadu - 600 090.

2. The Chairman(PGWA)-cum-Secretary (Agriculture),
Chief Secretariat, Puducherry.

3. The Director, Department of Agri. & Farmers Welfare, Puducherry.

No.297slPGWA/2024 - 2s
PONDICHERRY GROUND WATER AUTHORITY

No.2, slFTH CROSS STREET, MARIAMMAN NAGAR
KARAMANIKUPPAM, PUDUCHERRY - 605 OO4

Sub: PGWA - lnformation to Central Groundwater Authority, New Delhi as per
Direction under section S of Environment protectionlJct 19g6- Submitted _

Reg.
Ref: Letter No.CG\UA-22/2/2024-CGWA-S87 dated L1.12.2024 received from the

!Il,-T.rt "o*A, 
Department of warer Resources, no A Cn Minisrry of JaJsnalit"hl, Government of lndia, New Delhi.

- with reference to the letter cited above, the desired information is furnished hereunderin t}Ie table:-

Nernc of
Statc/UT

No. of cascs for illegel
cstraction by HousinR
Complercs, Industrial Unib;
Codmercial establishments
and s€veral othc! cntities
rcDorlqd.

Action tal<ea thcreto
No. of
borc wclls
scaled

Penalty (in Rs.) Environmental
Compensation fin Rs.l

lmposed Recovered Imposed Recovered

)uduchcrry 78 Cascs -Nil 7,80,000/ NiI. Nil

2.' ln this regard, it is stated that Environmentar compensation provision is incruded intlre new guidelines ar Clause_ 14 in G.O.Ms.No.2/Ag dated l;.04.2023, imposin! of
Environmenta.l compensation 

- 
(EC) on the illegal grou-nd water withdrawa.r by Houiing

complexes, Industrial units, commercial establi;hm;ts and severar other entitlJs is under
consideration of covemment of puducherry and action taken report will be submitted in due

3. It is further stated that penalty amount for illegal extraction of ground water has been
collected as per the provisions available in clausJ 20 of "the pon-clich...y C.o,.r.ra*rt..
(Control & Regulation) Act, 2002,,

Yours faithfully,

4,*.
(A.SRINIVASSAN)

MEMBER SECRETARY

t

7,E0,000/-
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ris"qifit fsrfuEE 3 frq'EWT{A
*n.fr.e 6' l4e-l s2, frrS 1iH5,

i-+a rz-fi,ti*tqt
web Site: rwrv. ps''rda. pu rtj a b. gor'. iu

'l'o

nnnpty/?_o vtt(iu)

Punjab Water Regulation &
DeYelopment Authority.
S.C.o:149-152. 3'd Floor. Sector 17-C.

Chandigarh.
enrai l: secretary.pivrda@pu11ab,gov. in

Thc Chairman,
Ccntral Ground Watcr AuthoritY,
Ncw l)clhi.

Mcno No.: 52'12(TPWRI)n-SIiCYoMISC/4/202 I -o/oSl:('Y-l'WnlX r/rte 
"Datcd, Ohandigath Lo . t, .)-ot-\

Subjcct: Dircction undcr Sccrion 5 of linvironmcnt (Protcction) Act, l9ti6 to providc

inlormation to Ccnlral Groundrvatcr Authority, Ncw l)clhi

I{cl'cryourl,cttcrNo.CGWA-2?1112024-C(iWA-588datedlll22024undcr
u,hich dircctions havc bccn givcn undcr Scction 5 ol'lhc llnvilonnlcnt (l'rotection) Act. I9116.

2. 'l'hc tlata sought as pcr dircction numbcr-I is bcing provided itr lhc givc'tl Iirrnlat

as under:

3. Itcgarding thc dir.cction numbcr 2 lbr nraking provision o1' l,lnvit ontncntal

Compcnsation, it is submirtcd that it has bccn convcycd carlicr also lhrough lcttcr clalcd

03.12.2024 (copy cncloscd) anti it is again rcitcriatcd that thc Punjab Watcr Ilcgulation and

I)cvclopmcnt Authority oTWRDA) has already imposcd compensalion undcr nomcnclaturc

Groundwatcr Compcnsation Chargcs (GCC) in thc Chaptcr 6 of Punjab Groundwater lixtraction

and Conscrvation Dircctions, 2023 (copy is encloscd).

ccrctaD

lhcl:

I . Copy ol lcttcr datcd 03.12.2024.

2. Copy of Chaptcr 6 of thc trunjab (iroundwatcr llxtraclioll and (lortscrvalion Dirccliotrs.

2023 (5 pagcs).

Name o

State/UT

o. of cases for illegal

straction by llousin

omplexes, Industrial Units,

onrnrercial establishnren

nd sevelal other entit

reponed

Action taker the[ek)

No, of bore

rvells sealed

Penalty (in Rs.) Environmental

Conrpensation ( irr Rs.)

lmposed lnrposed

Slate

Punjab

Nir 2,7s,O5,O7 6 4,1-2,92,137 4,12,20,498
lRecovered lRee 

,,r .rt,l

1

737 a,ss,so,aaal
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PWHUA.Sb,UYUM ISUI4/ZUz 1.U/O liEURE I HAKY -PWRUA

u9977912024

{marftdrsEtfrcqrrq.ra
'iB.*.B. t: lr.9.tjz. ffi )iHa,

t*arz-fr,dfagr
Wcb Site www.pwrds"org

Plllrb Wrtcr Rcgdrtlor &
D.lvdopE!trt Autlorlty,
S.C.O I 49- I 5e 3d Floor, S€.ltr I 7-c,
Clandigart.
email- secrBtery.pfi d|@punjeb. gov, itr

6d4+6 
rr{U

f*1+&,&rr
To

The Chairman
Central Cround Water Authority
l8/t l, Jamragar House, Mansingh Road,

New Delhi - I 1001 I

Mano No: 52426: PWRDA-SECY0MISC/4/202 l/-Olo SECY-PWRDa I 
z I 

jt r r1 11"a1

Dated, Chandigarh, 63 - \9.-1ra\

Subject: Adoption of Ministry of Jal Shakti Guidelines for Ground Water regulstion by State Ground

Water Authority/ Departmenl-r€g.

Refcrence: Your Ietter no. CGWA-21/6/20?l-CCIVA'396 dated 09.09.2024

In refcrence to tlre above cited lcttcr, whercin a stals wisc comparison witlr COI (Minhtry of Jal

Shakti) Cuidclines-Punjab was annexed as per wbich, the Punjab Groundwater Extactioa and

Conscrvation Dircctions, 2023 did not conform with the provision ofEC - Para l5 of MoJS Guidelines.

2. Whereas, Para 15 of the MoJS Gujdelines pertains to cxtraction of grormd water for commcrcial

use by industrics, infrastructur€ units and mining projccts without a valid No objection certiffcate.

3. In light of the abovc, it is informed that all non'exempted trsem have to aPply lo the Aulhority for
pcrmission to extract groundwater under the Punjab Cmundwater Extraction and Conservadon

Directions, 2023.
As per Chapter 6 of the Directions, 2023, failuro by a Uscr to comPly with provisions of the

Directions shall make it liable lo pay Non{ompliance Chargcs.

4. As per Para 6.2 sub-paragraph 'i' the Authority may impose Non-Compliance Charges called

Croundwater Cornpensation Charges (CCC) in addition to other Non{omplianct Charges for extrartion

of groundwater without applying for Permissjon in accordsnco with the DirectioE within stipulated timc

period. Further, Para 6.3 ol thcse Directions provides that the CCC shall be calculated slab wise on the

daily volume of watrr extracted in contravention of the Directions for each day of contravertion, The

rates ofGCC are given at Table 6. I of thc Directions.

5. Thereforc, a simitar provision already exish in lhe Punjab Groundwater Extraction and

Conservation Directions, 2023 viz-a-viz the provision of EC under Para 15 of the MoJS Guidclincs

rcferrcd to ir- the letter dated 09.09.2024 under reference.

6- This is for yrtur inlbrmatiou please.

7. 'Ihis issues with the approvd ofthe competent Authority.

Head ion and Monitoring Division

@

Encl:
Copy of Punjab Groundwaler Extracdon
and Conservalion Directiors, 2023
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2g2 PUNJAB GOVT. GAZ. (EXTRA), JANUARY 27, 2023 (MAGHA 7' 19'14 SAKA)

CEAPTER 6

NON-COT{PLIANCI CEARGES

6.tFaih[ebyaUsfftocorylywithProvisioosoftheDirectiolssdlmakeitliabletopayNotr.
@ryliuce chrges as descnted below witbort prejudice to any olher liability rnder the Act tr the

Directiotrs.

6.2 GROUNDWATERCOMPENSATIONCEARGES
The Aulhmity aay impose Noa4ompliance cbarges called Grouudqatq coryeosation charges (GCC)

in sddition to othc Non4onrptiance charges fc tbe folbwiag cotraledions of the Directions:

rl.

Extractim of groudwats without applying for Permission in accsdance wilh tte

Directions within the stiprlared fime paio(

Extactioq of groundxralc after the Permission for grouldvat€r o(tsaction bas beel

refusod, revoked or cancelled;

Extrsction of groundraater during rhe period wten Pemission for ErouDdwater

extractiou brs be€o srsPeDdot

Extsction of groutrdq/8lEr aft€t exPiry of Permissint

Provided thar a User who files an applicatio fr reoewal prior to €xPiry of P€rmission

will not be requircd to pay GroItrdwat€r C@peDBatiou Charg€s fq the period ftom

the date of expiry of Permission !o the date of renew&l ofrhe Permissim llowever' itr

case such renewal of permission is refused and tbe Uss ta(tacts grormdwatg

thereafter, it shall be liabte to Pay Groundwater coryeDsrtion Cbarges from tbe date

of refiEal of rercwsl of Permission G dste of qpiry of permission" whiche'vet is latq-

If a Us€t gtaoted P€rEissioo to edract groutrdwat€r, stracts a volume of groundcrater

itr exc€ss of the pcrmitted volu-me for a per"iod of tfuee consecutive billing cycles,

without applying for rouised permissim with an applicatiou comPlete itr all resPects

includiag required fees aad deposils, it sball be liable to pry GrouDdwat€r

Co'ryeosatioD Cbtrges fu any zuch volume of $?ter lhrt it ertrsds itr qcess of lhe

p€rmitted voluEe afts tbe last date ofthe third billi4 cycle-

U grormdvater is extected by a Uss withoul installiDg I water Eet€I of tbe requted

speilications withh tbe stiPulaled tiEe p.riod it shall be liable to Pay GorEdwatet

Cmpenratim Charges for the eotke permitted volure of grouudrrater fa tte pciod

of srh delay.

If at ary ti$ a Usq bas ressd to trelieve thal a r)ater meter is ddective or is not

reccrding the volume of grqrndwater extsscted cmrectly, it sball be the responsibility

of the User to inforro tbe At{hcrity wirhin seveo days. The u.ser shill €osure that the

defect ir rectified wi&iE one month of ooticing srch &fect Ia case the Uss inforn

lll

vl.

vu
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puNJAB GOVT. GAZ. (EXTRA), JANUARY 27, 2023 (MAGIIA 7, 1944 SAKA) 293

the Auhority withitr rhe required seven days and also rectifies the defect within one

montb. it shall be liable to Pay oDly the Groundwater ElGactiotr CbT ges fql the

volumeofgroundwaterexEactedduringtheperiodforwhichtbwatermgterwasnot

woxkiryThisvohrmesh8llbeossessedontbebasisofgomdwaterqEaefionofthe

lasrbillingcyclelncaselheUserdelaysthereportingofthedefectorddayslie

recti$ing the defect in tte water m6elr' thenNon.cqliance ch,I8es shau be levied

fa the Perkd ofdehY.

viii. Itr rhe cases refetred in sub-para vi, vii, above, the voluoe of groutrdwater extracted

duringthisperiodshallbeassessedbytheAuthorityinsma-meftlrstprovidestheUse|'

an opportunity fq pre'sealin8 iE case to the p€rsm cotr&rcting lhe agsesmed- Tbe

Gromdwata Coryensatim Chrges oa the groradwater €*tact€d &lring srrh peiod

shall be cbarBed on the eutire volume of ertraction permitted Hslrevef,, iD case actual

extractiou is assessed to be greeter lhan se permified volume in any ofthe last tbree

mont}$ fo,. whicb urrdisputed metE readiDgs are available' tbeD t}le Grounds,ate(

CoryensationChrgeswillbecshutatedbasedoalheexEactiotrdl,riDgsuchDrlth

with the highest wat{ €xtraction-

Notc: The inposition ofcroundwater coopeosation cba(ges sball be without prejudice to atry othsr actiotr

tbat my be aken by the Ar*hority undc lhe Act d Directio{rs with rcspect to a Uset'

6.3 CALCULATION OT GROU}IDWATER COMPENSATION CHARGES

ThgGroutrdwst€fCoryemrationChargBs(Gcc)whichaaybeiryosedshallbecalcrrlatedslabwiseoE.

tle &ily votuoe of watq exllaci€d. itr contsavedion of the Directions as per the Table 6-1 below fq esch

ahy ofcontravention:

Tlblc 6-1 : Slab-Wtue C'roundwat€r Coryesatiotr Rates

Volume of Weter Extracted (cubic metrex/day)

>2500>5{)L2500>5l) 500>10 50

Compensation Rrte ln Rupees per cubic m€he

S.no

Strtus of rssessment or.ea

2820t2I2GREEN

362818t242 YELLOW

M36246ORANGE3

@

Upto10

I

16
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2g4 PUNJAB GOVT. GAZ. (EXTRA), JANUARY 27, 2023 (MACTIA 7. 1944 SAKA)

6.4 NON. COMPLIANCE OT REQUIBED SPECINCAIIONS
A All machinery, equipm€ot and iostrumeDs to b€ iDstaled c used by a Ueer for ary pupose

coonected with t oundw'dter exrraction or coDsertratios' includiag measue@eul md uonitoring

th€reof, shall be in accedance with lhe standanls a::d specifications sd by the Anthority' Tbe Use'

shall be boud to iDstall all such equiPmml, iostnrrp''rE m.chinery a[d Buuctres as Eay be

required by the A$bority for aoy purpme connected with the q'tactiotr or cors6vatim of

grouDdwat€r-

B. In tbe eveot tbat a User friB to coryly with srrh stardards, specifications or requireBeds or tloes

uot iDsrll the eqripB within the time period r€quired th€n it shrlt liable to pay Gtoundq/rterr

Conryensation Cbarges described in this Chapt€{ itrchrding Ofr€r N@-Corylisnce Chdges'

6.5 OTBf, R NON-COMPIJANCE CEARGES
a The foltowilg Non-complance charges (other fhrrn Groundlvatc co,ryeosrtion chffges) for

vrious conEsvEEtions of rhe Directions will be imposed as given ia the Table 5.Zbelow. These

cbarges ale in addition to rtrd withc Prejudice to the qouDdwat€r compeosrtim ChEtes thst

my be levied.

Table 6.2: OhEr Non{omplience Charges

6

s.
No.

Item Cbr lges tn ns. #

Grouldwater. eltrrcted bY Unit

(cubic metr6 Per Eotrth)

IYom
1,5(11 to
15,000

Above
15,000

I Failure to insall required wat€r meter in tiEre; or
&ilure io repair, recti.$ or replace faulty water Eet€t
within one month of its &tection (for evqy month or

part thereofl.

10,000 20,000 50,000

2 Non-disclosurg noa-sealing or unau&orised

c@st$ction of Srourdwat€r exEactiotr oi water

rechrge (injeffiou) stuctrre 8t the tims ol
applicatiou or theeafl a:
A Eactr Functional Stsuch[e;

B- Eact Defuncl m Abandoned Stuctrue;

(For ev€ry mooth or part thereoo.

25,000

10,000

5 0,000 2,00,000

1,00,m0

3 Unauthoris ed use of abandoned or uon-ftuctional
ertactiotr or recbffte (injoction) structure for 8Dy

prrpose iucluding iajectiou of any substanse into tbe

ground (for evry mooltr or Part thereoo.

25,NO s0,000 2,00,000

Up to 1,500

20,o00

2497



PUNJAB GOVT. GAZ. (EXTRA), JANUARY 27, 2023 (MAGHA 7, 1944 SAKA) 295

4 Non-mint€Datrce of water recharge or cesEvetion
EtuchlEdmeasures (as p€r 'Eater cons6/"atim
scheme approved for Utrit)

(for orcry year or pstt tbereof).

10,000 20.000 1,00,m0

5 Non-submission of grorndwat€r ef,traclion data in
tiaE: rny othcr viohtio! Pertaining to daum€rtatiotr
and repotting.

10.000 50.000

6 Non-Submission of Waler Ardit Report itr time (for
evefy year tr part lhereof).

Not
Applicabk

25.000 I.00.000

Constnrctiotr or et(cavation of ground$ats €xtractio!
or re.harge ftnrchl'e by engaging a Drilling fug not

baving valid Permission @u stucnrre).

5,m0 10,000 50,000

8 Submissiou of false infdmdi@ or undtrtaking or
hilrre lo corply witb undertaLi"S (rcluding
undertafiDs relEted ta wals ID€teB ad piezoreters)
at tbr tiDe of apPlication or thcreafts.

10.@0 20,000 1,00,000

9 Opsation of wat€r tank€r withou rralid Perrussrcn. 2,000

(for ev€ry E@th c part lb€reoo

IO 10,000

(for evey mooth u part therof)

1l
Delay h palment of aay Groundwat€r Cbsrtes 1.570 of ovsdue amrmt for every mnth

or part thereof; to be coEPolutded
armually

f Alt Ch$ges ire ercluslve of GST ltrd other tues.

Exphnadon: If an act or omission by a Uss a[ro{rnls to cotrEavention of rme than @e of lhe

cotrditioD! of tbe Dhections, including coaditiom of Permissioo, then such User shrll be lirble to

pay each aod every app[cable Non{omphance Charge.

Exar',l,k: Caklrlalon of@outMcr Co;pcastbn Cha,ges (GCC) all d'Iay PWa" chary,J

Calculation of Gmuihvter Con pergation charg* to be paid by an gi.sting Untt ln Oange ?nne, ,',tmcls

35,N0 nl of Ground Watet in d month and does not utdert&e ony ]|Iater conse\otton oct$ty and qpltes

to the Authority aler 1 non hr ? t fuys from the dau olcononmcene'i oI Directio"s'

DelaQdon Amoud

I Transition priod (given to
qryly ,o Authoily)

3 nonths (r{er table 3.1)

A,ts essrn ent dr?.a Orange

3 G ra udtntcr C wrpan u tion
chargq ,o b Ptd for thc

p.riod

5I days

@

5,000

1

Opaation of drilling rig witborl valid Pcmission

,trVa
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296 PUNJAB GOVT. CAZ. (EXTRA)' JANUARY 2?' 2023 (MAGHA 7' I944 SAKA)

Ground Water Chatges PaYable

vithou! any !],ter conserYalion

per nmnlh

t.

r).

rll.
iy.

Up to 300 nf
>3$-1500 rrl @Rs. E x l2oo
>150U5NM@Rs.I2 x 13500

>l5ooo]soao mt@ Rs.l8 t 2N0o

-0
= 9600

= 1,62,N0
: j,60,1N0

Tolal Rs 5,31,61)0

5 - 35,00O/i0 - 1,167

6 GCC cluryat calaiaion per
dry

i.uP to 10 nl@6 x l0 = 60

ii.> 1&50 m' @ Rs. l6 t 10 = &0
iii.>50-50onl@ Rs.21 x 450 =10,8N
iv.>500-1167 ,rl@Rs.36 x 667 = 24,012

fobl RL 35,51?/'

7 = 35,512 x 51 RL lE,ll,llY-

8 Deloy of Payne-nt o/tbez
mon fi t Groundtwter Charges

(as par S.No. I I ofTable 6.2

above)

= 5,31,600x i x (1.5 %x 2) Rs. 17,E11/'

6.6 INSPECIION OF UNIT
A p€rson aulhorised by the Authority !!ay inspect a Unit at oy time for the puPose of

checking, determiniry or monitoriog $e co4lisnce of the Dircctioos. such suthtrised person shell

Bake a writterl note of iBspection ald provide a coPy of the lDspection Note, at lhe time of

inspctioa or within such period as required by &e Adhority, to the User'

such authorised ptrrotr Eay also iospect and obtain copies of atry docrrmtq recarals, digital 6les,

deta itr et€ctrodc formrt €tc. required ftr tbe purpce of checbnt or trmitorhB the comPliaDce of

tbe DirectioDs, end it sball be lhe responsibility of the Us€r 10 Fovide all swh dcumeats, recsds,

information and fles withort delay.

4

Per day constot Ption of Unit

Total GCCfor 2l days
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tt-uv.fr(')
l/6177 2tA/2021

^c!f3/?6/202a_lYlD

COVERNMENT OF Kf,RALA

' Witer Resources (CW)DePanmcnt

2 l' I 2-2024,ThiruvananthaPu ram

To
Dr.S.K.Ambast,

Chairman, CGWA

CSMRS Campus Olaf Plamc, Road,

Sec-3,Hauz Khas, RK.Puram,

Ncw Dclhi- ll00l6
cgwa@tic.in

Sir,

Sub Croundwater Depanment - OA No. 69412023 - Dircction under section 5 'of
Environment (Protection), Acl 1986 to providc information to Ccntral

Groundwater Authority, Ncw Dclhi. -'action takcn rcport - submining-rcg

Ret Lctter no.CGW A-2212(2o24-CCWA-584 dated ll .12.2024 from Ministry of Jal

Shakti Department of Watcr Rcsources, RD &CR ,GOl

I am directed'to invitc your anendon to t]c refcrcncc cited and forward

hcrewith the Action Takcn Re on the directions in thc lctter undcr refcrencc.

Action takcn thcreto

Pcnalty (in Rs)

Rccovcredlmposcd

No
BW/TW/FPry

Scalcd

SI.No

No of cases for illegal
extraction by Housing
complcxeb, lndustrial
U n it s, Commercial
Establishmcntsand
scveral othcr cntitics
rcporlcd

19,5 r ,400
19,51,400

23I 7t1

I am also dircctcd to inform you lhat thc amcndmcnt of Kerala Croundwatcr (Control

@
No.Cw3/2612024-wRD

Fiom
Additional Chicf Secretary to Covcmment
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ew3 / 26 /202a'N RD

& Regulation) Act 2002,

and subsequent amendments

action is'also bcing taken to

amendmentact.

ng prov

thcse guidelines

.thc

I / 6!77 2!g/2n2.

in linc thc oJs guidclinss 2b20

being

also in the

Youri Faithfuli v,

DEEPA

I

i

I
I

t'

i

l

I

Chicf
t.

toFor

i'
i

I

.l

.I,

1

i
i

i

I
:

I

t
I

I
I

I

j

i

i
i
I

I'

I
I

I

I

i

r

I

lt,

)

i.

I
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t
(s),

(lovcmme nt oI Cioa

Water Resources Dcpartment
Sinchai Bharvan. near Police Station, A lto-['()rvorim, Bardez, Coa - 403 521

Tel; C.E. Off - (0832) 2412047. Fax: (0832) 24'13046.

o

No.9/3/EO-WRD 12024-25 r 114 Datc: 70ll2l2()24

To,
The Chairman,
Central Ground Water Authority,
Ministry of Jal Shakti,
Department of Water Resources, RD & CR,
R. K. Puram, New Delhi - ll00l6.

Sub: Direction under section 5 ofEnvironment (Protection), Act 1986 to provide
information to Cenlral Ground Water Authority, Nerv Delhi.

Ref. : Lener No. C GW A-22/2/2024-CGWA-5 79 dated I I / I 2 /202 4.

Sir,

With reference to ahve, please find enclosed herewith the details in the prescribed proforma

for your kind information & further needful.

Yours full).

Chief Engineer (WR)

. CONSERVE WATTR, CONSERVE LIFE "

o

@
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No. o[ cascs tbl illcgal Actiort tirlicr) thcrr:l rr

traction by Housing No. of bore wells
seilled

Pcnxlty (in lls [']rrvirorrnrcn tal
Conrpr.usittion (in lts.)
rnr posc( rccovcrcrl

)

Complexc.s, lndustrial
U nits, Cornmcrcial I)l t'cco\,('tc

o

o

lishnrcrrts itnd scvclal
othcr cntitics

93 1.87,760/- 3,ti7.7(r0/-

NOTE:- Goa State falls under safe zone in extraction of Cround Water and for almost 06 nronths, the Ground

Water Table remains very high and thete is no ovcr extracted/exploited arcas identified in thc Statc of Coa.

As per the directions of the Hon'ble Chairman, CGWA, the State will follow the Envilonrncntal Conrpcnsrtion

(EC) as per MoJS guidelines on the illegal groundwatcr withdrawal by Flousing Complexcs, lndustrial Units.

Commercial establishments and several other entities, till the time EC provision is irrcorporated in the SGWA

guidelines of Goa State.

!"*

Nanre of
State / U]'

GOA

C h ic l' tingirrccr( W Il, )

Sub:- Direction ttrrdcr sccrion 5 ol Drlvironntcnt(Protection)' Act 198(r ttt provitlc inl'orrnutiorr t() ('clltrirl

Groundwater Authority, New Delhi

(

r02
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El;r rar€eq gfiqifffr/

ffi q?i il-a fi-{iTur fr$Fr

U2961612024

THE ADMINISTRATION OF

UNION TERRITORY OF LADAKH

PHE/I&FC DEPARTMENT

F. No. M/995/2023-(PHE, l&Fc) SECTION 12569-2588

f-ia/ email :pstocomsecutl@omail.com $ qfr?Ia-q, il6/UT Secretariat, Leh,

Datedt23,12.2024.

subject: Illegal extraction of Ground water Resources in Leh District.

Order No.91-LA(PHE/t&FC) ol 2024,
Dated123.L2.2O24.

WHEREAS, Ladakh is an arid to semi-arid region with limited water

resources, and most of the water sources are seasonal such as glacial, and permafrost

melt water and the visible effects of climate change, in the form of decrease in snoffall,

thinning glaciers, retreating glacial lakes and streams have been witnessed in the

region;

WHEREAS, some parts of the Union territory have become water stressed

and with the rapid growth in demand for water due to rapid urbanization, high tourist

growth and migrating population including traders and labourers, may pose a serious

challenges to water security in future; which coupled with growth in economic activity

inevitably may further lead to an increase in water demands for a variety of purposes,

including domestic, commercial, industrial, irrigation, hydropower generation, and

recreation;

WHEREAS, due to limited water resources in the Union territory, some

areas particularly in the Leh District have become increasingly dependent on

groundwater, resulting in over-exploitation of groundwater resources, raising concerns

about the need for scientific management, conservation, and regulation of the ground

water resources;

WHEREAS, the Ground Water Resources Estimation report as of

March,ZO24 of the Central Ground Water Board, Ministry of Jal Shakti has reported that

ZAKIR

HUSSAIN

Digitally signed by
ZAKIR HUSSAIN

Datet 2024.12.23
12:29:31 +05'30'

rie rcq snIREr, ild;-fis

rs+{ R{e

2504



v2961612024

the following areas in Leh Block in Leh District as'semi critical'for extraction and use

of the ground water resources;

1 Gompa Gangless

2 Sankar Yourtung

3 Leh

4 Ska ra

5 Choglamsar

6 Saboo

7 Spituk

8 Phey

9 Phyang

WHEREAS, further extraction of the Ground Water Resources in the

above areas may lead to critical situation of the availability of ground water resources

in these areas for meeting the increased demand of water resources;

ZAKIR
HUSSAIN

Digitally signed bY

ZAKIR HUSSAIN

Oatel2024.12.23
12129:,47 +05'30'

S.No District/Tehsil Areas

Leh

WHEREAS,theCentralGroundWaterAuthorityinlightofthedirections

of the Hon.ble Green Tribunal, Principal Bench, New Delhi in the o.A. No. 69412023

tilted" uN predicts Groundwater level in India wilt reduce to low by 2025" and in exercise

of Section 5 of the Environment (Protection) Act, 1986 read with paragraph (2) of the

Notification of Government of India vide S.O. 38 (E) dated: 14.01'1997, has passed the

following direction to the Union territory;

1'EnforceandmonitortheGroundwaterdmwlinthelJTofLadakhand
anactiontakenreportontheillegalborewellsinbeprovidedtothe
AuthoritY bY 20. 1 2.2024.

2'EnvironmentalCompensation(EC)asperMoJSguidelinesbeimposed
on the illegal griund water withdrawal by Housing ComPlexes'

Industriat uhit 
-Commercial 

establishment and several other entities,

tilltheECproisionisbeingincorporatedinthestateGroundWater
AuthoriU guidelines.

NOW THEREFORE, in view of the above, extraction of ground water

throughborewellsintheaboveareaswillberegulatedstrictlyasperprovisionsofthe

Jammu & Kashmir Water Resources ( Regulation & Management) Act, 2010 read with

J&K Water Resources (Regulation & Management) Rules, 2011 and digging of new

2505
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borewells for extraction of ground Water resources in the above semi critical areas of

Leh district shall be deemed to have been banned and declared as illegal borewells

w.e.f. 01st of December, 2024; except those permitted by authority obtained from the

Deputy Commissioner & District Magistrate, Leh.

By order of the Administration of UT of Ladakh'

sd/-
(Erffi-il (r{. B{.dI / Michael M. D'Souza) IAS

can{IB-fi qfud/Admin istrative Secretary,

PHE/I&FC Depatment.

Copy to the: -
1. Chairman, Central Water Commission, Department of Water Resources, River

Development & Ganga Rejuvenation, Ministry oflal Shakti, Government of India'

2. Chairman, Central Ground Water Resources Authority, Ministry of Jal Shakti,

Government of India.
3. .loint Secretary (JKL), Ministry of Hone Affairs, Government of India.
4. loint Secretary, Department of Water Resources, River Development & Ganga

Rejuvenation, Ministry of Jal Shakti, Government of India.

Copy also to the: -
1. All Administrative Secretaries, UT of Ladakh'
2, Director General of Police, UT of Ladakh.

3. Commissioner/Secretary to Hon'ble Lieutenant Governor.
4. Deputy Commissioners/CEOs, LAHDC, Leh/Kargil'
5. All Heads of the Departments.
6. Joint Director, Information.
7. Chief Engineer, PHE/I&FC (Prescribed Authority) for circulation and enforcement of

the of above Order.
8. Superintending Engineers, PHE/I&FC Circles, Leh/Kargil.
9. State Informatics Officer, NIC, Ladakh.
10. OSD to Lieutenant Governor for information of the Hon'ble Lieutenant Governor.

11. Alt. Secretary to Advisor, Ladakh for information of the Advisor.
12. Superintendent, Archives, Archaeology & Museums.

13. M. Secretaries to Chief Executive Councilors, LAHDC, Leh/Kargil for information of
the Honble CECs.

14. M. Secretary to Administrative secretary, PHE/I&FC Department for information of
the Secretary.

15. order/Stock file (w.2.s.c)/e-file No.13986. ZAKIR ?irl;,grlrrfii',
HUSSATN ?1!i;i,l,Tiii

(atf+.T gS-a/zakir Hussain), JI(AS

c?Ir$fl t 3q {fudTOeputy Secretary to the Administration.
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No.JSV-Member Secy HPGWA'cum-SE P&l-1t202 q-25: 4l 3 4

Government of Himachal Pradesh

Jal Shakti Vibhag

Dated the Shimla-5 24, t -2.. vZ|

lru,2.r'*-'y7v tr)

srimp;os

To

- --- -'ine Regional Dircctor.

Central Ground Water Board,

NHR. Dharamshala. Distt. Kangra (HP).

Subject:- Directious under Section 5 of Environmentel (Protection) Act 1985 to provide

information to Central Ground W.ter Arthority, New Delhi - regarding

This is with reference to the ChairmarL Central Ground Water Authority lener No.

c?w A-22-2r202+CCWA- 581 dated 11.012.2024 on the above cited subject received from your

oflice via email dated 17.12.2024 vide which it has been rcque$ed to provide information to Cental

Cround Water Authority under Section 5 of Environmental (Protection) Act 1986'

In this regard, the desired information is attached at Anne.rure-A as per record available

in this ollice.

This is for information and necessary action please.

Encl.:-As above.

Chairrtan HPGWA-cum-

Engineer-in-Chief (JSV),

Jal Shakli Bharvan,
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@

Name

State/lUT

of No. of cases for
illegal extraction by
Housing Complexes,
Industrial Units,
Commercial
establishment and
several other entities
reported

Action taken thereto

No, of bore
wells sealed

Penalty (in Rs.) Environmental
Compensation (in Rs.)

irnposed recovered imposed recovered

Hinrachal

Pradesh

Nit Nit Nit NiI Nil Nil

!
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'}{n-d Tr{6N
i{ci \rfih darf,q
*t(i gutu-i .ldl ld,i'rlt .rilt ritll f il8,rr4

thrrl
AEfrq {s-d srfro-{q
:o,r r Sc''TrRErsq. ur'rf$-e ts
CRtd-r roott
t ta _ yeeUs _
No. CGWA-21/6/2023

ftnntxutu - Wr

Govornmant ol lndia
Ministry ol ial Shakti
Dapartrnent ol Wat' Resr:urqes,

RD&GR
Central Ground Water Authority
18111, Jamnagar Hcuse Mansingh

Road
New NCT of Delhi - 110011

E-mai!: qwa@nicin
Dated

0 9 5E. 't07t

2023

n'

,r..."o 
t^4 

,o

f, r*ot-'',#,/'
. ,;i--'' ' .l.r I

-cGwA -

The Government of Karnataka, o/o director, Glound wat6r Diroctorat€

Sir,

Sub:AdoptionofMln|stryofJalshalrtiGuidellnesforGroundWater
Lgrhdon'Uy State Ground-Water Authorityl DeParunent - reg'

This is in reference to lhe subiect cited above. Your.kind attention is invited to the fact

that on the direclions ot Ho,ifif"'S'pre[? C991^']d" its order dated 10th December'

;&;';;;; ln'6ir1wr1 i'iiiir. r.r,i .ie77 ot 1e85, MC Mehta Vs Union of lndia. the

Central Governmunr *n"iit]uiea"tne Central Ground Water Authority vide notificalion

ffi;;; dij sE (E) Oar"i'tii" rqtn January, 1ee7 ro exercise pgwg!s-.u!de.l sub section

i3j';;";ii;" ror ine environment (Protection) act, 1eE6 (29 of 1986) for the purposes

i7,!ril1ji]n l,ia'J",,i,J "r 
oiorno warer Management and Dev€loprnent and to

exercise certain powers and perform certain functions as per the said Act'

To have sustainaue management of water resources in the country' Govt' of lndia'

M;#i;-";:;i snani notitiei ouideli*. dared 24.09.2020 vide gazette notification S o.

ffibi6 ";;;;;';;:.6.ioio- rna subsequent amendment dated 2e.03.2023 to these

Grid;iir" Jo regulate groundwater extraction and conserve the scarce groundwater

resour@s in the country.

The said Guidelines provide thel'wherever stafev l)Ts have come out with their own

ir:"rrzlirl"r- Jingtigr- Guidelines, which are inconsistent with tie 1GWA

Guideltnes, the provtston, ir cewe eutdelines witl prevell, How*sr, ,ln case the

;;;;;;;i;;i-ilLwed by iucn stales/ uTs contain sorl,o ,?,one sdnsent provrsrons

than CGWA Guidellnes, Jiiin piyi"tons m?\also be glven clfect to by the SfafeV

A;|;;i;;ril"iii ,aniii io those contitned tn thc GGWA Gutdetines'states

may be at liberly r, srggll; iainio'a conditiols/.critoria based on the local hvdro-

oeotooicat situations *n,ii' iiii 
-oi iviiinl by CGWNMinislry ol Jat Shahti'

"Gotvehment of tndia beforo acceptance'" 
Contd. on page 2

2

-2-

i8 Annex+*e-Xl

To,

2nd Floor, KSFC Bhawan'
#1/1, Thlmmlah Road,
Bengaluru-550052
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ri*,ili,rlflili,,,;iliil-fltilfili#ilj#itifi;tii:
sdontton of Gtrrdelirros not

I^::;[u"J;es wilr ne adoPted bY lhenr

3r*:ilr':i',11"'iti:r,f#;::^l1rHfi :?tr#tri}fff$'Hfi 
?t:;^'i:)

r:cm Parative analYsis is en

i,,-{,iia#ifr l';i#,#ii,IisJYiWf:#[Y:#'!fri*'with Article 253 of the C'

Aborre is arso stre8sed."iiti:t$;Ar:'?3ll;1"i,.,',4 Y"'ii!";'ili!,ii:itJ?J:i
ffi,S::"it-?:H|?Ji#i"::"i,ffi \,"' u^iJ.'ii rnaia aors ) Rerevant Para(s) ot

iir" oro6t are quoted hereunder:

e

7

Para 105
"Ihesleps,lakenbyCentralGovemmentor-theAuthorityconstitutedunder'Seclrcn3(3)
wrth oowerto rssue Oirectiiis-iii, Siio, 5 or.to take iuch measures as are necessary

uncter sub-section 2 of sriiiiiii,,"in-ii ora"r" , ,""pt wheroof, saction 24 sub-section

1 Drovides that the ,r^r"iiii'pivait over any otn.ir-inaament havlng any lnconsislent

orovision. The onty "rrrptiiir}iiiiiri o ine oienies and punishient" subied to the
,;;i;,;;;r'ii iiirZ,rii,ir-i i i'ictni 24, whtch provtdes, witerc any Act or onission

constftutes any offence puiisnaite under EP Act 1tiS6 and also under iny other Acl' then

the offender found guitty of such offence, shall be liaaie io be puntshed uider the other Act

and not EP Act 1986-...'

?ara 107
"-..-.Hence directions issued under Seclion 5 or orders rlssued on lhe matters referable to.

Seitnn s121, in our opinion, are statutory orders. We have already discussed that EP Ad
tgao is rireiraile to Entry 13 Lisl I Sch6dule Vll ot the Constnuil6n rcad wtlh Artk;le 253'

having been enactod pursuant to the lntemationat Conlerence and rcsottttions and to gue
efted thereto, it shatl prevail over Provincial togislation. All Provtnclat enaclmenls, relating to
ground_wgler therefore, would hava to subserve the Guldelines jssued by cGwA since
these Guldelines are reterabte to seclion 5 read wilh seclion 3(21 oiEi ia. tgaa. rn"t,
Guidatinos are nol more exocutive orders but statutory oraers anii ii 

"iy 
o"i, having been-,:rrfll. exercise ot powers under Ep ea, ii6i as Sfa6a abvi -"i"i'piii,t 

ouu,provinciat enacrmont6/teer's/auons. ro rhe extent, iritecr rc idii*iii iii.e {diiino ne

$?[J"r.i;jj, 9cwA, 
provtnciat tesistatui,iiJia u"x wvwr to make taw,'rii i irar,

a
Contd on Pageti
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lffi ryi**::t;m,;,;lWil;r:mtittt*
{Xyti;W;p,,lnjr;ii;;'izt:il,i,:y;,ti{iiir;:**
Psra 117
" .rhus, we are cleady of the view that on the subject of regulation of ground water.
povifiot)s^g.f.FP lc! 191.6' the orders isllted hy ceniral Goveiment undei section 3(31,
and by CGWA under section 5 and/or saction 3(2) of EP Act 1986 shalt hotd field and on this
sublect Prouincial legislation ynrat be brought in to impede, obstruct or deny or doprive
)GWA, in its function lor potection, perseveration and su&enance of ground'watar in the
country. ..."

Para 237
'. ..CGWA is a Statutory Authoity and has statutory powers fo lssue directions or take such
measure$ a,s are necessa ry for protecting environment. These directions are referable to EP
Act 1986, enacted vide Entry ,3 l,s, I of Constittttion and therefore even Provincial
legislations would have no competence to touch on this subjecL Undoubtedly water is in List

It Entry 17 but to the exlent, the subjecl of ground water is part of Nllution aN govemed by

ff nit, rcga, br the rcasons akeady discussd above, Provincial legislature would lack

competence and it cannot make taws in resped of subiect of water, covered by EP Act 1986

ar orders, directions, rules, etc. made there under. '.''

I

Pua 244
". ..CGWA, while giving directions or laying doyn G-u-1!elnes' had to take into considention'

and is undor an obttgatioi,"ii-wpiiiiit' the-!1?!!ate of supreme coud and cannot

abrogate or sunender a eiinnriii,gi"afigns ol 
in^e-sround 

that in some $ate there are

i:,::l;:*!, *ai:,'-rlriii,,z:';:,*l"W;ll,l:::7'"*"' 
Authoritias under those

ffi ffi 1;.5fg',;gFg[trtr,,;tr$#ffi!'$'''il$ffi*tt#ffi

itlif fl i;!ftgl*ltfl u:l,rfl*[:dl'"$i'*',',im"'r'':fl ffi '
dated 29.03.2023.

Contd. on Page 4

3
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[..*l,f.x"l*",milfii*xf*i*'l;,t".", 

;t#f ffi E:

Copy to: The Chief Secretary' Room Nc' 320'

(Dr. Sunil Kumar Ambast)

Chairman

3d fioor. vichanasoudha' Bhangalore-560001

(Dr. Sunil Kumar Ambast)

Chairman

t

t--

2512



I
Governmont of lndia
Ministry of Jal Shakti

Pepartment of Water Rcsn,rr r:r1r
RD&GR

al Grounct Water Authority
. Jamnagar Hou6,r:. l/ansrnql,

Contr
18t11
Road
New Delhr 11OO1i
E-mall: I'gw?9r rc.rn

Dated 2Q,lrt")o', 1

10,
Pecial Secretary (Env & Forest)

overn ment of Delhi'

Environ ment DePartm ent.6th Level, C-Wing,

lP Estate, Delhi Secreatariat,

Delhi-110002

Sub: AdoPting of Ministry of Jal Shakti Guidelines for Ground Water

regulation by State Ground Water Authority/ Depa rtment - reg-

awaited.
statement to this Authority

3. The UT of Delhi is once again dire

latest by 04.11.2024.

cted to forward comParative

4. Non-submission of rePort within aforesaid period will be construed as contravention of

relevant provisions of Environment (Protection) Act, 1 986

the roadmaP for aligning the state

5. The state is further directed to submit along with above'

guidelines with MoJS guidelines with in the time-frame given in letter dated 09'09 2 4

(TBN L1
Stn

lbL
Member SecretarY

copy to: The chief secretary' Government of Delhi' 3'd Delhi Secretariat' lP Estate, New Deihi'

Delhi-110002.

2. The Regional Director,

I I

Sir.

PleasereferthisofficeLetterNo.2ll06,2o23.ccwA.389datedog.og.2o24,fromthe
chairman, CGWA whereln cGWA directed tre ur oioettri to provide detailed comparative

statement between l/|o.rs g;id;iies and.prevail1lg,.st.," Acts/ Rules/ Guidelines within one

month i.e. by 09.10.2024 ]nJin"r compliance stat;;iadoption of MoJS guidelrnes within

three months i.e. uy os.ij;d;; il;'auov" aireJtion. ;;* issued under section 5 of

Environment (Protection) Act' 1 986'

2. Detailed comparative analysis between pl"y"1[g State Acts/ Rules/ Guidelines to regulatel

sround water t"n"n""nl'1;;:;;;il;";t in tne tiiil ouit'i 'it' MoJS guidelines is still'

CGWB,SUO,R'K'
Puram, New Delhi'

@

p

B

l
I

r

$

I
a

I

t

I

$

(T B N Singh)
lvlember Secretary

2513



{rcdtr({r{
3-{ erf}, rllf i?l

"-a 
*rqt.t r.,t 0Itr'IIt't'l'l ' tttrT'i":l"l Il'rtI rl

fnrf*"*nfY
r.i\lltSl '111 .'ti|:1|r6 'lptl rl1rf .rl .1 .

.;1, L ,lt,t .'t i{.t'*{l I ltro lr,

{- ti[: cr:rt l,'r'rlrt' itr

*
d6 ( iovtr n mtn I rrf I nrlia

M irrirrrv ol l;rl \lrakrr
,rra;

Cct$
I)cgr;1111111 ;11 ,,1 \i\:rtcr it...,rr.<.:, ltl)
& ( ;t{
( cntrrl (lrrrunrl Watcr Auth,,rit!( \\,il{\ ( arrrp,r. ( )l^l I,rln.
Il oarl.\r:c t.l(. K [,rrraln
Nr:w l)r:lhi I l0() I I

l,- nail. <.1' yy n1 1,71i,. y n

tl

(tJrgcnl)

t\o. (-(l\\','\- ll(X,/2023-CGWA- S (t

lit.

llr.

I)atrd
/r1lA 5 ta:.

I. The Rcgional Director' cGwB, NWR, Bhujar Bhawan, Sector-27A, chandigarh-
r60019.

l. The Regional Director, CGWB, SUO,R.K. puram, New Delhi.
i. The Regional Director, CGWB, SWR, 7th Cross, 27th Main, HSR tayout, Sec.-l

Bengaluru Urban, Karnataka-560102.
4. The Regional Director, CGWB, NWHR, 2981299 Shastri Nagar J&K-IE0004.
5. The Regional Director, CGWB, KR, Kedram, Kesavadasapuram,

Thiruvananthapuram, Kerala-695004
6. The Regional birector, CGWB, ER, Bhujalika CP Block-6; Sector-V, Bidhan

Nagar; West Bengal, Kolkata-700091
7. Th; Regional Director, CGWB, SECR, E-wing' G-Block' Rajaji Bharvan' CGO

Complei, Basant Nagar, f u4!'d-1 Chennai-600090'

.tln" it.gion"t Direct?r,'CGWB, SR' 3-6-29l' GSI Post' Bandlaguda' Hvderabad-

v sooo68.

Sub: Adopting of Ministry o{-Jal Shakti Guidelines for Ground Water

regulation ny"Siut" Ground Water Authority/ Department - reg'

Ref: CGWA letters dated 09'09'2024 & 29'10'2024

Sir.
'l'his has rcl'crcrlce to CCWA ltlittt'':'l:1:::vc whclein Statc of Andlrtrt Prrttlcsh u'ts

directcd 1() comply *itrl trrtJri'r''ro*ing alr..,ion, issued by ccwA ttntlr-'t scctiotr 'i ot'li[' \ct'

1986:-

't, subntit dctaitetl cynp'',i;i:',,;i:':::,:,i;,' 'i,i"ii,i'iirn,'i'"i;i'lifi l'iil'l 'ii;'i"i'li'';r"tli''
.[cl,v/ llule s/ ( ]u i le I i na't' Yv t

()1.1 1.2024. 
c ,tr,rrs,ttf.u tltlion ol lttt,ls g,rtile linas ttithin thrt'"' ntotttltt

't'o submit Jinal coruPliancr
i.e. by 09.12.2024.

Response I'rotn the Statc ol'n nclhru Pladcslr hits trot hucn rcccivcd so far'

Cont' Page-2

tv.
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1

It is hr.rcbl tiirr.'crcrl ro lilisc rvith thc S(ilVA/Dcptt. tocomply with abovc said direction,
issrrr'.1 lrr t'ti\\,\. Ntrrr-corrrpliancc to thc dirc<;tions issucd by CGWA.shall construea L
conrtnr crrrion ot'Sr'ction -5 ol'Ijnvironnrcnt (protection) Act, 1986.

"\rt crtrll'action takcn in this rcgard may be comnrunicated to th.is office immc.Jiately.

ours faithfu llv

O+ t4Ydr'A-
SINCH) i(T. B. N.

Member

fir :(/
t:'

(s9
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\}(-trcmr
\,;11,i ;1 i,i.'t
sTil iiir|1,r ,t'l l i litr 'it ' '1;11 ri''r;r'r1

flrt,,t
*-fi".rXqe s1fuq;wt
CSlt,ltis i'rtr . slrrl'r,

Etq,;'.i. .,1t':..i'irrl
t- *o: cgrva@nic in

'l'o.

tt.
(iove rl r r rr rl rrt of ln ri ia
1,,/lirriEtry (/f ..lal Shakir
Dopartnrr:nl of Watr:r tl '') i.)

lCt,ltr,
& Gt?
Ceniral Grourrd Water Authority
r;SMRS Campus Olaf [)alm..;, Roac]

';)ec. 3, llauz Khas, R K Puram,
Now t)elhi - 11001;'
E-nrail cr.;wa@nic n

:G,
:) rlpi ,;l .

r :l I1,,..11- I r'

(l)rgcnl)
\rr. ('(,-\\'.\-ll/l/:02{-('(;W A - S7 6 l)ale:tl

l hc ( 'onr rn issioncr',
Pll .t I{D & Administrator, AI'WALTA
D. n'-o. l2-.{7, PVS Ernpirc, I'athuru Road,
Bcsidcs Rcliancc Digitals, Tadcpalli,
Guntur District, Andhra Pradcsh - 522501

Sub: Dircction under section 5 of Environment (Protection), Act 1986 to provide

information to Central Groundwater Authority, New Delhi'

READ: OA No, 694/2O2i titled as fillN predicts Groundwater level
in tndia will reduce to low bY 2O251

Sir.
Hon'ble National Green Tribunal, Principal Bench, New Delhi registered above relerrei

694/2023 on the basis of the news item published in Hindustan Times

., i*'- ^. / r'

,I

Original Application No.
dated 26.10.2023 titled " UN tctsG undw r level in ta wl ll reduce t wb 2 0.. --"t

wherein issue related to depletion of groundwater in India was raised.

The matter was last listed on 12.09.2024, wherein Hon'ble Tribunal asked Central

Ground Water Authority (CGWA) regarding action being taken related to iilegal bore Nells

constructed by Housing Complexes, Industrial Units, Commercial establishments and s.'t eral

orher entities. The information was also sought with regard to the directions issued bl CC\\':\ to

various State Governments and Union Territories directing them to enforce and mlrnittrr the

groundwater drawls and an action taken report on the illegal borewells.

gement & development in the state ol r\ndhrir Prldesh is

und Water Departnlent, Govt. ol Antlhrr I'rlrtlcsh' hencc.

lollowin inJbrmation bc furnishcd b 2o'i' L)cc.2024:

No. of'cascs for illcgal Action taktrt lhct'cto

No. ol htttr:

wulls scl lcrl
l)crrulty (in l(s. ) llnv ilt'lrrntenta I

)cnsnt ion (in lis.)
rccoverccl

Sincc the ground water mana

being regulated & controlled by Gro

xtraction by I Iousittg
Complcxcs, Industrial [Jnits,
Commcrcial c stab l.ishrncnts
and sevcral othcr entitics

Name
rf'

S tatel
u'f imposed

rcportcd

iruposed l'CCOYCI CtI

('ont1

Contd on Page 2
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)@
ll r'..rl..r, rrplttr.rl llr;rl. \t;rlr. ,rl Atrrlht;t l'r;trlt:'.lt it;t', lto! irtcorprrr;r1c,i iri.i,rr:;inn ol

l:trr ilttirtrrt'rrl;rl ( rrrrrltr'trr,rlrolr in llr('i{ t'rrirlcltltt" llo""'t:vcr' rr" |t't Vrrl\ nr,'l[i'-:'i :.':,r.Jllincs.
u hcrcr ct. Sllll(,s/s lr.l.s huYc .ollt(, o l rl ilh lltcir 0u,n grrrrrnrlrvale r a[)straction guirlelincs,
u'ltit'lr urt. irrcorrsislcrr( u.ith l5r.( (i\\/r\ gtrirlclillcs. lhr: Irovisions of (.(iWA gui(leliner rlj,l
p rcr :r il.

Norr. lherr'lirr... trr clr.rt rsc rrl lltc ltorvcr colllcrrc(l untlcr \ccllon 7 r,f thc I..n,ij:rrrmc-r
1l)ttrtcr'lrrrn) \cl. l,)li(r r.clrl g,ilI tlrc pulagraph 2 o['thc nrltillcalirrn ol ( tNcirtntcr: r,, !r,ri:;t tr,
tlrc \lirristr r trl' l:nvirorrnrcnt and l:orcst nurnbcr S.O' 38 (l:.1 datcd l4 ]anlar'1 . i't,t1 . thx
.,\trt horil) issucs thc {itllorvitrg dircction:

Enforce and monitor the Groundwater drawal in the State of Andhra Pradesh and at

action taken report on the illegal borewells in the above mentioned format be provided to

this Authority latest by 20h Dec.2024.
Environmental Comiensation (EC) as per MoJS guidelines be- 

-imposed 
on the

il iai, ;;;;;i*",",'withdrawal' by'Housi ng comp t exes, rndustri.l y l lr: l"*r-1-.]:l
est;lishments and several other entities, till the time EC orovision is betng rncorpolaiec

in the SGWA guidelines. compliance report be forwarcledio cGWA by 20s Dec.20){'

Non-submissionofthereportwillbetreatedascontemptofHon,bleTribunal.sorcieras
well as non_complian"" i' *" ;il;i";; issued by CGWA and shall construed as contra\ ''ni:!.:

"i"iU", 
, of Environment (Protection) Act' 1986'

2

DIITECTIONS

Sl{, .i-(r'l()1, (;sl l)ost;

Yours faithtrllr

_- d.
(Dr. S.K. \nth'tsl)

Chrrirnrrrr, e 
''l 

\\ '\

CoPY to
IL'l 

rr '

cf Sccrcalry'
(iovcrntncnt o[ Andhra Priltlcsh. Ist tlltrck' I 51 1:1oor' lr:

jllLi

Government ComPlcx' A.l' st:c retrrriat o l'licc, vclitgitP utti-i2l5() lirt inl () flll:lti(rll

The Chi

2. The Reg
immcdiatc actton

ional I)ircctor, ('CiWll'

r'Jc0hrJ
Il ln,.ll'rutrtl'r ll

I tl

(l)r. S.K. A flbas
'lelangana -50006 8, lo cxPcditr: thc nt alter' oll Priolitl'

Chairman'
C,cW
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Ccttt

-i.J lrJ]},r ,l ndr)
.,.. , rrr., ,,.1 lJlrll rlll 4rn {lialur

aiL){ ,!f,fl crfucrq
'. I ' ..' rr,,rrt f:lrll rll.rlllll {l :

.:.: ,).,-1.f I trl0ll
! l-a , r:"r.'' " "'

Governmont ol lndla

#:l"L:'"1'J'ti#l ,, a,o .4. *D P' t,*
aentrrl Ground Wator AuthorrlY

iail 1 Ja-naqat t to'rqe l\'Ian1'n"h xoao

Naw l)clhr 110011

F-m6ll cqwn@4rc rn

I;l It,I

rile No: cGWA 2 2/.1/)0')4 c(iw^
To

The Addl. Chief Secretary to Govt. Haryana

Publii Health Engineering Deptt , Haryana

Crvil Secretariat, Sector -1 , Chandigarh

08 l'ltlt'ttnt

Yours laithfLrllY

Bs,.b lo I Datcl

f

sub - News item appearing in Hindustan dated 30'112023 titled "Arsenic found in

groundwater in 25 States' Fluoride in 27 States: Govt"'- reg'

S r 
rh s has rererence . .:fl,1,illrif,'::::ihill?i'fl"*i",f 

ff i?T"J,ilfih',{#oroundwater in 25 States, flu'

U*Arhr'Irit,jtl#*{[f,#"""]:,:-Hit"",,i#;*]*r*ir;;
etements Arsenic and Fluoride rn Srllo*il"j:,^:"'11^. i"ii.r 20.i2.2023, impleaded 2t.

liHio i;;;;" body Hon'bt6 rribunal vide order dateoozu '*n--ri#'tnu orr. ot

lil"riur.. ,. i"sponoeni and directed to file response wrlnrn

:,j:;T;i ;i N ;iJ(.-;v' e ncrosed ror read v rerere nce)'

2 Furthermore, Hon'bre *rui: :m%,iii3lri::',i,i"'i:#f:l?i"::#fr Ji#;
fresh rePort within six weeks a

:'*":;l':l#*""'**'f'**+,*il"#,,0u,i=ii*':'ff 
u'"'m

;:r}ittrffidruijj
tround water developmenl an

iegulatory directions' 
--:L:, ., ^{ rha srate Government, this authority

*gff*g**6**ru,;*',*
:;"* ,l';'"t:[:::r1]1"c"J"f"[*i 

il:'?J'{]';;'i*nir'"d to this Authoritv and thar to

Hon'ble Tribunal

The above information may be provided to this Authority positively by 15 03'2024

,r

(Dr S K Ambast)

iharrman CGWI

b

Encl: As above

o t\

t..
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xrGr r(s,
jrd lifl ,i'{l?l
..ri{ ltmtd,ndl f.ia.ttl tilt an {til!,r fi rir
fft{ 

'r{E 
qlfurrvr

1s t1 ;rr.rrt 61111 rn.tlil; tll
.,1 11,.i$ 110011

f, te ,;6w.r.t"nrr rtt

Ooveinmrnt ol lndh
Minlltry ot Jal Shakli
Dopsrlrnant ol Wator Rssourc€!. RD & GR
Cantrrl Oround Wrtrr Authortty
l8/11. Jam^aqar Horrle Manlrnqh R4a4
New Oelhr 110011
E-.r..rll c4vta@ntc n

Ort€: 1 , ) r,-, 'i

The Principal Secretary
Pubhc Works Depl
DHN & DD, Vidyut Bhavan, Somnath-Kachigam Road, Kachigam, Oaman 396 210
ttT of DNH & DD

Sub - News item appearing ln Hindustan dated 30.1 1.2023 titlod "Ar3enic tound in
groundwater in 25 States, Fluoride in 27 States: Govt." - rog.

Sir

This has reference to the original Application No.72812023 titled "Arsenic found in

groundwater in 25 States, fluoridJin 27'itates: Govt." on the subject matter, registered

6y Hon'ble Tribunal by exeicising suo rnoto ,urisdiction under Section 14 and 15 ol National

Green Tribunal ect, lOtO, expr;ssing serious concern of the issue of presence of toxic

elements Arsenic and Fluoride in gro-undwater, contaminating it and ca-u-sing serious toxic

effect to the human body. Hon'bl6 Tribunal vide order da1d 20.12.2023, impleaded 27

States/UTs as respondeni and directed to file response within one month from the date of

receipt of Notice (copy enclosed for ready reference)'

2. Furthermore, Hon,ble Tribunal vrde order dated 15.02.2024 directed CGWA to file

ire"n report within six weeks and also directed States/UTs, who have not filed, to file their

response within six weeks.

3. Central Government constituted Central Ground Water Authority (hereinafter refened

io ,, tn" lrit oiityl uiae rrl1irlst.v oi Environment &. Forest notification Number s.o. 38(E),

ort"o'iati,'l"rrrry" rcsz, torroGJuv Nolifiggtion No. S.o. 1124(E) dated 6th November,

2000 and s.o. ,t .t 21 trl oateJliitr MLy, 2O1O for the purposes of regulation and control of

S^;i',;#iO"r-toini"nt and manag;ment in the whole of lndia and to issue necessarv

regulatory directions.

4, As drinking water 'supply is responsibility of 
. 
the State Government' this authoritv

i.r"OV'i-iJr iiif st"t"l Uf-rlnter your jurisdiciion to ensure Arsenic/ Fluoride ftee water

or"-ti,islrili)/ to its poputacel nai6n(s)'taren by the state in this regard may urgentlv be

communicated to this Autnoiiy, *n].n snould, rnter-alra, include habitations affecled bv

#;;;i ;;;;id;-in g,ounow'i;r, habitations alreadv covered under safe/ altemate water

supply (including tne numoelJnb"ii"f J""*'n Mislion)' number of arsenic- and fluoride-

free wells constructed, n"o"iof;ttniciituoriOe removal plant installed' rn-silu remediation

schemes (if any), awaren*tltigit""t tq Jh-"-]lltjT:tion 
about number of heahh cases

reported due to consumption iilislnicl nuoride groundwater may also be provided'

S.ltisfurtherdirectedtofileState,sreplytoHon'bleTribunalurgently,ensuringthat
rhere is no discrepancy '"il;; 

ii.l^iJ..,lii.-. furnished to this Aluthontv and that to

Hon'ble Tribunal.

TheaboveinformationmaybeprovidedtothisAuthorityposltivelyby2o.o3.202l'
Yours faithfullY

(Dr S Am bast)
Encl: As above

Chatrman, CGWA

File No: CGWA-2 2/.1/2024 -CGWA 1 I'
To

,i*,".
,(( cr r i-tt'=r'l
2519



in.TA lfn".n
Jd lrl+.1 ,Ji il.i N

'nd {t{rti.l..t li}.r.trr ril1lrLtt ltJIl"l llnrl''|r

*qr5racrftfi.,r
16. 1 1 .qtrrlrn al.\lr ,it"rl$r: t)r
.rt tl..{l 1 r0011
$ l-a ,r',,..,,* ,"

t,.tveifii\e.'l 
"1 

indiz
l,4rnrslly ol iar Sharrr

I y:1attt$:^t tl Vlate. ?
Cenlrrl Ground W.ter
19111 . Jam.agat House
New Delhr - 1101'./11

E-mril r.g' a@^tc in

Date: 3 t] i,lAY ?i?I

t4a
w.,
_,'. tl^- 

t

?sD
Autho ,,it}
ira.

Di

s5lh
.a

File No ( (i\tuA ,'.' ,, l ./ ., { ) , 
) i . ( , \, 1/ ,/ \

Tlte conlDlisril(rr t0l

Municipat Cotptt;;l'l'r 'iir:l 'r'l!:lrlr' . -.---'^
UT Secretarr;,i, raiti ilor'i '':r jio' 'J' "'hr' 'lCtgat 

n

E-mail., hs. cti.r i(o);... r; j,

Sub - News item e|,F''r 'iirrlj :;' i''ii:riusl"r'-' tt1?!}?:11'2023 liiled "Arsenic found 
'n

groundwatnr in 'ltr $t*t't:' Flilorirle in ?7 Slates: Govt"' - reg'

Ref-Thisofficeletterl'io'CGWA'?2/3i282*'(cGWAdated0S'03'2021

Sir

This has reference to the original Application No. 72812023 titled "Arsenic found ir

g.ornA*ii",;-n iisGi"", fluoridiin 2T itates: Govt." on the subject matter, registerd

bv Hon'ble Tribunal by exercising suomoto jurisdiction under section 14 and 15 of Nationai

;';;;'i;ibr"; a.t,-ioro, exprEssing serious concern of the issue of presence ottoxic

J"."ntr Arsenic and Fluoride in groundwater, contaminating it and causing serious toxlc

"tf""i 
t" the human body. Hon'bt6 Tribunal vide order dated 20.12.2023, impleaded 27

States/UTs as resPondents.

2. Central Ground Water Authority vide letter under reference issued followrng

directions to the respondent States/UTs and also direcled to furnish ATR/ information t0

CGWA on the same :

i. Ensure supply of Arsenici Fluoride free drinking water to its populace

ii. Action(s) taken by the State in this regard which should, inter-alia, include habitatiors
affected by arsenic/ fluoride in groundwater

iii. Habitations already covered under safe/ alternate water supply (including the numbe'
under Jal Jeevan Mission)

f

)
iv.[#:lffl"f:L1:l:.i:ili:ffi 

"ffi 
ll..ffH'::",:i;ff.:5;..T,",ff"1Y.:f 

,"
v' 

][";[i"ffi*Tnlo,"Xi*'i]T:,"1,1^"i'ln--:*. reported lil-,o-.o^;,,r,,0, ''

,,,,,,!,'ifoz'i)li*T-:.*[".",:,r*lJ:riit]ifu 
f,{:#"t';s#send tha reminder and lake

,ram shom la lE awatl6,d,

It is thoreroro directed

rldllll,:lr:*r1t$l*Iml:itF:i,,x1";""tgl jl:[]i;il[trii;1#:],

7

To

Encl As above Yours farthfully r

aA{
ror s( lmbas.t]

ihairman. cGwn
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Fi'rm
*-*q X& rtrrrftt'<ur
18/11 "iFlilrlt 6rsrr, nAffi
.ri!Hl_1.1001 1

Government of lndia
Ministry of Jal Shakti
Department of Water Resources, RD &
GR
Central Ground Water Authority
18111, Jamnagar House, Mansingh Road
New Delhi - 110011
E-mail: cgwa@nic.in

I

t-i-q wa n ic. in

No. NGT/003/PB/Delhi/EA.41 /2023
lrr I tlvorr 2o?r

3

'I'he District Collector,
Raipur, Distt, Collectorate,
Ku,,chery Chowk. Raipur, Chattisgarh-492001

Sub: Dircction under Section 5 ofEnvironment (Protection) Act, 1986 for sealing of borcwells
of Saheed Veer Narayan International Cricket Stadium.

Rel- (i) Hon'ble NGT order dated 02.05.2024 in EA No. 4l/2023 n OA No. 941202 I rvith
MA 18/2023 of NCT, New Delhi.

(ii) CG WA leners dated 26.02.2024, 2 1.05.2024, 04. I 1.2024

Sir.

In reference to the subject cited above, it is to state that l lon'ble 'l'ribunal vide Para No 9 ol'tht
order dated 02.05.2024 directed CGWA or SGWA to decide all pending applications lbr NOC
expeditiously.

2. Despite regular reminders from CCWA, Chhattisgarh Cricket Association has not applied for No

Objection Cerlificate for groundwater abstraction by Saheed Veer Narayan lnternational Crickcr

Stadium.

3. Accordingly, the Central Ground Water Board, No(h Central Chhattisgarh Rcgion. RaipLrr'

repeatedly requested the District Collector, Raipur, via the letters refcrrcd to abovc in (ii):rnJ

through personal visits, to take immediate action against the illegal groundwatcr aLrstraction b1

Saheed Veer Narayan Intemational Cricket Stadium. As, the powers to take action agairtst illc'gel

groundwater withdrawal have been delegated to the concerned DM/DC/SD!'I oi' clch rcr e ttuc

district by the CCWA. Despite repeated reminders and follow-ups. thc borcrvclls lt:.tlc not bccn

scalcd so l'ar.

4. Now, in excrcise of thc powers confemed by Section 5 ol thc linvironrnont (Protcction) 'Act'

1986, it is hcrcby directcd to seal illegal borewells of snhcctl vccr Naral'rrn lntcrnation l

cricket stadium, Itaipur immediatcly and submit compliancc report by 16.ll'2021'

Contd. on Pagc 2

Dated

I
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5'Nort.sttl,rtrrissitrtltrl.rclrtlt.trvitlritrrrlirrcslritlpcri(ldwillhccrrnstrttctlasctlntrarigntionofScction5
uril,n.iror''n'",11(ltr'()tccriorr) 

Act' l()tl6' ( 
,i,yk

(t(;wA.

(iovt. ol' Chhattisgarh

\rw l)rlf

. Amanaka.

{ (}r'r\ t(r: l. lhc l)ircctor" S.ports and Youth Wellarc l)cpartmcnt'

ia.i,,,r,,r. l()20 l0' lor itrlortnatton'

l. I hc I{cBio.al Director' CGWB' NCCR' Raipur' for information'

' r-t'

mln

CGWA. \c"r t)eiit

)

(

d" I'l
(__---

I

I
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.. 1.r .: ilit,i rr ., I. I

i.iN rttt .tnr vtli+tt't
'.\ ' ' ,i ,t i,. 'r rlrl . '

{. i\r ,.1\\.r.,r", '
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Crickct Association, Sawai Man Singh trar'l: '-. t: i
('(\[)\ t(]: l. 'l'trc Sccrctary, Rajasthan

rca r;' c ric kctr a.i asthan- ir-r, for i nformation'

CGWB, WR, 6-A, Jhalana Doongrt' Jaipur, Rajasthan- lrll''i-
l. I-hc llcgional Director'

in {brrtratiou. a4

ln istrator

CGWA'Neu Deihi
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Government of lndia
Mrnr5lry of Jal Shaktr
I )ep;rrtrnrlnl c,l'Il,tt er lt']Jo,I
(;l 

a

Central Grorrnd Water Aulhorrr y
(;ili/lR', (,rrttp 1. .)tat lralr.e ?,,2r;
I,t:r. i ll:ytt Yt,n-, P / l'.)tA-
Ncw l)r:llrr 11( j{)"(,
E-mail c;q 51i1rarn,.,'

. ;-, .'Ctr lllltttl.- rtt

(Urge n t)

11 \ti l il'lll {) ! (}r().\-639/2022 - :.. 
-1

I irc ('hicl l:xccutivc Olllccr.
l)cihi Jrl lloard.
\'.rrulalilr ir Comptcs. Stall Colonl .

.lhrndclalan. Nes Delhi. Delhi-1 10005.

Sut,rccr- Directions,, recomnlendations in compliance with the order dated l8'04.202J p:lr:''l ^:

:ht ilon'ble NGT. Principal Bench. Nerv Delhi in o.A No. 639 of 2022 titled 'Pritipai !i-":r; -

\ crsus Go\ erllment of NCT of Delhi & Ors''

Sir.

Ll
I

l)atctl:', , ,. :

\eu
titled

lnreferencetothesubjectcitedabove.ilistostatethattheHon'ble\GT.PrincipalBen;1.
DelhivideParal24(i)&(ii)oftheorderdatedlS'04'2024passedinO'A\o6i9oilull
as'PritpalShu.*uu".rrrGovemmentofNCTofDelhi&Ors'issuedlollorvingdirectio::s:

). ,,CG,|,A is directet) to oltn lhe responsibiliy, of assessirg llrc Slatt$ o./ fro:lnii uler :):

rcrms ol qualit)', q'o7'ia" *-o'totitity 1o' alsn'action and rechrtrge cotd uiJ utt'i t'i:"

DJBinregulatingdrmt,lofgrounivalerassessnlenllolil||,iseill.\.C7't,l'i.D.'j:::;
currl ing our 

'"qui''it"e" 

's'i 

'7i' 
stttdies and issuing appropt'iale lire'L.ttt)'t\ !'t':< '.:t

uppropriate *""'*"i''"! 
-to 

DJB and. the con''erned Depttn ( onn':" "' '

tRevenue), vho also"ii'-''i"' a"ig"otion and potters of Distric'r '\lu\!istr.tr; i17 \ t r ' '

Delhi and i, ,rvrua'ti"in";;i;;;.;;,. ;t t"nle places as bisr,i,'t 'I,i.gisr'rtri '1/t'/,'i..'r':'

u.s Dvputl Co'"'i"io''i'''i' ''i''i '""' ' 
of ectch ret'entt't rrrerr irr (i\( 7/) 'trt't''r'''":' '

-,i 

u*r r',0 Pu'' tt' it h i n t hr?e mont h';"'

:i. "/1tl /irttcrional 0""''i'Ztt'""') ilct'uf o'tl"' 
't|hich 

do not irtt't'.' \t)( ""t' ( r' ' :

rt;'uctl b) conL erttcd'i'i""'" i':'"i""'sioner (Ret"entt) o'l (L,.lt ^ 
I r irlrc' L/''' '' i' r \'

hainy illugal' u" ""liu"l'"" 
t)'-':iu''"t t'ut"t trirh inmtt''li'trt' ttl''' r"'

(.Jn thu basis trl scicntilic techlliqucsl slud) 
'anrl 

lhe nlcthoJ()l'rrr tiiotrtttll::J.''i i"

Inrur_dcparrDrcnrrl (,r,,undrnu'r.l,:';i:",;;;.; l,srimarion ('onrutitrcc ((;l'('l ( ti\\ li t';'trrrir:': ":::

(iround watcr Ilcsourcc n';:;''"':"' rt:tltttallr" ll"" rc1''o':t !rtrhlirhe'l ,.1"",''' ''tr'" 'r lirli :'rr

alrczrrJl'bcen sharcd rvith ,rr,;:l;';;i 'li''i't ';'""t''" 
..li'"'"'' t'lr rlr( \( l "t l)e lirr

("ottttl' l';rgc t"'' 
" ' ''t'
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\(i. lL)S0. ( ( i\\' \ lrr.rr'hr ,iirrr.ts thc l)clhi .lul llolrrd l0
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((\nrl'l\ \\ tllt tit. t.c\.(llr)).,rrtlitliorrs uiven irr Artrrclrr.c_l irrrrl to nrakc policics lbilrlrrinr:
Irrr' r. 11'1111111 rlrrtu lror iti.'ti h), ( crrrr.al (irounti watcr Aritfugrity tb,. ,uatn;rnti.(1.\.i()nln.lll 0l qrorrrrrlwlttcr. rrr N(..1. ol.I)clhi.

tukr' irrr0rcriialc uclion irganist iUcrar bore u,c.Isitubc \\,c!is firnctioning rvithout varid
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i .rai Il'arrl arrtt ats. provirlc , ti.r ,-,i,,t,,...,Vscatcd iliegal tro." ,r,.ttrzirt.

lllll']]i ;lllllllll il:,:I,].,..,,,- 
{o ('c,1rri,i (ir.oundrvalcr. Aurhorir-v rvirhin onc n,onrh rhc

. \r,rr-srrlrrlissiorr ,,1. t.,.,,.,n,., witltilt lli,rcsrrirl pcr.iorl rr ill [rc\,.' litrrt i oJ I ttrinrnrrrcrrl fl)r.qtcetirrrr)n ct. j()ll6 r'r'li"'\' 
rr

tn,
3

( lopy to :

constrtrcd as contravention ol

rs lraith firllv

2

,)

4

'I hc Olilcc ol' I)cputy Clomr

I)clhi-JJ0054, li,r inli,rnrario,l 

issioncr' (Nor1h), Kr.ipanarayan Mar.g. Slrarn Na(h i\jaB,r and ncccsslr ry action.
lhc Of'ljcc ol' I)cpury ()onl

r )crhi- ll 00 r T . rbr inrbrrnatiorll;il::.::il::,,1],,1""'"'"". M.0 rio,rrr S.rk* \trr
llru () icc ol l)cputy Curnrnil
(ianj-r r0002. I)crhi, irr,n,u.,,''t"'"' 

(ccntrat)' old Iinrproyr

rhc oflrcc ,rr r)cpury ,.,,,.,..,,,,1:j].'lll.'ll: 'l:":..:"o """"', 

'''"""t lixchangc' Irlt[" l)'rr":

I l00r r. lirr irrt,rrn,rri'rr , ,, ,"::ll::..1i;:sr)',t"M 
Il.ndh ('ontpl*. 

Sh,rsrri \.r.,.,,. r, r.

Mcrn
(]CWA. N

('onl. 1r311, \1r.J

@

n
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5. .l 
hc o{'llcc ol'l)cputy Conrurissioncr (Wcst), (iovt. Miclllc Schoiil I}uil<jing (.omplcx.

Ilarn l)ura. l)clhi- I 10035, lor inlormation and ncccssary action.

6. I ho ollicc of'Dcputy commissioner (South-west), Admn. Illock old 'l crminal I ax

Iluilding, Kapashcra, Delhi- I 10097, for information and necessary action.

7. lhc OI'ficc ol l)eputy Commissioner (New Delhi), 12/1, Jam Nagar Housc. Ncw t)clhj-

I 10069, lor information and necessary action.

8. 'lhc Olficc of Deputy Commissioner (North-East), Weaver Complex, Nand Nagri, Delhi-

| 10093, lor information and neccssary action.

9. 'l hc Olfice ol Dcputy Commissioner (North-West), Village Kanjhawala, Delhi-l 1008 l.

Ibr information and neccssary action.

Encl: As Above

Member Sec

CCWA, New Delhi

,'\I
Copy to: The Head of Office, Central Ground Water Authority, C.S.M'R'S

Campus, Olof Palme Marg, Sec tor-3, Hauz Khas, New Delhi, Delhi- I 10005, for

information with request to incorporate 02 Grievance Modules (one for

a grievance related to Processrng of application for NOC & one for grievance

related to illegal extraction of ground water for comPlaint making and tracking)

ard uploading infoimation regarding the statu s of groundwater, the necessity

for reguiation and management of groundwater abstraction, the copies of

Public notices issued bY CGWA and measures taken for regulation,

management, conservation arrd recharge of groundwater in CGWA

website/BHU-NEER portal'BHU-NEER porta-l as approved by the Chairman'

Central Ground Water Authority, New Delhi

ir'o
ar)'

C(;W.\. Netv l)elh i

r{

tl
Mcnrbcr S cc rct

nQl

fiar{':'

@

)

Not in Origirral:
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tftqqq(crBs{"r
,..r'ni+n, ,i;,rn6 '6d qd.* .l-.

1,, , 'nu 'rJ?;ff-i1ool6

{- tfl crrr.r.ir rlrt'irr

(Joyern mcn I o[ [ndia
Ministry ol .lal Shakri
I)cpirrlrncnl o, Wrlcr l(c\{)rtrcc\. ill)
& (;R
Ccntral (irounrl Watcr A ulh()rit\
CSMRS (iampus ( )lal l':tt::;:
Iload,Scc.- ].11.K.I'urarn.

Nlv l)clhi | | 001 1

E-mail cgwa(Q,nic.tn

T

12,

(Urgent)

No. N(i'r'(r'B)/020toL-639t2022 - S6+
l't t.

I hc Additiorral l)ircctor-ll l,
l)clhi Pollution Control Committec,

5tr' ltloor, ISB'l Building,
Kashmcrc Gatc, Delhi- l I 0006'

l,ncI : As abovc'

Dated:

0 5 Dtc ?o?r

o+ \'t )oL+'
Membcr Sccrctarl

C(lWA. Ncrr l)cllri

Subiect:Directions/recommendationsincompliancewith.theorderdated2S.0S.2024
ili,il;'*;i.t;ur" Nci. P;1"^''p'iB;;;'''New Delhi in o A No 63e or2022 titted

l[ii[""i(rr".t* u""ut Go'"'n'"niofNCT olDelhi & ors'

I{c{crcnce : DPCC letter No' DPCC/CMC-tll/Pritipal/CW2889 
dared 06 1I 2024

Sir. ..,r,.,.^i- I)lr('(: has lcctucsted CGW'\ to dtrcct

lhis ltas rcfcrcncc ro thc lcttcr citcd abovc whcrcin Dt'(:(: has tcclucsted CGW'\ to dircct

rhc crrttcctttctl lX:/l)M to i"'"i'i"tl""''' i" .'-ompliancc to thr: order datcd 28 08 2024 passcd h1

ii," ii,,,iir" lrihtttrrl in thc subjcct t) A

rt is to inrorr,cd_ru:f:.)1"ffff};"r1ff1#iffiIl:[l::]ls 
to t)r, and

cttnccrncd D(I/DM oINCT ot

It is hcrc'h1 rcqucstcd to take up the matter **n 
'c':l'-'^':."dd ?"ir"J"::llfifL'Jl'tlitll1::

v,,.i'.,r',"',','ii 
jt'til i 'rut tluuta 'l hc action taken in thts rcgr

.,lliec.t r,e clrrlicst' 
Yours l'aithfull)'

,4

,l

lt

*9Pr

tJ { n
Cont. on Ptrgc 2

@

t
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lllrt.t.Irr.l)cllri.l;tIIirr:Iltl.\r;tt'ltttltllttlt(.rttttJrlt.r.\llrll(rrlrlrtv..Illlttttlcw;tlitrl.1c.'

' l;;."i;lill',,1",'ll:l:,' ( (rrrrrrti5\rr)rr('r (Nrt'r,)' *ti;trtttitt:t'vittt M;rrpr' Slrirt, \.th Mirrr'

lr..llrr I l()()) l. li't t t t I i 
' 
t r t t ; t I i t 

' 
I I ; I t I t I llt t t'ss;ttr lte liott'

ljrt'tltli..'rrt l)el)trl\ ('()lllllllssi()llcl lSotrtlr)' li'l)() ()llicc' M ll I(rrir<j' \irkcl \c"'

l)rlhr I l1l1)I-. l'1r1 i I I I i l I I I I i I I i ( ) I I ltlttl ttcccssltty ltction '

ih. ()tll(-(: ot l)cpurr ('orilrnissioncr' (('cntral). Olil lrmployrncnt ["xchangc' Illdl'

l):rrr.r (irin.i-l10002. I)clhi, litr inlirrmation and tlcccssitry acliott.

lir.'t)lllcc ol' t)cputl Contmissioncr.(East), t..M llandh ('ornplcx' Shastri Nagar. I)clhi-

: :0t)-l l. lirI inlbrrrration and necessary action.

ilr,.' Olllcc ol' Dcputy Cornmissioner (West), Govt. Middlc School Building Complex

Ilarn Pura. Dclhi- I 10035, for information and necessary action.

l.irc' olficc of Deputy commissionq (south-west), Adrnn. Block old rerminal .l-ar

l) u ilding. Kapashera, Delhi- I 10097, for information and necessary action.

I'hc office olDeputy commissioner (New Delhi), r2il, Jan Nagar House, Nerv Delhi-
I 10069, lor information and necessary action.
'I'hc officc of Deputy commissioner (North-East), wcavcr Comprex, Nand Nacri.
Delhi- I i0093, for information and necessary action.

i(t 'lhe office of Deputy commissioner (North-west), village Kanjhawala, I)clhi_ll00gl.
lor informal.ion and necessary action.

.l

i

8

9

I

Member Secrctart
C(;WA. Ncrr l)cllri -\\/r,

,', @;ty'^
cfi t'>t'''--,,''

' tl
Jli'.

i
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DO NO. I3O11]2O]2O24-NWM-MoWR/ 35 {.' 
.)'',:7 

!

(Archana Varma)

Additional Secretary & Mission Director

National Water Mission

(Sunil Kumar Ambast)
Chairman

Central Ground Water Board

As you are aware, Ministry of Jal Shakti has been implementing Jal Shakti

Abhiyan : Catch the Rain (JSA:CTR) campaign on an annual basis, with the tagline
,Catih the Rain, Where it falls, When it falls', with the involvement of communities to

participate in water conservation for a water secure future of the nation. Each year,

the campaign is launched with a distinct theme. Last year, the theme focused on
,,source Sustainability for Drinking water," while this year's theme is "Nari Shakti se

Jal shakti,,, which highlights the crucial role of women in water conservation and

management.

2. JSA: C:|R 2024is the fifth one in the series of Jal shakti Abhiyanswhich is being

implemented during 09.03.2024 lo 30.1',|.2024.The idea behind keeping this theme is

to actively involve women in the water conservation efforts and to support &

recognize the leadership of women in water management.

3. Taking a step ahead and in order to further strengthen the momentum of JSA:

cTR, a special initiative "Jal Sanchay Jan Bhagidari" (JSJB) under the Jal shakti

Abhiyan has been iaunched in surat on 6th SeptembeL 2024 with a virtual address

by the Hon'ble Prime Minister emphasizing the importance of jan bhagidari in water

conservation. This initiative embodies a pledge for united action from all

stakeholders, including government bodies, industries, local authorities,

philanthropists, resident welfare assocjations (RWAS) and individuals with the aim to

i",are a special focus on construct artificial recharge structures/borewell

rechargehecharge shafts among other activities, which will increase storage capacity

and help to augment groundwater recharge.

4. The primary goal of JSJB is to construct at least a million recharge structures to

enhance groundwater feplenis h!.nent. lt encourages boosting ground water levels,

promoting water conservation, climate resilience and improving water quality. The

objective is to ensure every drop of water is conserve through collective efforts,

foliowing a whole-of-society and whole-of-government approach. The prioraty under

this initiative is to construcl low cost, small localized artificial recharge structures

tailored to community needs. Though the initiative aims at constructions of recharge

structure with convergent funding, the overall focus is to bring csR funds,

community fund, philanthropic contributions, industrial donations, crowd funding etc

Ministry or Lat snrrti has issued a detailed advisory on JSJB initiative on

07.10.2024, a copy of which is enclosed.

5. The District Administration plays a crucial role in the implementation of the"Jal

Sanchay Jan Bhagidari" initiative. For uploading the activities undertaken under JSA'

CTR, a portat alreidy exists(viz. lsactr.mowr.gov.in) on which dislrict authorities are

2114
DatedlNovem ber,2024

1-
fiLqqyL-_l{2530



uploading check list 1& check list 2. While check list 1 pertains to "source

Sustainability under JSA:CTR" check list 2 relates to " JSA:CTR - 2024"

(intervention-wise activittes status). Similarly, a JSJB dashboard/ sub-portal has also

been prepared on the JSA:CTR portal which is dedicated to capturing data on

artiflcial recharge structures. Login credentials for data upload on the portal hasteen
communicated to all the DMs/ DCs/Municipal commissioners of all states/ uTs as

well as to the Municipal Commissioners.

6. lt is therefore requested that Nodal officers at District /Municipal commissioner

levels may be appointed for liaison and coordination with the officers from Central

Ground water Board (CGWB) & Central water commission (cwc) who have been

appointed by the National water Mission, Ministry of Jal shakti as Nodal officers for

Jal sanchay Jan Bhagidari initiative. The officers from CGWB & CWC will provide

necessary support and assistance to district authorities and also test check 1% of

data uploaded for quality check . They will maintain proper liaison with district /

municipal authorities to address data submission requirements. ln case any district

authorities require fudher technical support in view of peculiar local conditions, they

may contact the nearest CGWB office for assistance. They will also intimate to

officers assigned from CGWB regarding the progress made in the Districts/Municipal

Commissioners each week.

7. ln light of the critical role played by the District Administration/ Municipal

commissioners, I kindly request your ofiice to ensure the active participation of all

relevant stakeholders and accelerate the activities under the JSA: CTR campaign

with special emphasis on Jal sanchay Jan Bhagidari initiative. Your leadership in

mobilizing resources for the construction of recharge Structures as well as uploading

data to the portal is essential for the overall success of this initiative'

Encl: Advisory on Jal Sanchay Jan Bhagidari initiative under Jal shakti Abhiyan:

Catch The Rain

A,*^r^,ona,1i^rr"x^,
(Archana Varma)

Additional Secretary & Mission Director

National Water Mission

To

eFA,s^I.-
(Sunil Kumar Ambast)

Chairman

Central Ground Water Board

All Districts Magistrates/ Districts Collectors (DM/DCs)
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Copy to: Chairman, CWC, Sewa Bhawan, New Delhi
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Adviso ry on Jal Sancha v Jan Bhasidari (JSJB) initiativ e under Jal Shakti

Abhivan: Catch the Rain

1.0 Background:

Inspired by the Hon'ble Prime Minister's impetus on jal sanchay in his

Mann ki Baat speech, the Jal Shakti Abhiyan (JSA) was launched in the year

2019 in 1,592 blocks out of 2,836 blocks in 256 water stressed districts of the

country. JSA could not be taken tp in2020 due to Covid pandemic' In202l,

"Jal Shakti Abhiyan: Catch the Rain" (JSA: CTR) with the theme "Catch the

Rain - Where it Falls When it Falls" was launched by Hon'ble Prime Minister

subsuming Catch the Rain campaign to cover all the blocks of all districts (rural

as well as urban areas) across the country. "Jal Shakti Abhiyan: catch the Rain"

campaign has now become an annual feature and the fifth edition ofJSA was

launched on09.03.2024 with the main theme "Nari Shakti se Jal Shakti".

Gujarat has emerged as a commendable model for effective water

conservation practices by leveraging Corporate Social Responsibility (CSR)

funding. The state has successfully mobilized community participation

alongside industries and local bodies, leading to the completion of around

10,000 borewell recharge structures this year in districts such as Surat, Navsari,

Valsad. Tapi. and Dang.

2.0 Launch of Jal sanchay Jan Bhagidari (JSJB) initiative: To further

shengthen the momentum of Jal Shakti Abhiyan: catch the Rain and to build

upon the success of the Jal Sanchay model of Gujarat, the "Jal Sanchay Jan

Bhagidari," a collaborative effort with community partnership, has been

launched in Surat, Gujarat on 06.09.2024. The initiative aims to enhance water

recharge through rainwater harvesting/aquifer recharge/borewell recharge/

recharge shafts etc. with resource support from Government & non-Government

resources like cSR funds, industrial houses, civic bodies, water sector

enthusiasts etc. collectively working towards ensuring a water secure future.

3.0 Goals of the JSJB initiative:

The JSJB initiative aims to construct a million recharge structures, including

check dams, percolation tanks, and recharge wells, to enhance groundwater

replenishment. The initiative will ensure:

1,
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l. Boost in Groundwater Levels

Capture and store rainwater and surface runoffto stabilize and increase

groundwater levels, thereby preventing waste and promoting efficient

water usage.

2. Promotion of Water Conservation

Foster a culture of water conservation by engaging communities in local

water resource management and emphasizing the significance of
rainwater harvesting.

3. Enhancement of Climate Resilience

Mitigate the impacts of climate change by developing storage solutions

for heary rainfall and providing a buffer against droughts, thereby

increasing community resilience to climate variability.

4. Improvement of Water QualitY
Utilize artif,rcial recharge methods to naturally filter water as it percolates

through soil layers, reducing salinity and contaminatioq and thereby

enhancing water quality for both drinking and agricultural purposes.

4.0 Objective: The key objective ofthe Jal Sanchay Jan Bhagidari initiative is

to ensure that every drop of water is conserved through collective efforts,

following a whole-of-society and whole-of-government approach. By

promoting community ownership and responsibility, the initiative seeks to

develop cost-effective, local solutions tailored to specific water challenges

across different regions. The central goal is the construction ofat least I million

recharge shafts, with around 25,000 already being made, to enhance

groundwater levels and support sustainable water management practices

throughout the country.

5.0 Idea behind thc initiative:

Rainwater harvesting for groundwater recharge is a technique aimed at

collecting and storing rainwater in subsurface aquifers to augment supplies to

aquifers those depleted by excessive groundwater extraction. This harvested

rainwater helps meet local groundwater demand for various purposes. Several

types of artificial recharge structures are utilized, including rainwater harvesting

systems in public and private buildings, injection borewells, recharge pits.

restoration of open wells and recharge wells in lakes and heritage wells. Other

methods include catchment area treatment, recharge shafts, pond stabilization

and stepwell restoration. Additionally, storm water drainage is directed into

2
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water bodies, and defunct hand pumps, power pumps, borewells & open wells

are restored to enhance groundwater recharge capacity' The initiative

encourages repurposing of abandoned borewells and mines for groundwater

recharge. By converting these unused resources into recharge structures' the

initiative taps into cost-effective methods for enhancing groundwater levels. lt

is advised to prioritize the construction of small, localized artificial recharge

structures tailored to community needs. on analysing the data available on the

dashboard, it has emerged that small recharge shafts can cost as little as {15,000

tot25,000,whilestandardrainwaterrechargestructurestypicallyrange
betweentllakhand{l.5lakh.Withmillionsofsuchstructuresenvisioned
under the Jal Sanchay Jan Bhagidari initiative, these cost-effective solutions are

crucial for replenishing groundwater and strengthening water security across the

country.

6,0 Action Plan for Implementation:

. Each district is tasked with ensuring that all villages have at least five

recharge structures to capture and store rainwater in a mission mode'

. EverJ Municipal Corporation has been requested to aim to establish a

minimumofl0,000rechargestructureswithinitsjurisdictioninamission
mode.

Each central ministry/department has been requested to ulilize their existing

schemes and resources to support the extensive construction of artificial

recharge structures. Ministries are also encouraged to establish self-targets

basedonavailablelandandofficepremisestoexpediteimplementationand
ensure wide-scale impact. The Action Plan is expected to review the

existing recharge structures, maintain them and upload on the JSJB portal'

It is proposed that all Office Headquarters, Directorate' Regional Ofhces'

District Offices, Attached &. Subordinate Offices, Corporations,

Autonomousbodies,traininginstitutions,staffquarters'fieldunitsetc'are
saturated with rainwater harvesting recharge structures to replenish the

ground water from their own resources in a mission mode'

Public and private bodies such as Schools' Universities' Hostels'

Anganwadis, FPOs, etc. are encouraged not only to prioritize the

construction of recharge structures to maximize water conservation efforts

within their premises but also to renovate existing recharge structures and

repair of defunct structures.

3
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. Urban and Rural local bodies are urged to take responsibility for the

maintenance and monitoring of these recharge structures, ensuring their

long-term effectiveness in conserving groundwater.

. Collaboration with Industries, PSUs and non-profltt organizations has been

solicited not for profit but to secure funding for these initiatives.
. Engaging Panchayats, Water Users Associatiors (WUA), Self-Help Groups

(SHG), Resident Welfare Associations (RWAs) and private citizens in

actively participating in the construction ofrecharge structures.

. Leveraging Government, CSR and private sector funds to maximize the

impact and reach ofthese water conservation efforts.
. Convergence of government, CSR and private funds.

T.0Monitoring mechanism:
. A sub-portal has been launched under the Jal Shakti Abhiyan: Catch the

Rain (JSA: CTR) initiative. This portal is live and dedicated to capturing

data on artificial recharge structures across the country, aimed at

promoting water conservation efforts. The information of all identified,

ongoing and completed structures has to be uploaded on the JSJB

dashboard as below : https ://j sactr. mowr. gov. inlj sjb. aspx.

. Login credentials for data uploads on the portal have been shared with all

District Magistrates (DMs) and Deputy Commissioners (DCs) in every

State and Union Territory.
. All 254 Municipalities across the country have also been provided with

login credentials to facilitate their participation in data submission.
. Partner ministries and departments have been requested to nominate

nodal officers for data entry on the portal.
r A user ID and password to the nodal officer has been assigned, who can

then add as many users as needed. There is also an "Add User" tab for

adding the new user as per requirement. Request for user Id and password

can be e-mailed on isactr-nw v. in. Additionally, we are developingm@e o

an Excel format that can be submitted to upload user details in bulk.

Any man-made facility that adds water to an aquifer may be considered

as artificial recharge (CGWB, 1994) Artificial recharge aims at

augmenting the natural replenishment of ground water storage by some

4

8.0 Artificial recharge of ground water:
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method of construction, spreading of water, or by artificially changing

natural conditions.

Natural replenishment of ground water reservoir is a slow process and is

often unable to keep pace with the excessive and continued exploitation

of ground water resources in various parts of the country' This has

resulted in declining ground water levels and depletion of ground water

resources in such areas. Artificial recharge efforts are basically aimed at

augmentation of the natural movement of surface water into ground water

reservoir through suitable civil construction techniques'

Besidcs other reasons, a large percentage of artificial recharge projects

are designed to replenish ground water resources in depleted aquifers and

to conserve water for future use.

Artificial recharge is becoming increasingly necessary to ensure

sustainable ground water supplies to satisfo the needs of a growing

population.

ir"."rrful implementation of artificial recharge schemes will essentially

have major components including assessment of source water' planning

of recharge structures, finalisation of specific techniques and designs'

monitoring and impact assessment, financial and economic evaluation

and operation and maintenance.

9.0 Artificial Rechargc Tcchniques:

Techniques used for artificial recharge to ground water broadly fall under

the following categorres

D Direct Methods

A) Surface SPreading Techniques

a) Flooding

b) Ditch and Furrows

c) Recharge Basins

d) Runoff Conservation Structures

i) Bench Terracing

ii) Contour Bunds and Contour Trenches

iii) Gully Plugs, Nalah Bunds, Check Dams

iv) Percolation Ponds

e) Stream Modification / Augmentation

I

5
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B) Sub-surface Techniques

a) Injection Wells (Recharge Wells)

b) Gravity Head Recharge Wells

c) Recharge Pits and Shafts

I I) lndircct Methods
A) Induced l{ccharge liom Surlace Waler Sources:

l3) Aquilbr Modillcation
i) Bore i) lasling.

ii) I lydro- lracturing.

III) Combination Methods

In addition to the above, ground water conservation structures like

Subsurface dykes (Bandharas) and Fracture Sealing Cementation techniques

are also used to arrest subsurface flows.

IV) For further details on Artificial Recharge Structures, may please

refer to the manual of Central Ground Water Board on Artificial Recharge

Structures which is available in public domain.

10.0 Outcomcs:
. Enhanced groundwater levels to supporl local watcr needs.

. Strengthened collaboration and involvement ol communities in

water conservation efforts.
. Greater pubtic awareness about the importance of water

conservation and sustainable practices.
r Extcnsive development of artificial recharge structures. even at

grassroots levels.

Enclosures:
Template for data entry in excel sheet format-(Annexure I)
CGWB guidelines on construction of recharge borewells-(Annexure II)
Sample dcsign lor the artificial rccharge structures lrom Navsari district

olGujarat- (Annexure III )
Photo Gallery- (Annexure IV)

ll.0
i.

ii.

iii.

6
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workStatusNameworkStatusld
Ongoing1

Completed8

SourceFundNameSourceFundld
MGNREGA1

AMRUI2

PMKSY

CAMPA4

Finance Commission Grants5

State Government Schemesb

CSR Funds7

District Mineral Funds8

FundCommun9

NGO/5HGs Fund10

Phila nthro ic Contributions11

12

Crowd Fundin13

lndividual Donorst4
RID F Rural lnfrastructure Dev. Fund15

MP/MLA Local Area Develo ment Scheme LADS16

Other Central Fund like BADPl7
Others18

CommunitieslnvolvedName

1 SHG self Hel Gr

2 WUA (water User Association)

NGO

4 Others

5 CSR/Private

3

lndustrial Donations

Com mu n ities lnvolved ld
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Gonstruclion of Bechalge Wells

l. Introdrrction

Rainrvatcravai|ablelronrrooliopsotbuildings.pavcdandunpavedareasinbuildingprcmises.
parks. etc can bc uscd for rccliarging suitablc aquifers. Ministry ol Jal Shakti is promoting

groundrvatcr conservation including conslruction ol'rechargc rvells in building premiscs. parks

ctc.

'l'his docurncnt providcs broad guidclincs in rcspcct ofthc lollowing two intcrvcntions

I . Lou Cost l{cchargc well lor Rooflop Rainu'atcr I larvesting

2.I{echarge wcll lor harvcsting ovcrland flow

2. Recharge *ell for Rooftop Rainrvater Harvesting

Whcn thc catchmcnt is a rooftop, which mcans rvhcn thc water lrom the roofiop is being

collccted, the typical componcnts will includc

l. Roo I calchmcnt

2. I)ra in PiPcs/Guttcrs
3. I)orvn piPc

4. Arrangemcnts lor First flush,

5. Pit rvith Filtcr malerial

6. Borc Wcll (hard rock) / t'ubc well (soft rock)

.fypicallythcintcrventionsConstruClionofRcchargel]orcrvcll,/tubcwcllstructurclorRainlvatcr

llarvcsting

l. llxcavating a pit ol suitable size' Sizc of lhe pit will dcpcnd on catchmcnt arca'

averagc rainlall, and soil infilrration ratc Thc pit should bc largc cnough to cnsurc that

the sfstcm can handle thc volume of water generated during pcak rainfall. lJsually a

pit oi 6 cubic meler (2m X 2m X l.5m) is sulficient for a roofarca of 100 sq rn and a

daily rainfall of 20 mm. Larger pit or multiplc pits may bc rcquircd lor largcr

catchmcnts.

2. (lonstruction of I'i1 wall (tnasonary) Altcrnativcly' prclabricatcd containcrs can bc

putinsidcthcpitfbrstahilisationofthcpitwall.Suchprc-labricatedtlaterialnecd^s1o

'rud. 
rp of non-toxic durable material and should havc opcnings on thc wall and the

bottom.

3. lnstallarion ofa cover on lhe pit'

4. I)rilling ofthc rccharge wcll: A tubcwcll or borcwcll is to bc constructed within thc

pit. I)cpth ol'thc boreholc will dcpend upon the dcpth ofthe targct aquifer olthc arca'

In arcas $'hcrc thc aquifcr is cxposcd at the surl'acc' a borcwcll may not be rcquircd'

5. Installation of rvcll asscmbly ,rr.uring' I)VC pipcs (including pcrloratcd PVC pipcs)

can also be uscd to reduce cost

\1\
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Gravel packing (gravcls placed in the annual spacc bctwcen thc well assembly and thc

wall ofthe naked borcho lc).

Wcll devclopmcnt by pumping olthc well conslructed (if it is not a dry well)

Inslallat ion of wcll cap

Irilling the pit (around the borcwell) rvirh llltcr rnalcrial (llouldcr. I)cbblc and coursc

sand).

Approximarely cost of structure will be around Rs. 35,000/= to I{s. 50.0001- (sitc

spec ific).

Fig.l: lndicative designs ofrecharge well for low cost rooftop rainwater harvesting.

3. Rechnrge \vell for harvesting overland flow

l. Whcn thc catchment is other than rooftop, like open area in a garden, the ovcrland flow

can also be rccharged through borewells/ tubewells. Hotvever, in such cases, silt load is

likcly to be high. Accordingly, in addition to the interventions described in thc previous

section, a silt trap is also required to be installed.

2. l'he silt trap is another pit, without the filter matcrial within it and will includc

intervcntions at sl no. l, 2 and 3. 'l'he overflow ofthis pit can be fed to the rccharge pit.

Without a silt trap, it is likely that the recharge structure can get clogged aftcr initial rain

episodes. Silt trap is required when the catchmenl is othcr than a rooftop.

3. for Alluvial arcas the cost ol'rccharge well structurc will be approximately Rs. 1.5 lakhs

and in hard rock lbrmalions lhc cost will be Rs.I.0 lakh, for thc depth of30 m.

6
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Orcilting

Brick wall with pillars
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t'ig.2: Indicative designs of recharge welt with a pit for harvesting overland flow Please

note: l. Dimensions of thc pits (A and B) and depth of the rccharge well (C) may vary dcpending

upon site specific conditions, 2. In suitable conditions, the pit can bc left open' 3 Furlher depending

"l ifr" .it" specific conditions, the recharge well may not bc requircd' Please rcfcr the previous

scction for details (standard desiSn of cGWB)'
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COMPONENTS OF JAL SANGHAY SYSTEM

1 ) Reusing plastic Barrel 02) Pipes for Rainwater cotlection 03) Gravels for Adjacent pit filling
Cans from terrace area

06) Jali to avoid penetration
of dust particles

04) Lid Covering at ToP 05) PVC Slotted Pipe
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FUNCTIONING OF JAL SANGHAY SYSTEM

01) ldentify an open space around a building to create ground water recharge system .

Excavate earth to a depth of 6 ft. from the ground level. The width of excavated pit must be slightly more than lhe diameter of the plastic used oil

barrel

02) Take required number of plastic barrels (each of around 200lts.) and make holes on entire sides barrels

03) Before keeping barrel inside pit Drill hole upto 15 to 20 ft of diameter 200 or 230 mm depending upon water bearing strata and insert 200 or 150

mm dia pvc pipe with slotted holes and fixed with gravels packing in it.

04) Fill remaining pit outside barrel with gravels

05) Cover barrel top with lid so that whenever any one walks on it remains protected

06) Add jali/cover it with cloth to main rain water pipe that is collecting rain water and transferring it to system so that sand or dust particles doesn't

get chocked up which needs to be maintained at timely intervals

07) \ Jhenever rain occurs allwater from terrace surface gets transferred to barrels and ground water is recharged naturally

This.: system is extremely efficient and cost effective solution for ground water recharging CD

rE

these.to barrel
recharges

)

SCHEMATIC
DIAGRAM

..-
A
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STEPS FOR CONSTRUGTION OF JAL SANGHAY SYSTEM

01) Reusing Plastic Barrel Cans 02) Pipes for Rainwater collection
from terrace area

03) Location identification

06) Barrel Positioning inside Pi(
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04) Excavation
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05) Excavation Completion
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07) Gravel Filling at Periphery and inside
entire pit and covering it from top with tid

08) Covering Pipe with Cloth for filtration 09) Fixing with Jali at top to avoid penetratio
from pebbies or rocks of dust particles in side from top covering

a I

\

150/200 mm PVC slotted pipes with gravel packing

1O) 150/2OO mm slotted pipes with gravel packing additional can be added below
can Barrel upto certain depth or water bearing strata to make system functioning
more effective
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Work Appreciation by Hon'ble PM

(- Tweet

*:"'

%
Excellent effort r@CRPaatil Ji.

Happytoseeyourtrademarkpassionforthiscause.

Such hardwork will surely strengthen the movement to

conserve every droP of water.

E c n Paatil0 @CRPaatil ' Jul 15

Hon'ble Prime Minister @narendramodi supported venture concerning Water

Conservation Jal Sanchay Abhiyaan has successfully reached upto 7000 houses in

Navsari Parliamentary Constituency.

Narendra Modi0
@narendramodi
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Photo Gallery
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U4)- _E
M-930 t t /26 /2024-NWM-MOW

Covernment of hdia
Ministry of Jal Shakti

Department of Water Resources, RD & GR
(National Watcr Ivlission)

itr{.rt

2'd F loor. Blocl Ill.
C.G.O. Conrplex. Lodhi Road.

New Delhi-l1000-]
l)ated: ?#tobcr- lol.l

Subject: order for appoinrment of nodal oflicers for the Jal sanchay Jan Bhagidari
(JSJB) initiative

'I'he undersigned is directed to refer lo the above mentioned subject and to enclose
herewith order ftrr appointment of nodal ofticers for the Jal Sanchal,Jan Bhagidari initiarive.
T'he Nodal Of'ficers so appointed shall work under the supervision ol'their concernetl head ol
oifice.

?. I( is requesled ttl circulate the abor.e order to the concerned of)icials rhrough lctrcr.,c-
mailiwebsire crc. along tvith advisory tbr the implenrentrtion of'the JSJB initiaiive lcopr
cnclosed). A copy of the same may also be endorsed to NWM for intbrrnation. In case of air!,
assisuurcc. Slrri Shan'an Kumar Pandey. lr Consultant. National water lv{ission lMob:
9971514007) or Shri .Abhishek Kunrar Jha, l'I Consultanr. NWIv{ (lv1ob: 9540261-5(19) mav be
contacted.

r/t r,-t rt

ft:-
(Shanrbhu Nath Ciupul

Encl:

I.

ti.

'fhis issues u,ith rhe approval of the competent authority.

Order of appointment of Nodal Officers
Advisory for JSJB

Under Secretliry' to the (iovr. ol-lndia
Tcle: 0ll 24168985

l'-nrail:

'l'o

I . Shri Bhupindcr Singh, Chicf Engineer (l IR[,11, Cenrral Ware r Conrmission. ]ntl
I'loor(South). Serva Bhar,;an, RK Puram. New Delhi I 10066

2. Shri. shuilcndra Nath Dq'ivedi. Direclor (Adrninistration). central CroLrnd \!'arcr
Buiad. Blrujal Bhau,an, Ntl-tV. Faridabad - l2l00l

Copl' to:
l. PPS to Chairnran. Central Vv'arer Commission
2. PPS to AS & l\lD, Nwtvl
l. PPS to Chairman. L-cntral Ground Water ]Joard
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M-930 I I i2 l,/2024-NWM-MOWR
Govemment ol India

Ministry olJal Shakti

Departmcnt of Water Resources. RD & GR

(National Water Mission)
*,* *,1,1

2nd Floor. Block lll.
C.G.O. ComPlex, Lodhi Road,

New Delhi-110003

Dated: October, 2024

ORDER

In pursuancc ol the directions ol the Secretary. Depantnent ol Watcr

Resources, River De,,eloprnent & Ganga Rejuvenation, Ministry ol Jal Shakti,

Nodal oflicers are hereby appointed (list enclosed) tbr the the Jal Sanchay Jan

Bhagidari (JSJB) initiative. The appointed Nodal Officers at the

District/Municipal commissioner level shall be responsible for performing thc

following duties:

1. Ensuring thc regular submission of data on the JSJB dashboard by thc

concerned districVntunicipal authorities.

2. Providing necessary support and assistance to districl'municipal

authorities in the submission of data.

3. Regular tbllow-up u'ith district/municipal authorities to ensure timely

compliance.

a. Maintaining propcr liaison with district/municipal authoritics to addrcss

datr submissiott requirements.

5. Acting as the iocal point for communication between the

district/municipal authorities and the National Watcr Mission'

6. Attending to queries or clarifications raised by the district/mtrnic ipal

authorities regarding data submission, with assistance from the National

Water Mission.

7. Performing any aclditional tasks related to the Jal Shakti Abhiyan or othcr

dutics as assigncd by thc National Whtcr N'lission
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This issues with the approval of the competent authoriry'

(ltakesh erma)

Chairman

Central water Commission

fitl"^*u Vw*"o'
(Archana !hrma)

Addition4l Secretary & Mission Director
National Water Mission

(Sunil Kumar Ambast)
Chairman

Central Ground 'v\hter Board

Copy to:

1. PS to Hon'ble Minister of Jal Shakti/ Hon'ble Minister of State for Jal

Shakti

Z. PPS to Secretary, DoWR, RD & GR. Ministry of Jal Shakti

g$ft"s^r
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